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LOK SABHA
Wednesdoy, September 2, 1958/Bhadra
11, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

IMr DrpuTy-SPLaxEr n the Char]

ORAL ANSWERS TO
QUESTIONS

Co-operative Farming

+

[ Shri 8. M. Banerjee:

Shri Rajendra Singh:

Shri D C. Bharma:

Shri Jagdish Awasthi:

Shri Vajpayee:

Pandit Munishwar Dutt
Upadhyay:

Shri M. L. Dwivedi:

Dr. Ram Subhag Singh:

Shri S. A. Mchdi:

Shri Subodh Hansda:

Shri R. C. Majhi:

Shrl Bhakt Darshan:

( Shri Manabendra Shah:

Wil the Minister of Commanity
t and Co-operation be
pleased to state.

{a) whether the Government of
India have received report from the
Working Group set up to recom-
mend a comprehensive programme
for eficiently developing voluntary
co-operative farming in the country;

*1054.

{b) if so0, nature of thelr recom-
mendations; and
(¢) the decision taken thercon®

The Deputy Minister of Communi-
ty Development and C
(Bhri B. B. Murthy): (a) No, Sir.

(b) and (¢) Do not arise.
208 L8D-1.

— e e e e e

§728

Shri 8. M. Banerjee: May I know

when this report s lLikely to be syb-
mutted?

Shri B. §. Murthy: We expected
thé report to be finalised 1n two
months after the appointment of the
Commuttee But, the Commttee 13
taking some more time,

Shri 8. M, Banerjee: May I know
whether there 1z an All-India Co-
operative Union at Delhi and thus ce-
operative union 18 being financed by
the Co-operative league of United
States of America and whether this
fact has been brought to the notice
of the hon Minmister?

Shri B. 8. Murthy: I do not think
this question arises out of this

Shri Vajpayee: May I know what
progress has been made by this group

in regard to the work that has been
entrusted to it? .

Shri B, 8. Murthy: This group
has visited the Btate of Bombay, the
State of Punjab, the State of
Rajasthan, the State of Mysore, the
State of Madras and the UP, cover-
ing about 12,000 mules and spendmg
25 days Yesterday, they were In
Cuttack

Mr. Deputy-Speaker: I will first
call Members who have sponsored
the question

Dr. Ram Subhag Singh: Pending
subrussion of the report of this work-
ing group, may I know what steps
have been taken by the Government
of India and the State Governments
to implement the resolution which
adopted by this Parhament?

Shri B. S. Murthy: The hon Mem-
ber happens to be a member of tha
Commuttee and we are expecting his
good counsel to do as much as possi-
ble for translating the resolution of
the NDC into action.



$729 Oral Answers SEPTEMBER 2, 1080  Oral Answers $730

it wea v ;i vy Sl
At e g ag etk & fe
ww ¥ qeere & wmifey wifaw w
svuTEn W w1 Fewy fpar ), ow @
a3 a# T ¥ S e aforr a
@ Hufty N T ¥ 9-
awtfer fom ¥ s T @ 3 ?
w1 58 %e2 v uy 70 wiwwre fgar mr
t fr o W Wt F wiw WL o gu
??

Shri BR. 8, Murthy: I do not think
this is one of the terms of reference
to this committee

Shri Tangamanl: May I know
whether the decisiong taken by the
recent Mysore conference on Com-
munity development projects with
reference to co-operatives and co-
operative farmung have been made
available to this team®

Shri B 8. Murthy: Of course, they
have been made available All n-
formation regarding  co-operative
farming have been made available to
tkis committee

Shrl Braj Raj Singh: What are the
main difficulties for the delay in sub-
mitting the report?

Shri B. 5. Marthy. This committee
has been entrusted with the work of
vissting and studyming the existing
joint co-operative farmung socielles
and then giving their views and find-
ings ‘Therefore, we are expecting
the report any time As a matter of
fact, as 1 already stated, in two
months we expected the report But,
the commitiee wanted some more
time

by Hem Barua: What steps have
the Government so far taken to cana-
lise the peoples awareness as claimed
by Shri 8 K. Dey who engineered the
Community development programmes
towards co-operative farmung speci-
Beslly?

Shri B. 8. Murthy: All steps neces-
sary are being taken

Shri Raghublr Sahal: I would like
to know whether it s proposed to
create a favourable atmosphere in the
country for launching a programme of
co-operative farming by first starting
service co-operatives all over the
country, and if so . .

Mr. Deputy-Speaker: This s about
the report whether that has been
zoelved or not and what has been

ne

Shri Raghabir Sahal: I want to
know whether any active steps have
been taken to set up service co-
operatives and what are they?

The Minister of Community Deve-
lopment and Co-operation (S8hri 8§ K.
Dey): If I may explain, Sir, the State
Governments have been asked to form
new service co-operatives, convert
existing co-operatives into service co-
operatives and create an atmosphere
all over the country for promotion of
the co-operative movement We shall
pursue co-operative farming as a
policy ms accepted by the Govern-
ment But because of experiences we
already have in our country from the
farms which are already in progress,
we thought we could gather both the
positive as well as the negative points
of these farms before taking up co-
operative farming n practice There-
fore this committee has been asked to
go to the different States and look
into the working of the existing co-
operative farms both the negative
features as well as the positive fea-
tures and give us their report 1 hope
the House will appreciate the caution
that we are exercising before we
1sunch into a country-wide movement
on a vital subject like this

Mr. Deputy-Speaker: Next question.
Agricaltural Development Schemes iw
States

+
Shri R, C. Majhi:
*1835, Shri Subodh Hansda:
Shri 8, C. Samanta:
Will the Minister of Feed ané
Agricaltare be plemsed to state:

(a) whether the propossls for
assistance to the States for
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axacuting Agricultural Devslopment
Schemes for the year 1960 have been
received by the Centre;

(b) bow this demand for technical
assistance will be met by the Centre
in view of shortage of Technical
Personnel; and

(¢) whether Central Government
have made any programme to meet
the demand?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) Excepting proposals for technical
assistance from abroad, no demands
for technical assistance are sent by
the Btate Governments to the Central
Government.

(b) and (c). Technical personnel re-
quired for development projects are
taken care of under training program-
mes sponsored by the Central and
the State Governments According to
a review made by the Agnicultural
Personnel Committee of the Planmng
Commussion last year the availability
of such personnel in the agricultural
sector 15 fairrly adequate except in
highly specialised fields The Report
of the Committee 15 available m the
Tibrary ol the House.

Shri R. C. Majhi: May 1 know
whether all the technical assistance
requred will be met within  the
Second Plan period?

Shri M. V. Krishnappa: Yes. It was
estimated when the report on  the
Sccond Plan was prepared that the
country will be short of 2000 Agricul-
tural graduates and more veterinary
men. To fulfll this gap. we started 3
more Agncultural colleges. Some
more Agricultural colleges were ex-
panded. So also about 8§ Vetermary
colleges were started and some tem-
porary courses in veterinary have
been started which will meet the de-
mand of the Second Plan.

Shri Subodh Hansda: Msay 1 know
whether the FAO has agreed to give
technical mssistance for this?

Shri M, V. Krishnappa: Yes. The
Yood and Agricultural Organisation is
always there, Whenever we require

Oral Ansnwers s1332

any foreign experts we take their aid
and they give,

Sbri 8. C. Samanta: May I know
from how many States requests have
come for help and the expansion of
agricultural colleges in those States?

Shri M. V. Krishnappa: As I said
earher, three new Colleges were start-
ed About 8 or 7 were upgraded and
expanded.

Shri Hem Barua: May 1 know whe-
ther any of the Nalagarh Commuttee
recommendations towards 1mprove-
ment of the status and emoluments
are proposed to be implemented and
whether any time has been fixed for
that purpose?

Shri M. V., Krishnappa: It mnvolved
some financial commitments on  the
part of the States as well as the
Centre The States were hesitant be-
cause they thought that they would
have to spend money out of  their
Budgets We have definitely written
that the Centre is prepared to meel
partly whatever additional expendi-
ture they have to incur in connection
with the upgrading of some of thesd
colleges and improving thewr scales of

pay

Shri Bangshi Thakar: May I know
whether 1t 1 a fact that the Tripura
administration asked for an expert to
be sent to Tripura and if so, whether
that expert has been sent?

Shri M. V. Krishnappa: Whenever
State Covernments want any foreign
expert, they write to us and we give
them under the various schemes.
the hon Member says which expert
by name and under which name, I am

prepared to answer

Shri Bangshi Thakur: Minor Irmge-
tion expert.

Shri M. V. Krishnappa: We do not
require minor irrgation experts from
abroad. Mmor irigation exists ool
\n this country and in China. In most
of the foreign countries, it does mot
exist at all.
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Nautical and Eagineering College,
Bombay

Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Mimister of Traasport and
Coemmanicatlons be pleased to state:

(a) whether the construction of new
building for the Nautical and Engine-
ering College at Bombay has started;

(b) if so, the progress made up to
date; and

(c) when it 1s expected to be com-
pleted?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No.

(b) and (c). A plot of land mea-
suring about 4'5 acres at Sewri n
Bombay has already been acquired
and the construction i1s expected to be
taken in hand shortly

Shri Subodh Hansda: May I know
what is the total amount that has
been set gpar: for this construction®

Shri Raj Bahadur: The cost of the
first phase of the project 1s Rs 32
lakhs for construction and Rs, 285
lakhs for purchase of land For the
second phase, 1t 1s Rs. 14 lakhs for
construction and Rs 9 lakhs for land

Shri Subodh Hamsda: This i1s a long
standing proposal. May I know what
is the reason for the delay in the
construction of this bulding?

Skri Raj Bahadur: We had to find
a suitable site for the college m Bom
bay. That 1s a problem by itself. We
have succeeded in finding and fixing
up one and also in acquiring and
taking possession of it in April last
only.

Shri 8. C. Samanta: May I know
how the buildings where the colleges
are located at present will be utilised
afterwards?

Shri Raj Bahadur: That particular
plot of land on which these buildings
stand belongs to the Government of
Bomhay, and the buildings are those
of the Navy Club. The  buildings

5734

are sought to be acquired by the Gov-
ernment of Bombay on the one hand,
and by the Sardar Vallabhai Patal
Memoral Trust on the other.

Shri Tangamani: May I know how
many students are now studying in
the engineering college uf the existing
buildings, and whether there is any
co-ordination between this engineering
college and the Marine Epgineering
College at Calcutta?

Shri Raj Bahadur: There is co-
ordination in the sense that they do
cater to distinct syllab:1 and courses
of training. So far as the number
of students 18 concerned, I do not think
that question arises from this ques-
tion that pertains to buildings. I have
to ask for further notice.

Mr, Deputy-Speaker: Next ques-
tion

Shri Tangamani: My point was this
Because more and more students are
coming into this engineering college. ..

Mr. Deputy-Speaker: The hon.
Member may take some other opport-
unity I am sorry; I have passed on
to the next question.

Patharkandi-Dharamanagar Rallway

Line

[ Shri Bangshi Thakar:
Shri D, C. Sharma:
*1958. ; Shrimati Renu Chakravartty:
| Shri Pahadia:
Lshﬂ Dasaratha Deb:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No 3451 on the
23rd April, 1959, and state the pro-
gress since made in regard to the
survey of Patharkandi-Dharamanagar
Railway Line for linking Tripura with
the rest of India?

The Deputy Minister ol Rallways
(Shri 8. V. Ramaswamy): Field work
for Final Location Survey of the pro-
posed line will be taken in hand
during the coming working season
after the rains.
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Shri Achar: May I know whether
this line is in connection with ex-
ploitation of mineral wealth or for the
development of any port?

Shri B. V. Ramaswamy: No

Shri Dasaratha Deb: May I know
how much money has already been
spent on thus work, and when this
work 13 expected to be completed?

Shri B. V. Ramaswamy: For the
final location survey, Rs 75,000 have
been allotted, and as I said, the work
will be taken up after this ramy
SeRson 18 Over.

Shri Bangshi Thakur: First, we were
told that the general survey and the
acquisition of the land would be com-
pleted during the Second Plan period,
and the installation of the raillwav
hine would be made during the Third
Plan period Now, the hon Minister
says that the gencral survev and the
acquisition of land would be taken up
after the next rainy season 1s over
That contradicts the previous assur-
ance I want to know what the cor-
rect position 18?

Shri §. V. Ramaswamy: [ am sorrv
there 15 a shght misunderstanding in
the mind of the hon Micmber I have
stated that the prelimnary engineer-
ing survey has been done Now, the
present study 15 for the final location
survey That 1v being done As a
malter of fact. 1t has been taken up
as a special case, and advance action
13 being taken in the Second Five
Year Plan 1itself

Shri Bangshi Thakur: May 1 know
whether the installation of the rail-
way line would be completed in the
early part of the Third Five Year
Plan period?

Shri S. V. Ramaswamy: I hope it
will be taken up 1n the early part of
the Third Five Year Plan

Shrl Achar: My question has not
been answered

Mr. Deputy-Speaker: That 1s gon
now; after that, three questions hav-
been put already Now, next ques
tion.
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Steel Allotment to Bombay

*1059 Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 15 a fact that steel
allotted to Bombay State for agricul-
tural purposes 15 not commensurate
with the demand of steel in the
Statey

(b) if so, the reasons for the same;
and

(c) the quantity of steel supplied
to Bombay State under agrncultural
quota during 1858-507

The Deputy Minister of Agriculture
(Bhri M. V. Krishnappa): (a) and (b)
Due to nadequate production of iron
and steel in the country and difficuilt
foreign exchange position only a hmit-
ed quantity was made available for
allotment for agricultural purposes<
The Bombay Government’s demand
for wron and <teel for agricultural
purposes could, therefore, be met
only partially

fe) Dur.ng 1958-59, a quantily of
11,533 tons was supphed

Shri Pangarkar: May I know the
quantity of steel proposed to be sup-
plied during the current year?

Shri M. V Krishnappa: The total
demand from the various people n
1958 59 has been 4 24,000 tons, and the
concerned Ministry, namely the Minis-
trv of Steel, Mines and Fuel has al-
lotted us only 1,14,000 tons, which 1s
not even 25 per cent of the total de-
mand, out of that, we have already
de<patched 55000 tons to the various
States

Shri Shivananjappa: May I know
huw far Government were able to
supply the requirements of the agn-
wu turists, m regard to iron and steel,
to the other States®

Shri M V Krishnappa: We could
supply only about 22 per cent of the
total requirements to these States, be-
cause the concerned Mimstry is not
ahle to gwve us more because of short-
age of steel and shoriage of foreign
exchange.
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Shri Ranga: Is it not a fact that
a8 a result of this, blackmarketing is
taking place, and the peasants are
obliged to pay inordinately  high
prices for agricultural implements
containing iron and steel?

Shri M. V. Krishnappa: Yes; when-

ever thére is acute shortage any
material, then there are generally
other ways of getting it such as

blackmarketing and other means. That
18 the reason why we are impressing
upon the concerned Minstry that
since implements form a basic neces-
sity for the farmers, we should get
more quota and we were able to suc-
ceed, and we are succeeding, and we
are getting increased quota, and we
would be able to meet the require-
ments then.

Shri Ranga: Is 1t not a fact that
this has been a long-standing com-
plaints during all these twelve years
of these conmtrols, that the peasants
have been allotted or the people on
the agricultural side have been al-
lotted only 25 per cent or In any
case not more than 334 per cent of
their requirements?

Shri M. V. Krishaappa: This 15 not
a long-standing complaint Whenever
the prices of steel in the open market
go down, then the farmers will not
demand much from us; but whenever
steel prices in the open market go up,
then there is more demand from the
agriculturists.

Shri Ranga: It has been so for
twelve years.

Shri Keshava: Is it as a result of
the policy of Government to improve

zriculture and to gve top most prio-
.ty to 1t that this small quots of
steel ig being allotted to the Agricul-
ture Ministry?

Shri M. V. Krishaappa: We are
pressing for more and more Quota for
the Agriculture Ministry, and I hope
we shall be able to succeed in getting
the quota from the concerned Minis-

try.
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Shri C. D. Pande: In view of the fact
that steel will now be manufactured
by our factories within this year, will
Government consider the advisability
of allotting more steel to agriculture,
because that is the most important
item of our national activity today?

Shri M. V. Krishnappa: I too hope
s0.

Mr. Deputy-Speaker: That is a sug-
gestion

Sh-~i Supakar: How 1s 1t that though
there 1s a shortage of steel in the
open market, yet plenty of steel and
other iron materials are available in
the blackmarket for very high prices,
and there is no shortage of them
practically anywhere?

Shri M V. Krishnappa: 1 request
the hon Member to put this question
to the concerned Minstry

Rural Electrification in Delhi

*1086. Shri Radha Raman: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 330 on the
16th February, 19389 and state:

(a) the progress made so far in the
scheme of electrification of the vil-
lages in Delhy;

(b) whether it 1s a fact that vil-
lagers are indifferent towards using
clectricity m villages where it has al-
ready reached, due to which Govern-
ment anticipates substantial losses on
this scheme; and

(c) if so, what steps Government
propose to take to popularise its use
in Delhi villages and avoid such
losses?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
is laid on the Table of the House.

STATEMENT

(a) The total number of villages
programmed to be electrified in the
Union territory of Delhi during the
Second Five Year Plan, is 83, Out of
those, the following 10 villages were
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acheduled to be electnfied during the
Year 1858-59.

Name of willage
Samaspur
Alipure
Khampur
Chaukhand:
Chirag Delh
Adhi1 Chim
Begumpur

Ksalu Sara:
Chattarpur

10 Badh
The work of laymg and energising
fReneral distribution mains in the wvil-
lages at gerial Nos 1 to ? has been
<ompleted and electrification of the
village Badli (8§ No 10) has been
completed to the extent of 50 per cent
‘The Delli Electric Supply Under-
taking has also taken in hand the
work for extending general distribu-

tion mains to 21 willages during the
vear 1858-80

w up
L LY L1 ?;

(b) As electricity has reached the
villages only recently, 1t 15 premature,
at this stage, to judge whether the
rural population 15 indifferent towards
its use or to assess the conseguent
financial loss, if any

{c) Does not arise in view of replv
to Part (b)

Shri Radha Raman May ! know
whether Government propose to sup-
ply the electricity to the wvillages at
subsidised rates or at the ordinary
rates that are prevalent in Delli, and
if the answer 1s that it will be at sub-
sidised rates, then what the extent of
the subsidy 1s*

Shri Hathi. As the House 15 aware
the Government of India in the Com-
merce and Industry Mimistry have 1s-
sued a circular letter that where the
rate exceeds 15 annas 1t will be sub-
sidised, the rate prevailing here in
Delhi is 8—11 nP per kw with 10
m eent rebate, which is less than

Shri Radha Raman: May I know
whether the residents of the Narela
village and other surrounding villages
have made any representation to
Government for supplying Govern-
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ment-generated electricity in  place
of the electricity under the present
arrangement, and f so, whether any
action has been taken by Government
in the matter?

Shri Hathl I thunk this application
must have been made to the Delhi
Administration As far as I am aware
it was with regard to supplying the
power direct and not through the pn-
vate licensee 1 think the Chief Com-
missioner 1s taking steps to take over
that company

Wt AW NATHY W AW
oft FPEm FITR W T w1 fe
sy e s s faa 37
forq fdra 7w adfy A9 | Feifa
e g, T s as qla gt ?

Shri Hathi: In all, 53 villages were
to be electrified, the programme was
10 in 1958-59, 21 in 1859-60 and 22
in 1960-61 Out of the ten for the
year 1958-589, 9 have been electnified,
and in respect of the tenth action 1s
being taken

Shri Harish Chandra Mathur: The
Deputy Minister mentioned subsidy
for small industnes May I know
whether the same subsidy 1s available

for agriculture for Lft irmgation and
all that?

Shri Hathi: The rate in Dellu 18
the same for both, that 1s, 9—11 nP.

Shri Harish Chandra Mathar: There
1s a general subsidy over 1§ annas,
where the rate 15 more for small scale
industries May I know whether the
same subsidy 1s available for the small
agrculturist?

Shri Hathi. So far as this is com-
cerned, only the Commerce and In-
dustry Ministry has issued that cu~
cular

Shri C K. Nair, May I know the
names of the 9 villages where electri-
city has been supphed®

Shri Hathi: I have got the names.
Does the Chair want me to read them?
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Mr. Deputy-Speaker: He can get it
afterwards.

Shri Hethi: I will give um a copy
Mr Deputy-Speaker: That will be
good

Shri Hem Barua' May I know whe-
ther this electric power is supphed to
the Dell: willages on a no-profit-no-
loss basis® If so, what 1s that blsis?

Siri Hathi: No, 1t 1s not 2 question
of no-profit-no-loss

Development of Thangasseri Port
+
Shri Narayanankutty
1041 Menon:
Shri Punnoose:
Shri Kodiyan:

Will the Minister of Transport and
Cemmunications be pleased to state

(a) whether Government have since
received any proposa} from the Gov-
ernment of Kerala for developing
Thangassen1 into &8 minor port and for
the digging of a waterway connecting
Thangasser1 and the Ashtamud: lake,
and

(b) 1If so, what action has been
taken on the proposal®
+ The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) A
statement 1s laid on the Table of the
Sabha

STATEMENT

Development of minor ports 1s
primarily the responsibility of the
State Governments

The State Government of Kerala
had submutted a proposal for con-
structing a sheltered lighterage Port
at Thangassery by converting the
Thangassery cove Into an artificial
harbour The Thangassery cove 1§
about 4} miles to the South of the
Ashtamud: Lake inlet which was pro-
posed to be developed as a fishing
harbour under the Norwegian-Indian
Fisheries Commumity Development
Project The proposal to convert the
Thangassery Cove into an artificial
harbour involved the construction ef
a canal connecting the proposed port
with Ashtamud: Lake.

In the meantime, another suggestion
was made for developing Thangassery
Cove as a fishing-cum-commercial
port, if it wag found impracticable to
develop the Ashtamud: lake inlet.
Model experiments in respect of both
the scheme were carried out at the
Poona Research Station

The Government of Kerala was
asked on the Tth January, 1850 to
examine the reports submitted by the
Poona Research Station and to work
out comparative costs of both the
schemes 1n the hight of the recommen-
dations made m the Reports and for-
ward thewr proposal to the Govern-
ment along with a statement showing
the comparative costs for the two
schemes These are awaited A pro-
vision of Rs 42 5 lakhs has been pro-
posed for development works at
Thangassery in the Third Plan

Shri Narayanankutty Menon: May
1 know whether separate estimates
have been prepared for the alter-
native scheme mentioned 1n the state-
ment and whether the sum to be al-
lotteq m the Third Five Year Plan
1s based upon those estimates?®

Shri Ra; Bahadur. Comparative
costs have been worked out by the
State Government They are at pre-
went under scrutinv of the State Gov-
ernment  We propose to include a
provision for the development of this
particular port in the Thirq Plan, mn
case the State Gosernment and the
Central Government come to some
definite conclusions about 1t

Shri Narayanankutty Menon® May
1 know whether, 1if the final estimates
exceed the sum already to be provid-
ed in the Third Plan, allotment of
more money wil] be made for that?

Shri Raj Bahadur: 1 think it 15 too
early for me to say whether 1t will
exceed or will not exceed But ¥
may )ust point out that we do pro-
pose to provide about Rs 423 lakhs
in the Third Plan

Shri Kodiyan: From the statement,
I find that model experiments in res-
pect of both the schemes were carried
out and the geport thereon has bess
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forwarded to the State Government.
May I know what is the nature of the
report, whether it contains a specific
recommendation as to the preference
to be given to any of the schemes
submitted by the Poona Research
Station?

Shri Raj Bahadur: The question 1s
one of costs, the cost of developing the
Thangasseri port or Ashtamudi lake
inlet. These are the two alternative
sites. They pertain to the construc-
tion of jetties and other facilities for
the harbour.

Shri N. B. Muniswamy: May 1 know
whether Government have received
any proposal regarding the renovation
of the Lighthouse at Thangasseri be-
cause it 1s out-moded?

Shri Raj Bahadur: That 13 a com-
pletely different question

Shri Kodiyan: In view of the fact
that a large number of workers at
this port are rendered wunemployed
during most parts of the year due to
the seasonal character of the port and
also in view of the fact that this mat-
ter has been pending for the last two
or three years, may [ know whecther
Government will expedite 1t 1n com-
ing to a decision?

Shri Raj Bahadur: | need hardly as-
sure the hon Member that we shall
waste no time whatsoever 1n the consi-
deration of any recomendations that
are made to us by the State Govern-
ment in this behalf But the hon
Member might be knowing that under
the Norwegian aid scheme, there 1s a
proposal to develop a fishing industry
in this Ashtamudi lake.

Mr. Deputy-Speaker: Question No
1083, Shri Sadhan Gupta.

Shri 8. M. Banerjee: May I suggest
that question No. 1082 may also be
taken up with this, as 1t relates to
the same matter? It is about de-
composed rice,

Mr. Deputy-Speaker: Is the hon.
Minister agreeable?

The Deputy Minister of Food and
Agricaitare (Bhri A. M. Thonus):
Question No. 1082 has nothing to do
with this.
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8hri 8. M. Banerjee: 1 have to sub-
mit that this matter was raised in am
adjournment motion and it is be-
cause the Ministry do not want to
reply that they are not agreeable tor
take it up along with question No.
1063,

Mr. Deputy-Speaker: When the-
Question Hour 15 over, he might point
that out and then I will see if I can
allow him to ask that question But
it cannot be joined with guestion No.
1063 1f the Minister is not prepared to:
answer both together.

Rice in Government Godown im
Calcutta

*1063. Shri Sadhan Gupta: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether as a result of rain on
the 2nd June, 1959 about 3,000 maunds
of rice were spoiled at the Central
Government’s Jinnrapol Godown, No.
4, Shed, at Hide Road, Calcutta;

{b) whether the said Godown has
becn recently repaired;

(c) ¥t so, when:

(d) whether last year 1,000 maunds
of rice were <noiled under similar
vitcumstances, and

t¢) 1if so, the reaosns as to why no
proper repairs have been made since
then?

The Deputy Minisier of Food and
Agriculture (Shri A. M Thomas): (a)
As a re:ult of sudden shower about
100 maunds of rice and not 3000
maunds were really damaged before
the wvalley gutters which had been
opened up that day for minor repairs
undertaken every year before the
monsoon could be closed.

(b) and (c¢) Repairs were in pro—
gress when 1t started ramning sudden-
lv. and were completed within a week
thereafter

(d) and (e). Last year about 350
maunds and not 1000 maunds were
damaged. The defect noticed at the
time wae repared immediately.
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Shri Sadhan Gupta: May I know
why when last year so much rice had
been destroyed by rains, repairs of a
<character as would render thie kind
of thing impossible in future were not

-undertaken?

Shri A. M. Thomas: Repairs were
undertaken and the defect that was
noticed last year was rectified , im-
mediately

Shri Sadhan Gupta: Is it not a fact
that even before the 2nd June there
were ramns m Calcutta, particularly
on 2ist May when there was a very
heavy thunder-storm? Between that
date and the 2nd June, was any at-
tempt made to repajr the godown so
that the foodgrains might be saved”

Shri A. M. Thomas: This was not
the same defect as was noticed in the
previous year. This 1s a godown of
32,000-ton capacity—the Jmjrapole
godown—where there are about as
many as 6 sheds. It i1s perhaps the
best among our storage godowns But
sometimes some defects are noticed,
and with the approach of monsoon, re-
pairs are a8lso being undertaken In
this particular case, on 2nd June, re-
pars were undertaken, but on that
very same day, unfortunately there
was a heavy shower and the six gut-
ters overflowed and there was this
damage.

Shri 8. M. Banerjee: May I know
whether it 15 a fact that there had
been much damage caused to rice in
many godowns in Calcutta, specially
the Matia Bur) godown, and whether

Shri A M. Thomas: No, Sir There
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only about 350 maunds weré damaged.
That is not a large gquantity,

Shri 8, M. Banerjee: What bhas
happened to this rotten rice?

Shri A. M. Thomas: That will be
disposed of as cattle and poultry
feed. It will never be i1ssued for

human consumption

Shrl Tangamani: May I know whe-
ther 1t has been brought to the notice
of Government that most of the rice
distributed through fair price shops
in Calcutta, particularly grade I and
grade II rice, sold at 43 nP and 47 nP,
13 not edible, largely due to this type
of damage which 1s caused?

Shri A M Thomas: So far as we
ate concerned, our information is that
this allegation 1s absolutely baseless.

Shri Narayanankutty Menon: May I
know whether 1t was not a fact that
just before the repairs were under-
taken there was a meteorological fore-
cast of stormy weather and rains in
Calcutta?

Shri A. M. Thomas: In fact, the
CPWD does the repairs. It might be
because of the forecast, that on 2nd
June sself, this was undertaken

Shri Keshava: May I know if the
ration shop-keepers refuse to receive
the rice 1if it 1s not satisfactory, and
they test it before they take it”

Shri A. M. Thomas: The hon Mem-
ber 1s correct

or that it was a longstanding damage?

Mr. Depaty-Speaker: The hon.
Minister knows what he has sald just
now Therefore, why should he be
minded of it? A straight
should be put to him, instead of
rmunding him that such and such
has been said.

Shri Hom Barus:
took seven days to
1 to understand that the damiage

1

|

£

i

the

|
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caused by the sudden shower of rain
or was it a longstanding damage
that ought to have been repaired
much earlier?

Shri A. M. Thomas: Of course, the
monsoon starts in the beginning of
June. The repairs were undertaken
by the CPWD opn the 2nd June. I do
oot think there has been any wilful
neglect at all.

Shri Sadhan Gupta: The hon. Minis-
ter has said that 100 maunds of de-
composed rice will be issued as poultry
and cattle feed. Are these being sold
in the open market? What safeguards
are taken to see that this rice does
not get mixed up with other rice?

Shri A, M. Thomas: That quantity
is still with us pending disposal.

Shri 5. M. Banerjee: Why does he
not bring 1t to Dellu”

Central Seed Potato Control Board

t
‘1084 Shri Ragbhunath Singh:
y Shri Pahadia:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Tuber Crop Com-
mittee of the Indian Council of Agn-
cultural Research has recommended
the seting up of a Central Seed Potato
Control Board; and

(b) if so, what 18 the reaction of the
Government to the said suggestion?

The Deputly Minister of Agriculture
(8hri M. V. Krkshnappa): (a) Yes.

(b) The suggesuon is being exa-

Shri Raghunath Singh: U.P. 13 the
largest potato growing Btate. May I
know whether the Board is going to
be set up there?

Shri M. V. Krishuappa: As UP, is
the biggest State , it is also the big-
gest potato growing State, This Board
is generally meant to grow seed po-
tato; and seed potato is genenlly
grown It s too/
early to say whether the Board will
be in U.P. or elsewhere. Anyhow, it
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iy being examined and there is yet no
talk of a Development Board of that
type tor potato.
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Dr Sushila Nayar: 1 would lLike to
know 1if anv tests have been carned
out to find out how long the immu-
mty conferred by B C G lasts

Shri Karmarkar: [ 1emember some
tests were made But I do not exact-
ly remember the period—how long
the immunity wa, supposed 1o be
there

Shri Hem Barua: May 1 know the
extent to which B C G wvaccinstion
has succeeded in counteracting T B?
May I know whether there 1s any
method of ascertaining it?

Shri Karmarkar: The surest method
of ascertaiming would be experience
after a certain number of years If
a child 1s BCG vaccinated today we
have to wait for 10 or 15 vears We
have taken it on a large scale since
1959 and we are trying to have an
assessment made Only from recent
times we are keeping a close watch
on that from that point of view

Shri Sadhan Gupta: May I know
the nature of the allergic reaction that
12 produced by BCG vaccination?

Shri Earmarkar: Does my hon.
friend mean the deleterious allergic
reactions or the immunity granted?

Shri Sadkan Gupia: The deleterious
reactions.
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Sbrl Karmarkar: S0 far as the de-
leteriois effects are concerned, first
A person is tuberculin tested and only
in case there is a need for further
B.C.G. vaccination this B.C.G. wacci-
nation is done.

Shri Bupakar: The B.C.G. campaign
has been in force in India for some
‘years past. Is there any statistics
available to show. . ..

Mr. Depuly-Speaker: That he has
answered just now.

Shri SBupakar: . .. to show how far
the general incidence of T.B. has gone
down during the last few years?

Mr. Deputy-Speaker: The hon.
Member has not probably heard what
the hon, Minister saad. He has )ju-t
now said that they have begun it in
1949 and that they have not yet esti-
mated. . . .

Shri Karmarkar: As 1 explained we
began the mass campaign only 1n
1952 So whether a boy vaccinated n
1959, the very first year of the cam-
paign, will develop TB or not we
cannot say now We cannot just say
that he will not develop TB after
20 years. We have to wait to know
how long the immunity lasts. We are
proceeding with the work This is
not the only country where this is
done. It has been decided on the
basis of authoritative opinion, that
this is about the only means of creat-
ng wmmunity against TB

Shri Narayanankuntty Menon: May
1 know whether there is a proposal
before Government to integrate the
organisations for BCG. vaccination as
well as for anti-small pox vaccination
in the interests of economy and
efiiciency?

Bhrl Earmarkar: What does the hon
member mean—the organisation or the
vaccination?

[
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Shri Narayanankutty Menmon: The
organisation.

Bhri Karmarkar: We do not want
t0o mix up the one with the other,
With a view to carrying out the
programme effectively, there is no
idea of mixing up the two.

)

Shri Harish Chandra Mathur: May
I know what 1s the basis of the ad-
verse opmnion of 17 scientists and whe-
ther there has been a re-assessment
after this opimion was given?

Shri Karmarkar: 1 do not want to
take the time of the House, The
question obviously refers to one of
four articles that have appeared in the
British Medical Journal of June @,
1959 The British Medical Journal hag
collected together articles of different
opmnions This 15 one of them. As
against this there are two other art-
cles by similar experts which are in
favour of the BCG campaign The
British Medical Journal, which is one
of the laedmg medical journals in
UK. has 1ts own opinion that so many
mullions of people have been given
B CG. vaccination there have been 30
few fatalities that it 1s clear that the
risk of TB as a consequence of BCG.
vaccination is far less than for ex-
ample the risk of acquiring poho-
myehtis after poliomyelitis vacci-
nation

Dr. Sushila Nayar: Are there any
reported cases of T B. among the 45
million people that have been vacc-
nated during the last 10 years: and,
if so, how many®

Shri Karmarkar: As I said, after
vaccination we have not watched all
these 45 million people It is physi-
cally impossible. The Indian Council
of Medical Research has been asked
to make a sample survey among these
people who have been vaccinated and
to keep a watch to see whether T.B,
develops, and if so, to what extent.
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Shri Hem Barusa: May I know whe-
tBer the three-man official delegation
that visited Chuna recently has recom-
mended a man-power pool of this
nature? If so, may I know whether
Government have considered this pro-
posal and whether they propose to im-
plement that?

Shri Hathi: This guestion relates to
the proposal to constitute . .

Mr. Deputy-Speaker: . a panel
of specialists for construction work
This weuld not be relevant.

Shri Bathi: That question relates to
a panel of engineers from this country

Shri 8, M. Banerjee: May I know
whether it 15 a fact that there 15 a
tremendous shortage of specialists in
construction work that has been re-
vealed st the recent happening at the
Bhakra Dam when the Amencan spe-
cialist dictated his own term” I
want to know whether any step is
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being taken to overcome this diffi-
culty.

Skri Hathl: We have got technical
experts, engineers, who could do the
job. Of course where there are spe-
cialised things the experts have to be
consulted, But this panel is really
meant to get the second opinion where
certain designs are concerned.

Shri 8. M. Banerjee: My question
has not been answered

Mr. Deputy-Speaker:-If he puts s
qguestion, it would be answered but he
brings in defamation and other things
and combines them in that question.
Every second in the sixty minutes al-
lotted for the Question Hour should
be utilised for eliciting information.
But he brings m many more things
that are not needed Well, he may put
his question.

Shri 8. M Banerjee: My question Is
whether 1t 15 a fact that our Indian
specialists have failed to do the work
tn the Bhakra Dam and if so what
step 1s being taken*

Shri Hathi: I do not think 1t 1s cor-
rect to say that they have failed to do
certain things If necesary, these
things are done in consultation with
foreign experts

Shri Hem Barua: As the Russian
experts have failed to give tramning to
our engineers and technicians, am I
te understand that the Government 1is
gomng to train up technicians and
enginecrs for the purpose of irngation
works and all that?

Shri Hathi: We have a training pro-
gramme,
st m Tag w€ ot : W W
it ft g wods fe qg W A
fisrt W farwr £, wadt feerad qeael @
wY o fergr Ay ?
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Shri Hathi: The Government of
India, as such, have not formed any
panel from all engineers of the coun-
1Ty as yet.

Platform Tickets

+
Shri 8. M, Banerjee:
Shrimati Ila Palchoudhuri:
Shri B. C. Mullick:
Shrimati Parvathi

Krishnan:

Shri Tangamani:
Shri T. B, Vittal Rao;

Will the Minister of Railways be
pleased to state:

{a) the reasons for rausing the rate
of platform tickets from 6 nP. to
10 nP, with effect from the 10th July,
1959; and .

(b) the additional annual revenue
which will accrue to the Railways as
a result of this increase?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) The mam
reason was to facilitate payment of
the price by one comn in the new
currency which 1s now in wide circu-
lation wathout at the same time result.
ing wn any loss of revenue

1069,

The increase was also expected to
reduce the overcrowding on platforms
to some extent and also to yield some
extra revenue.

(b) Approximately 12 lakhs of

rupees.

Shri 8 M. Banerjee: It came 1n the
pepers that the mam reason is to 1%-
duce overcrowding May I know
whether overcrowding has actually
been reduced by increasing the rate
and if 20 to what extent?

Shri Shabnawas Khan: It is too
early to say that.

Shri 8. M. Banerjee: This increase
has hit those who want to see off their
family members. May 1 know whe-
ther the Government would consider
reducing this rate, after overcrowding
is minimiged?
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Shri Shahmawas Khan: The plat-
forms are very mucn overcrowded
and the less the people go to the
Pplatform, the better,

Shri Tangamani: Formerly, the rate
used to be 12 nP. May ] know the
reason why 1t was reduced to 8 nP.
and then again enhanced to 10 nP?

Shri Shahnawaz Khan: [ have given
the reason. In order to faclitate pay-
ment m the new decimal coinage, it
was fixed at 10 nP ... (Interruption).

Shri Vajpayee: If the increase has
been made in order to facilitate the
payment m nP, May I know why 1t
has not been reduced to 5 nP?

The Mimister of Rallways (Shri
Jagjivan Ram): It would have result-
ed 1n loss of revenue to the railways.

Shri Tangamani: I would like to
know the reasons for reducing 1t from
two annas 1o one anna and also the
special reason now for increasing it
from 6 nP to 10 nP May 1 know
whether complaints have been receiv.
ed from several organisations because
of this change n the middle of the
year and not when the Budget was
introduced in the House?

Shri Shahnawax Khan: I have stated
the reasons already. We have not
received very many complaints,

Mr. Deputy.Speaker: Why was it
reduced from two annas to one anna?
‘That 1s the question,

Shri Shahnawazx Khan: That was
done n 1955 and I cannot answer
now

Mr. Deputy-Speaker: The hon
Member wanted to know whether the
grounds that prompted the Govern-
ment to reduce the rate from two-
annas to one anna do not bhold good
now.

Shri Shahnawas Khan: One anna is
gone; 1t 1s not so much in circula-
tion... (Interruptions).

Shri Tangamani: Sir, it is a serious
matter.
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Mr. Doputy-Speaker: Not so serious
as he has made it appear. I do not
find any seriousness, -~

Shri Tangamanl: I would hke to
Jnow the special reasons why 1t 1s
mow increased

Mr. Deputy.Speaker: He has given
them One anna 1s going out of use
and now one anna 1s no coin that
would remain farever Therefore, the
next higher coin that would be avail.
able 18 the 10 nP com

Shri Tangamani: Am I to take 1t
that in these major stations where we
have got automatic machines to issue
plaform tickets, they would install
automatic machines to issue tickets
with the 10 nP coin?

SBhri Jagjivan Ram: Automatic
machine 15 not an mdispensible thing
Arrangements will have to be made so
that the people desiring to purchase
platform tickets are provided facilities
to do so

Mr. Deputy-Speaker: He would
again say that the machines would go
<ut of order (Interruptions),

Shri Jagjivan Ram: Wherever the
machines are provided, certain modi-
fications will be made so that 1t could
be adopted to the 10 nP (Inter-
Tuptions),

Mr, Deputy-Speaker: Order, order
Let us move out of the platform now

Bridge en River Rapti mear Gorakhpur

*1070. Bhri Kallka Singh: Will the
Minister of Transport and Communi.
catioms be pleased to state*

(a) whether the bnndge on National
Highway across River Rapti near
‘Gorakhpur in Uttar Pradesh has been
constructed;

(b) £ so, the total cost incurred
thereon;

(c) whether toll will be realised
from pessengers and vehicles;

{d) if s0, the rates of the toll, and

(e) what benefits are likely fo
accrue to the public in the matter o2

on the Varanasi.Gorakhpur
National Highway?

(S8hri Raj Bahadur): (a) No, 8Sir. It
is under construction

(b) Rs 913 lakhs have been spent
upto July, 1958

{c) No
(d) Does not arise

(e) This bridge, when completed
will also serve traffic from Gorakhpur

to Varanasi on National Highway
No 29
Shri Kallka Singh: May [ know

whether 1n view of the ot That the
contractor belongs to a distant place
Delhs, it would cost more than wha
would have been the cost if it had
been otherwise”

Shri Raj Bahadur: The estimated
cost of the whole project 15 Rs 41 43
lakhs As against this total cost in-
curred so far on the work comes to
Rs 9 13 lakhs and the progress of the
work 1s 26 3 per cent which appears
to be satisfactory

Shri Kalika Singh: May 1 know
whether the bridge has been 1naugu-
rated just a few days back?

Shri Raj Bahadur: No, it has been
inaugurated 1 have sard that the
progress 19 only 263 per cent

&5 wew far - w7 oot Ay
U1 FTH Iy WA 6 Oy W Y 8.
G § wdw ?

oft orw wgTye  qg Wy % ot §

fr wail it AW WY % s0w e
Lo ]

Shri Kalika Singh: May I know
whether the hon Minister has seen
in newspapers the photograph of the
bridge where 1t is said that the UP,
Mnister of the P.W.D. has mauguret-
ed the bridge?
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Shri Raj Bahadur: This is complete-
Iy news to me. I think the hon.
Member and the papers concerned
must have confused the names. It
may be a different bridge....(Inter-
ruptions).

Mr. Deputy-Speaker: If there is
confusion in the papers, we should not
create it here.

Shri Bishwanath Roy: May I know
‘when the bridge is expected to be
completed?

Shri Raj Bahadur: 1 have already
‘said that,

Muslim Waqfs in Punjab

+1071. Shri Muhammed Tahir: Will
‘the Minister of Irrigation and Power
:‘be pleased to state:

(a) whether the Punjab Muslim
‘Waqf Board is going to be establish-
ed, after necessary amendment to the
‘Waqfs Act, 1954, is made;

(b) if so, when; !

(¢) whether it is a fact that Govern-
‘ment have appointed Mutawallis in
respect of certain wagqgfs;

(d) if so, which are those waqfs, to
whom the Mutawallis submit their
documents and how they are manag-
ed; and :

(e) whether Government is satis-
fied with the working of such waqfs
without the establishment of Waqgfs
Board under the Act?

The Minister of Irrigation and Power
{Hafiz Mohammed Ibrahim): (a) Yes;
Sir.

(b) No date has been fixed for the
purpose. The Board will be set up as
soon as possible after the Waqf Act
has been enforced in the entire State.

(¢) No, Sir.
(d) and (e). Does not arise.

Shri Mohammed Tahir: May 1 know
when the Board would be constituted
at the latest?

206 LSD.—2.
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Hafiz Mohammed Ibrahim: As soon
as the Act is enforced, within a short
time these things will be done.

Land near Patparganj, Delhi

*1073. Shri A. M, Tariq: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Municipal Corporation have
declired all land near Patparganj,
Delhi, to be in the category of “Agri-
cultural Zone”;

(b) whether land near Patparganj
has been sold recently by various
colonisers to the public for building
purposes;

(¢) if so, whether this fact was
taken into consideration before taking
the decision to declare the land in
question to be in the “Agricultural
Zone”, and

(d) whether Government intend to
give any relief to the purchasers of
the land in question?

The Minister of Health (S¥ri
Karmarkar: (a) No. Sir.

(b) Some transactions are reported
to have taken place. .

(¢) Does not arise.

(d) In view of the fact that the
purchases have been made in contra-
vention of the provisions of the Delhi
Municipal Corporation Act, 1957, the
question of giving any relief does not
arise, '

Shri A. M. Tarig: May I know
whether it is a fact that this land has
been s2ld to some middle-class people,
numhzring about a thousand, at the
cheapest; rate of Rs. 1.50; if so, now
that the land has been declared as
agricultural land may I know whether
the Government is going to compen-
sate those people for the money spent
by them on this land?

Shri Karmarkar: In answer to the
first part of the question I said that
the answer was in the negative. We
have not declared it as agricultural
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Jand A part of the land was included
in the internm Genersl Plan. Now,
unless the lay-out is approved with
regard to any proposed building the
person concerned cannot construct the

bufiding. In respéct of the space
which has been reserved in the interim
General Plan, normally no lay-out
plans are given out. I am not aware
of any transactions of the kind whech
the hon Member referred to If any
land has been sold or purchased, it
bas been done at the risk of the selle:
and the purchaser
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Hirakud Project

#*1075. Shri Panigrahi: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 11168 on the 17th
December, 1958 and state:

(a) whether the transfer of control
of Hirakud Project to Orissa Govern-
ment has since been finally decided;

(b) if so, by what time this transfer
is going to take place;

(c) what was the nature of conces-
sion given in the rates for supply of
water and electricity from Hirakud;
and

(d) whether it is a fact that the
Hirakud Control Board has decided
to withdraw this concession?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement giving the requisite in-
formation is laid on the Table of the
House.

STATEMENT

"(a) and (b). The matter was con-
eidered by the Hirakud Control Board

BHADRA 11, 1881 (SAKA)
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at its meeting held on the 26th July,
1959. The Control Board decided to

"close the Stage I Construction account

by 30th September, 1959 and recom-
mended that a discussion be arranged
between the Central and State Gov-
errrments so that the decision about
the date for the transfer of control
and other connected issues might be
taken in, time. A high level meeting
between the representatives of the
Governmeni of India and the Govern-
ment of Orissa is likely to -be held by
about the middle of September, 1959.

{e¢) and (d). Water and electricity
dre supplied to the Project staff at
concessional rates as fixed by the
Chief Engineer, Hirakud Dam Project
and approved by the Hirakud Control
Board. The rates are concessional in
the sense that they have been worked
out on ‘no profit and no loss basis’.

In its meeting held on the 26th
July, 1959, the Hirakud Control Board
decided that the concessional rates of
water and electricity should be stop-
ped from 1st October, 1959.

Mr. Deputy-Speaker: Before I call
upon Shri Panigrahi to put his supple-
mentary I have to make this request.
There is too much of excitement and
talking going on in the House. Still
there are about six minutes of the
Question Hour. I can very well appre-
ciate why this excitement is there, but
we have to spend the Question Hour
most usefully.

Shri Panigrahi: This negotiation has
been going on for a long period
beiween the Central Government and
the Orissa Government. May I know
what are the specific issues which
stand in the way of finalising the
transfer of control to Orissa Govern-
ment?

Shri Hathi: The main reason is that
the Orissa Government wants the
accounts of the first stage of con-
struction to be completed. Secondly.
they also want that till the second
stage is completed the Government of
India might continue.
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Shri Panigraki;: May 1 know whe-
ther the Government of Orissa or the
Central Government has put forward
any terms and conditions for transfer
of this control to the Government of
Orissa?

Shri Hathi: There are no specific
conditions, The only thing 1s that
they will have to create certain per-
manent posts for maintenahce and
operation of the first stage. For the
second stage which 1s under construe-
tion the staff that i1s doing the work
will have to be continued

Shri Panigrahi: May 1 know whe-
ther the present staff working at
Hirakud will be retmned when the
full transfer of power takes place®

Shri Hathi: Most of the officers of
the Central] Water and Power Com-
mission who were working on the con-
struction side of first stage have come
back. Some others will also come
back, but others will have to be
absorbed on the permament cadre ot
the Onssa Government

Shri Hem Barma: May 1 know
whethe: it 15 a fact that the conces-
sional rates vo far enjoyed by the pro
ject staff are proposed to be stopped
from 1st October. 1959, if so, what are
the reasons for -uch a sudden deci
mon?

Shri Hathi: A< the phrase itself
mndicates, thig was a construction
allowance and concession given to staff
during the construction stage Con-
struetion of the first stage 11 now over
Now it 1= a question of maintenance
and operation for which there will be
permanent officers in the State cadre
In the imitwal stages of construction
these concessions were given, but now
there i1s no need for this allowance

Bbakrs Dam

*1077. Shri S. M. Banerjee: Wil
the Minister of Irrigation and Pewer
be pleased to state:

(a) the total amount spent so far on
injecting cement to reinforce Bhakra
Dam;

(b) whether this has actually
served the purpose; and

(c) to what extent?

The Minister of Irigation aad
Power (Hafls Mohammead Yhrahing):
(a) to (¢). The nformation is belng
collected and will be laid on the
Table of the House when received. .

Shri 8. M. Banerjee: May I know
whether this fact was not brought to
the notice of the authorities at the
time of construction that the land was
bad® May I alsc know whether this
cement injection will go on indefinitely
or it will end at a particular time?

Haflix Mohammad Ibrahim: If 1 have
correctly followed the hon Member,
1 may say again that that information
also 1s not available because no infor-
mation has been received at all.

ot ®e Yo wwil: T AW A
t fr ax I ST f T O, 0
frivz swhwe fear @ g 9n. A1 s
nwagdy 7 ey &1 fn afir 0w §
ot AT § A% TR B | S oA oy
w1, it 77 i w7 fae @ af @
e g Y of At frdz @ Owv
A QO ¢

Hafis Mehammad Thrahim: As W
that, Sir, | said that we have w»o
information about it

Movement of XKhandsari Sagar

Shri Jagdish Awasthi:
‘1. | 8hri 8. L. Saxean:
Will the Mimister of Food and Agri-
calture be pleased to siate:

(a) whether 1t 1s 8 fact that res-
trictsons have been imposed on the
movement of Khandsari sugar from
one State to the other,

(b) if so, the reasons therefor;

(c) whether the Utiar Pradash
Khandsari Association bave submitted
any memorandum in this couneclien
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mmd if so, the action being taken by
Government on it; and

* {d) the quantity of Khandsan sugar
lying in stocks with the producers
since the imposition of restrictions?

' ¥ma Deputy Minister of Food and

Agriculture (Bhri A. M. Thomas):
(a) Yes, Sir. *
(b) Without imposing ban on

khandsari sugar, ban on inter-State
movement of sugar could not be
effectively enforced,

{c) Yes, Sir. It is
wsderation.

v Sintammaniur e arnt Sanilahle

under con-
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Shri A. M. Thomas: I am not in a
posiuon to read m Hind,

Mr. Deputy-Speaker: Shn Awasthi
may put his supplementary now
Rwrdn wwedt : dwE A
w a wved 9y ¢ e wer el
# feur way ¢, Afex 3w & Jor wEH
# fray v B0

Iuw wgww ;W wit
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ot wwfw weeht : &
e § f& Iur ww & wwErd
gafidiey & ¥TeTC W W wOAN
fmr, s §?
Bhri A. M. Themss: It § 0, Sir
The Khaodsari Association has repre-

sented to the Ministry that about
21500 tong of khandsari sugar are
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1ing with them to be disposed of.
We have referred the matter to the
Uttar Pradesh Government and we
8¢ awaiting an answer from them

Shri 8. M. Banerjee: May I know
Whether in view of the sugar problem
N the country the restriction placed
oh khantisari sugar is going to be
Waived?

Shri A. M. Thomas: It cannot be
Waived like that. The ban on inter-
te movement of sugar can be
€hforced effectively only if there is a
Pun on the export of khandsar: also.
Shri Bishwanath Roy: May I know
Whetoer Moo stepr liken by Govern-
Ment regarding the movement of
khandsan sugar have been successful

N keeping its price withuin reasonable
Ipits?

Shri A. M. Thomas: Khandsar prices
@re still high, and there is no hardshp,
1t I may say so, by the ban that has
been imposed

w waw fag: w1 oad o
T ¥ g st fe ooR? 7 @
FATY W1 T 90T & IA® g goH
A ¥ 9T T w1 Ak A€ g
Shri A. M. Thomas: May 1 ask the
hon Member to repeat the question?
Seth Achal Bingk rose—

[{Mr. Seeaxer m the Chair)
Mr. Speaker: The Question Hour is
Sver

WRITTEN ANSWERS TO

QUESTIONS
Japanecse Gardons

Shri Shree Narayan Das:
{Shrl Radha Raman:
Skri D. C. Sharma:

Shri Ram Krishan Gupla:
{ Sbrd Chandak:

Will the Minuster of Food and Agri-
emiture be pleased to state
(a) whether the Japanese landscape

s
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expert who wvisited Indw under the

- Colombo Plan has submitted his report
for the location of Japanese Gardens
in the country;

tb) if so, whether Government has
taken any decision in this regard;

{c) whether any work has been
started in regard to laying: out of
Japanese Gardens; and

(d) if so, the progress made so far?

The Deputy Mihister of Agricsiture
(Shri M. V. Krishuappa): (a) Yes

(b) Yes The recommendations of

the Japanese expert have been gene-
rally accepted.

fc) Not yet

td) Does not arise

Road Transport in Punjab

*1857. Bhri Ram Krishan Gupta:
Wil the Mimister of Transpert and
Communications be pleased to refer
w the reply given to Unatarred Ques-
tion No. 3836 on the 1st May, 1939 and
wtate:

(a) whether Government have since
considered the scheme of the Punjab
Government under Section 83-D of
the Motor Vehicles Act, 1939 in res-
pect of inter-State routes covered by
the agreement reached between the
Punjab State Goverrnment and the
Punjah Motor Operators’ Union, and

(b) ¥ so, whether the scheme has
heen approved?

The Minister of Btate in the Ministry
of Transpert and Communications
(Shrl Raj Bahadur): (a; and (b}
Yes, Sr

Murder In Train

*1062. Shri Ajit Singh Sarhadi: Will
the Mimister of Raflways be pleased
to refer to the statement made in the
House on the 27th November, 1858,
Tegarding the murder of Shrimati
Harjit Kaur in a night train on the
Jullundur-Hoshiarpur line and state:

(a) whether any trace has been
found of the murderer so far; and

(b) if so, whether the culprits have
been arrested?

The Deputy Minister of Raltenys
(Shri Shahaawas Khan): (a) and (W).
No useful clue to the murder has yot
been obtained and investigation by
the Government Railway Police is
still in progress and every effort is
being made to trace out the criminala
responsible for thiz crima.

———

wren & fudfedt & few

rﬁm:
*tego 4‘"“:
Lﬁm:
w1 tfewgw aw s xft w@
WA W g wH
(%) war fdelt qafrafr srew &
=AW & vwww

(w) afe g, a1 wrewr gvere
™ wrew § s Aifr qemdht | ot

(7) T fedeltqur ofr arr &
fEa-fox rart 07 g fdd 0

dfeegn #@ Wwrr wwew §
-t (ol v W) (%) W
o1, w7 v7 I F it 1 fad e @
o At ¥y

(w) 9 (1) wft a5 ok
SHAT afY far oo #

Nagarjunasagar Project

*1088 Shri Raml Reddy:
: Shri E. Madbyusudaa Rae:

Will the Minister of lrrigation amd
Power be pleased o refer to the reply
given to Starred Question ‘No. 588 on
the 24th February, 1969 and stste:

(a) whether it is a fact that the
Nagurjunssagsr Project Control Bourd
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has suggested to the Central Govern-
meni to increase the financial allot-
+ment for 1959-60; and

(b) if so, the action taken thereon?

The Depuly Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The matter i§ receiving atten-
dion of the Government of India.

Poultry

*1072. Shri V. P. Nayar: Will the
Minister of Foed anq Agriculture be
pleased to state:

(a) what is the annual estimated
extent of loss of poultry caused on
account of parasitic diseases among
the birds:

(b) whether the Central Govern-
ment have any scheme to combat the
«spread of poultry diseases; and

{c) if so, what are the details of
such schemes?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
{a) About 20 per cent of the total
mortality among poultry.

(b) and (c). A statement is plac-
&d on the Table of the Sabha.

STATEMENT

¥Yaccines for Ranikhei disease and
Fowlpox have already been evolved
by Indian Veterinary Research Insti-
1ute and are widely in use. A vaccine
against Tick fever has also recently
been -evolved at Indian Veterinary
Research Institute and has shown
promising results, Pullorum disease
‘which has recently been reported in
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this country is controlled by blood
tests and destruction of reactors.
Coccidiosis can be controlled by drugs.

The following new research schermes
are proposed to be implemented at
the Indian Veterinary Research Insti-
tute:

1- A scheme for investigation inde
the nature of the disease known as
Infectious Coryza and suitable biolo-
gical methods to control it.

2. A Scheme to organise a pouliry
disease diagnostic laboratory at Indian
Veterinary Research Institute for
examination of material from cases of
poultry diseases. The findings will
be useful to the Poultry Breeders and
Disease Investigation Officers in
diagnosing poultry diseases speedily
and correctly and also in adopting
necessary control measures.

3. Setting up of a Salmonella Refer-
ence and Typing Centre at the Indian
Veterinary Research Institute to com-
trol Salmonella pullorum infection and
other diseases caused by organisms of
the paratyphoid group.

Assam Trunk Road -

*1076. Shrimati Mafida Ahmed: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Assam
Trunk Road, a National Highway, was
cut off by floods near Kamargaon (in
Golaghat Sub-Division of the Sibsagar
District) during the second week of
August, 1959; and

(b) if so, the broad details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) A statement is laid on the table
of the House.

STATEMENT

Due to abnormal flood in Dhansiri
river, part’ of National Highway No.
37, between 157th and 159th miles
near Kamargaon (in Golaghat Sub-
Division -of Sibsagar District) was
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submerged on 15th and 16th August,
1989. Duration cf the flood was
approximately 37 hours. The wvehi-
cular traffic was closed at 3-0 .M on
15th August, 1950 Light vehicular
traffic was restored on the morning of
the 17th August, 1859, and the full
traffic at 2-0 P M. on 18th Au‘ult..lﬂﬂ

Train Accident near Vijayavada

*1079 Shri P. C. Beroosh: Will the
Miruster of Ralilways be pleased to
state:

(a) whether 1t 15 a fact that the
Madras bound mail train from Howrah
on the might of the 20th August, 1859
met with an accident 70 miles from
W VTR, Salorm,,

(b} 1f so, the reasons for the ms-
hap, and the casualties as a result
thereof, and

t¢) whether any ingquiry has
made”

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes

{b) amd (¢} Nine persons received
munor 1njuries. The Government In-
Apector of Railways has held an en-
quury wnto this accident His report
ia awaited The reason for the mus-
hap will be known only after the re-
ceipt of his report on this accident

been

Wri . m;liﬂ Written Anmoers’
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Roguisittening of Lands

*1081. Shri Ram Erishas OQOapia:
Will the Minister of Feod and Agtt-
‘nmhmwm-n what
Jtage is the proposal for enactment of
a consolidated law applicable uni-
]l‘omlylhmuhoultheemtrylnu-
tﬂmt;'muid&mmdmmmm
| ?

The Deputy Minister of Agricuiture
(Shri M. V. Krishnappa): The present
position with regard to the implemen-
lation of the Tenth Report of the Law
Lommussion on the Land Acquisition
Act. 1804, and Requisitioning and
Acquisition of Immovable Property
Act, 1952, was given to the Lok Sabba

by the Law Minister, on the 13th

August, 1959, 1n reply to Unstarved

Question No 735 Pending a decwion

on the Tenth Report, no Central legis-

lation a2 suggested 15 contemplated

Exchange of Geeds with Rassia

*1082 Bhri Rajendra Singh: Will
the Minister of Communily Develop-
ment and Co-operation be pleased to
refer to the reply gmiven to Starred
Question No 2174 on the 1st May,
1959 and state

(a) the extent of value and volume
of goods that have been actually ex-
changed between the National Agn-
culture Co-operative Marketing
Federation Ltd, and the Central
Union of Consumers Societies of
USSR, and

(b) whether possibilities of similar
agreements on co-operative basis have
been explored for other East European
countmes”®

Federation and the Centrosoyus so
far.

(b) Only one oftier country vir.
Hungary has spproached the Yeder-
ation in this connection but the pmt-
ter has not been processed further.
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Tourtt Coupen Bcheme

' Shri Ssbodh Mameda:
‘M8 J Sari B. C. Samanta:

Will the Minister of Transpert and
Osmmunications be pleased to state:

(a) how far the tourist coupon

scheme has encouraged the tourist
traffic in our countiry;

(b) whether the object of ths
scheme has been achieved; and

(¢) how long this schame will con-
tinue?

The Minister of State in the Minis-
try of Trenspert and Communications
(Skri Raj Babadur): (a) Government
are still working out the details with
regard $0 the actual operation of
this scheme

(b} and (¢} Do not arise

Bhutan-India Road Link

( Shri D. C. Sharma:
*1084. { Shri Dinesh Singh:
| Shri Bhakt Dasshaa:

Wil the Minister of Transpert and
Cemmunications be pleased 10 refer
io the reply given to Starred Ques-
ton No 452 on the 18th Februan.,
1959 and state.

(a) the further progress so far
made in the construction work on each
of the two direct road links between
Bhutan and India; and

(b) the expenditure incurred so far
therean?

The Minister of State in the Minis-

tion work has been undertaken in the

Earth work on the firgt mile from
Jaintl is in hand. An expenditure of
Rs 47,100 has been reported so far.

Asian Highways Plan

Shri Raghunath Singh:
*1085.{ Shri Ram Krishan Gupta:
. Shri Ajit Singh Sarhadi:

Will the Minister of Transpert and
Communications be pleased to state:

(a) whether ECAFE experts are
working out an Asian Highways Plan
and conmidering to develop ancient
routes of India connecting Burma,
Thailand, Afghamstan and Iran; and

(b) 1if so, the details thereof?

The Minister of State in the Ministry
of Transport and Commaunications
(Shri Raj Bahadur): (a) Yes

(b) The plan is sull in the preli-
minary stage of consideration. The
provisional hist of roads suggested by
the ECAFE Secretanat to form the
international highway network in the
region 15 laaud on the Table of the

Sabha ([See Appendix II1, annexure
No 95}

Death of Shri Ashim Shome in
Railway Hospital

*1084. Shri Sadhan Gupta: Will the

Minuster of Rallways be pleased to
atate:

(a) whether Shr1 Ashum Shome, a
reputed foot-baller of the Eastern
Railway Sporis Club and of the Cal-
cutta Unuversily and a member of
the Bengal team for the last National
Football Championship was admutted.
to the B R Singh Hospital of the
Eastern Railway on the 30th June,
1859 with serious head injuries re-
sulting from a fall from an electric
train;
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a Cabin on the ground that the
*Cabins were meant for officers only;

(c) whether it 15 u fact that gdis-
turbances such as are bound to occur
m a general ward are extremely dan-
gerous for patients with serious head

(d) whether it 1s & fact that friends
and relatives of Shr1 Shome requested
wermission of the Docter-in-Charge to
bring a famous Burgeon of Calcutta
but the same was at firgt refused,

(e) whather 1t 15 alse a fact such
permussion was finally granted but
too late and Shri Shome expired be-
fore the Surgeon could arrive et the
hospital, and

(f) if the answer 1o parts (b), (d}

and {e¢) above be in the affirmative,
the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahknawas Khan): (a) Yes

(b) No

(c) A hospital 'ward whather
genersl or otherwise 15 not Lable to
» disturbances likely to affect patienis
in it

(d) and (e) The request was made
oenly on 2nd July, 1909 at 10 AM

half an hour before the patient ex-
pired It was immediately acceded

]
(1Y Does not anse

Purchase of Rice by Middle East
Countries

{ Shrt Rami Reddy:
*1061- { Suré Asmmr
Will the Minister of Feed and
Agricultare be plessed to state
(a) whether Goverament have re-

ceived any offer of purchasing fine:
quality of rice from the Middle East

or from any foreign coumtiry:
(b) i s0, the price and the quantity
- offered;

(c) whether Government hpve -
tered info any deal with ahy foreigm
country for selling such rice; and

(d) in what States does Government
contemplate to procure such rice for
the said export?

The Deputy Minister of Fesl and
Agricultsre (Shrt A M YThemma):
(a) No, Sir

(b) to (d) Do not amse
Insubater Hatching of Eggs

‘1008 Bhvi V. F Napar: Wil the
Minister of Feefd and Agricuituse be
pleased to state:

(a) whether incubalor hatching of
eggr 3 popular in India; and

(b} what » the annual number of
egee estimated to be hatched thremgh
this process®

The Deputy Minister of Agricalture
(Shri M V. Krishnappa): (a) Yes

(b) About 20 lakh eggs per annum

Regianal Owmtres for Pesd
Techknology

*M80 Bhrimall lia Palchouthari:
Will the Munister of Feed and Apri-
enitare be pleased to state

(a} whether any steps have besm
taken for the setung up of Regional
Centre for Food Technology for Aman
and Far East Countries, and

tb) if so, the detals thereof®

The Deputy Minister of Feod and
Agriculture (Shri A. M Themas):
(a) and (b) It 15 understood that the
United Nation: Food snd Agriculture
Organsation Regional Seminar on
Food Technology for Asia and Far
East Countries, which wax recently
held at the Central Food Technologi-
cal Research Institute, Mysore, re-
commended o the Food and Agricul-
ture Organisation that it should ex-
plore the possibiliues of setting up &
Food Technology Training and Re-
search Centre in this Region. It is for
the FAO to consider this preposal
in the First matance.
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Waterlogging in Punjab

Shri Ram Krishan Gupta:
" i, Shri D. C. Sharma:
1090. < Shri Ajit Singh Sarhadi:
[ Shri Hem Raj:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Punjab Government have approached
the Central Government for a loan of

Rs. 2 crores to execute urgently need-

=d anti-waterlogging measures; and

(b) if so, the nature of action
taken in this respect?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
{b). A letter was received in June,
1959 from the Irrigation and Power

_Minister, Punjab, indicating essential
requirements of funds to the tune of
‘Rs. 1 crore for purely anti-waterlog-
ging schemes during the Second Five
Year Plan. In reply, he was informed
that investigation for anti-waterlogg-
ing schemes should be expedited so
that the merits of the schemes could
be fully considered after which the
Planning Commission would be ap-
proached for funds with due regard
to the capability of the State to com-
plete the Schemes in the Second Plan
period.

Macaroni Plant, Kerala

(Shri D. C. Sharma:

" : Shri Barman:

“1091. f Shri Subodh Hansda:
[ Shri 5. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Starred Question No. 1313
on the 17th March. 1959 and state:

(b) the further progress that has
been made towards the setting up of
the maecaroni manufacturing plant in
Kerala; and

(b) the total expenditure incurred
thereon so far?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The Technical Committee constituted

by the Council of Scientific and In-
dustrial Research for going into the
technical as well as .other aspects of
the project of setting up a Tapioca
Macaroni Plant in Kerala has not yet
submitted its report.

(b) Nil

Damaged American Wheat

[' Shri Sadhan Gupta:
*1092. { Shri S. M. Banerjee:
LShri Halder:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether it is a fact that two
thousand bags of wheat out of three
thousand tons of U.S. wheat recently
landed at No. 8 Jetty of Calcutta port
are totally decomposed and unfit for
human consumption;

(b) whether the said two thousand
bags have been transported for stor-
age at a Government godown in
Behala;

(c) whether the same will be sold
in the open market;

(d) if so, what precaution is 'pro—
posed to be taken so that the said
decomposed wheat is not mixed with
wheat to be sold to the consumens;
and

(e) if the answer to part (¢) above
be in the negative the reasons as te
why expense has been incurred for
transporting the said decomposed
wheat to the godown instead of des-
troying the same?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Out of about 10,000 tons of wheat
discharged partly at Vishakapatnam
and partly in Caleutta, about 200 tons
were damaged in transit and  dis-
charged at Jetty No. 8 in the Calcutta
Port. The damaged wheat was unfit
for human consumption.

(b) The damaged wheat was trans-
ported to the Central depots at Behala
and Brooklyn for categorisation and
disposal.
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(¢) No.
(4) and (e). The physical condition

»1008. { Shrimati Parvathi

Shri Hem Barua:
Shri N. M. Deb:
Shri Ram Krishan Gupla:
Shri Jadhav:
Shrimati Maflda Ahmed:
Shri Bhakt Darshan:
LM&MWM:
Will the Minister of Transpert and
Communicaiions be pleased to state:
(a) whether it is a fact that there
was 8 strike by Pilots of the Indian
Alrlines Corporation on the 15th

together
gers—Indinp and foreign separately—
stranded at Delhi, Bombay and Cal-
cutts;

(¢) the steps taken in regard io the
strike and for transporting the stand-
ard passengers;

(d) if so, what was the cause of
the strike; and

(@) the reaction of the Government.
to a strike of this nature on the oc-
casion of the ‘Independence Day't

The Deputy Minister of Civil
Avistion (Shri Mehiuddin): (a) Yes
Sir

(b) to (e.) A statement is placed
on the Table of the Lok Sabha.

STATEMENT

(a) 65 passenger flights were can-

Calcutts centres of the Indian Aur-
lines Corporation.

(c) Attempis were made to persuade
the pilots at Bombay to withdraw the
notice, but without success. The
pessengers affected were offered trans-
portation by the might air-mail ser-
vices on the 15th August, 1959, and
by flights on subsequent days. Most
passengers accepted thease aiternatives
while some cancelled their journeys.

(d) and (e} The immediate cause of
the strike was that pending enquuriex
into their personal conduct, two pilots
were suspended from flying duty on
14th August, 1859 One of these off-
cers wasz an office bearer of the
Indian Commercial Pilots Association
(Bombay Region).

The strike notice was delivered by
the Indian Commercial Pilots Associ-
ation (Bombay Region) to the Ares
Manager, Bombay, at 11:48 ».M. on
the same day, i.e, 14th August and
the strike commenced after quarter of
an hour, ie., with effect from 0001
hour on the 15th August, the Inde-
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Detangion and Lecting of Traln ot
Owdidapah

Expres
detained by a crowd of persons at the
Cuddapah Railway Station in Andhra
Pradesh on the 18th August, 1859,

(b) whether sealed Railway Wagons
were broken open by the crowd and
the contents looted,

{c) whether the crowd set fire to
railway property,

(d) the extent of loss and damagc
and

(e) the other details relating 1o
the incident®

The Deputy Minister of Raliways
(8hyl Shahnawas Khan): (a) Yes

(b) Yes Three parcel vans of
No 93 Dn Renigunta-Raichur mixed
train were looted by the nmuscreants

{(¢t) Yes The crowd set fire to a
stack of gleepers

(d) The cost of parcels containing
fruits and one case of fountain pens
looted it valued at Rs. 1000 The est-
mated cost of raillway property dama-
ged s Rs 10,000

(e) On 18th August, 1958, a mob
came to the Railway Station Cuddapah

1881 (SAKA) Written Answers
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mob again gathered at
mmmabounlmc““.:::
cel vans of Renigunta-Raichur pass-
enger. They also pelted stones on
the police party when recourse was
taken to tear smoke The mob then
shifted to Rayanchoti level croasing
el started damaging the track when
the police had to open fire and the
mob finally dispersed after the firing
and the situation was brought under
control

(a) the number and the nu;m of
the tounst bureaus opened so far

during the Second Five Year Plan,
State-wire
(b) the number of tounst bweaus

to be opened during 1959-80 and the
remaining period of the Second Five
Year Plan, and

{c) the nature of amentite< and
facilities provided and additional fac-
ilities proposed to be provided atl esch
bureau”®

The Minister of State in the Minis-
try of Transport and Communicatiens
(Shri Raj Bahadur). (a) to (c) A
statement 15 laid on the Table [See
Appendix ITI, annexure No 86]

Tennage Handled at Sea Ports

1974. Shri Ram Krishan Gupta:
Will the Minister of Transport asd
Communications be pleased to state
the tonnage handled at Bombay, Cal-
cutta and Madras Ports during 1958-
59 (Port-wise)”
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Mandiea by the Ports of Bombay, Cal-
cutta and Madrat dunng 1958-5¢ s
as follows’

Name of Port Tonnage handled
Bombay 11 751,601
Calcutta 9,198,826
Madras 2,437,513

Water Supply to Refugee Colonles In
Dethi r

1975. Skri D, C. Sharma: Will the
Minuster of Health be pleased to refer
to the reply miven to Unstarred Ques-
tion No 77 on the 11th of February,
1959 and statc the progress made so
far in providing flltered water to
various rehabilitation colontes n
Delhus”

The Minvister of Heallh (Shri
Karmarkar): The bulk water supply
main along Naj«fgarh Road from Kirtu
Nagar to Tulak Nagar 1s being laxd and
15 expected to be completed by the
end of October, 1959 It 15 expected
that Moti Nagar, Industrial Area
Colony, Kirti Nagar and Industnal
area of Improvement Trust will get
water by the end of September, 1969
and the remaining colonies along
Najpfgarh Road, namcly, Ramesh
Nagar, Tehar [ and Il and Thlak Nagur,
by the end of October 1958

Ceotstruction of Roads a Bombay

1976. 8hri Pangarkar: Will the
Munuster of Transport and Commauni-
eatiens be pleased to lay a statement
oa the Table showing

(a) the schemes forwarded by the
Bombay State Government and those
approved and sanctioned by the Cen-
tral Government for construction of
roads of inter-State or economic
smportance during the Second Five-
Year Plan period showing the mileage
of the roads, financial outlay and the
Central asmsiance, and

(b} the schemes so far completed®
The Ministor of State in the Migis-

(Bkri Raj Bahadur): (a) Two siate-
ments giving the required mfor.
mation are laid on the Table [Se¢
Appendix 01 annexure No 97

(b) The information is being collect.
ed from the State Government and
will be laid on the Table of the Babha

Road Development Schemes in
Bombay

1971. S8hri  Pangarkar: Wil the
Muinister of Trapspert and Communi-
eations be pleased to lay a statement
on the Table showing:

(a) the grants made by the Cent:al
Government to the Bombay State for
road devclopment schemes during the
Second Five Yea: Plan period so far,

(b) the amount which remamned un
utilised and

(¢) the reasons for pon-utilisation®

The Minister of State in the Minis-
iry of Transport and Communications -
(Shri Raj Babadwr): (a) to (c) A
statement for works other than
Central Fund s laid on the Table
[See Appendix III, amnexure No 88|
The information n respect of Central
Road Fund will be laid on the Table
of the House mfter obtaining 1t from
the States

T. B. Clinien

Shri Hem Raj:
Shri Sadhn Ram:

Will the Mmister of Health be
pleased to rtate

(a) the number of TB Clinics
functioming m the country in 1968:

{b) the number of deaths which
annually take place. and

(c) the number of pstients who
«uffer from 1t annually®

The Minister of Health (Shrl
Karmarkar): (a) There were 102 THB
Clinics 1n the country n 1908

{b) It 1s estimated that approxi-
mately five lakh deaths take place
every year

(c) According to the recent T.B

survey, sbout 13 w 35 persons per

thousand of the population suffer from
tuberculosis

197,
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Lepers Hospital, Shahdara, Delhi

i9%e. Ohrtmati Parvathi  Krishnan:
Will the Minister of Neafth be pleased
to state’

(a) whether Government have
received any complaints against the
authorities of Lepers Hospital, Shah.
dara about not supplying the full
rations;

(b) if so, whether the matter has
been_ enquired into; and

{c) the action taken thereof®

The Minister of Health (Shri
Karmarkar): (a) Duning December,
1968 and January 1960, there was some
difficulty about the supply of wheat
flour to the Lepers Home on account
of this article being in short supply 1n
Delhi during those months Since
Pebruary. 1959, there hus been no com-
plaint regarding the supply of ratione
to the inmates of the Lepers Home,
Tahirpur. Shahdara.

(b) and (¢) Do not arise

Heapitals in Delhi

1980. Shri Ram Krishas Gupta: Whi!
the Minuster of Health be pleased to
aate

{a) whether 1t 15 a fact that Delm
Admunistration heaith authorities have
suggested creation of hospitals on zonal
hasis along with a base hospital to
meet the city’s growing demand for
medical facilsties, and

(b) if s0, the nature of the action
taken 1n this regard®

The Minister of Health (Shri
Karmarkar): (a) The Government
of India have not recewved any sug-
peation from the Delhi Administration
for the creation of hoapitals on zonal
bams along with a base hospital to
meet the city's growing demand for
medical facilities

(b} Does not arise
Treatment of M.Ps, as V.IPs.

1981, Shri Dinedh Biagh: Will the
Mimnister of Tvaasport and OComsund-
sadlens be piessed to refer to the reply

gwen to Unstarred Question No 2310
on September 18, 1958 and state the
reasons for Members of Parliament
being treated as V.ILPs only while
travelling outside India when senior
officials of the Government of India
are treated &s V1IPs when travelling
in th* country also”

The RQeputy Minister of Civil Avia-
tion (Shrl Mohinddin): As the Corpo-
ration have to handle a large number
nt passengers, they have to restrict the
number of peisons treated as VIPs
whiie travelling on their services to
the barest minimum Accordingly, it
has been decided to further curtail the
list of VLPs so as to hmit 1t to inter-
national guests and foreign dignitaries,
apart from the Premdent, Vice
President and the Prime Minister of
India and the Governors of States. In
respect of the others in the present
list, the Corporation would treat them
us their valuable chents and give them
such courtesy and service ms thev may
decide

Study of Agricalture In US.A.

1982. Shrl K. C. Jema: Will the
Minister of Feod and Agricuiture be
pleawd to state

ta) whither it 15 a fact that a team
of Indian agnculturists s leaving
«hortly for USA on a study tour:

ib) if s0o. how many they are In
number, ther* date of leuving India
and the period of their stay 1In US A,
and

(c) how those agricuniunsts have
been selected”

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) and (b)
A batch of 20 Farm Leaders has left
for US A on the LIth and 12th August.
1959 to Study the Commumty Orgam-
«ations, the role of Farm Organusations,
Co-operatives Work n Extension.
Rurai Credit and related matters ete.
Thew Farm Leaders will receive
sraning 1n USA for a period of
about 4 months and on their way back
they will wvimt Japan and Hawaii
Islands for about I weeks and one
week respectively
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(c) These Farm Lesaders were
selected on an all-India basis A
circular letter to all State Govern-
ments was issued on the 13th January,
1959 Informing them of the intention
-of the Government of India to depute
a third batch of 20 Farm Leaders to
US A 1n 1988 under the Farm Leaders
Study Project and requesting them
to forward the applications of 5 candi-
dates each, who m their opinibn may
be suitable for participation n the
programme, to this Department latest
by the 25th February, 1980 The
critena of selection as well as the
conditions of ehgibibity of the candi-
dates were fully explaned in this
circular letter A Press Note inviting
applications from the intending candi-
dates was also 1ssued and ntending
candidates were usked to submut their
applications to their respective State
Governments for prelimunary selection
at State Level The All-India Farmers'
Forum, the Young Farmers' Associa-
tion and the All-India Co-operative
Union were also requested to nominate
suitable candidates

On receipt of these applications from
State Governments a preliminarv
selecion was made by a Selection

* Board under the Chairmanship of the
Minster of Agriculture and 50 candy
dates were called for interview for
making a final selection of 20 persons
In making selection special conmdera
taion was g;aiven to the work done by
the candidates 1n Farm Organisation
and/or Co-operation

Cuwddapah Rallway S(atien

1983 Shri Raml Reddy: Wil the
Minister of Rallways be pleased to
state:

{a) whether any amounts have been
allotted for the improvement of the
+Cuddapah Railway Station om the
Soufhern Railway for 1939-80

(b) if so, what is the amount,
(c) the improvements contemplated,

(d) when they are likely to be taken
wp and completed, and

(e¢) other details 1n this regard?

The Deputy Minister of Rallwaey
(Shrl Shahsawas Kbhan): (a) to {e).
Yes, 8ir. The following
are proposed to be carried out;

'{he provision of
(i) A catch nding;

) .I:LPNVH signalling system;

(i1) Additional goods shed accom-
modation

The amount sanctioned for these
during the year 1950-60 is Rs 45,000
The total estimated cost of thest works
1 Rs 2,68,000

(d) The work of providing & catch

siding 1t nearing compietion, while
other works will be taken up shortly

{e) It 1» proposed to consider Inclu-
sion of remodelling of this station in
the works programme of 1960-81 The
remodelling scheme will include pro-
vision of sland platform 1foot-
overbridge etc 1n addition to the
works stated above

Bridges on Pipli Komarak Read

1984. Shri Panigrahi: Will the
Minister of Tramsport and Commam-
eations be pleased to refer to the reply
given to Starred Question No 614 om
the 24th Februarv 1959 and state

(a) whether the construction work
of the three proposed bridges on Pipli-
Konarak Rosd in the district of Pun
in Orissa has since started

(b) 1f so, how muech of Rs 18 lakhs
granted for completing the all weather
road to Konarak has been spent by
the State Government so far,

(r) whether the Stste Government
have asked for further grants for com-
pletion of this road: and

{d) by which tme the Pipl-
Konarak all weather road will be
completed”

(Rhri Raj Babadur): (s) Kxcavation
of foundations for Kushabhadra bridge
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has been commenced. Work has not,
8o far, started on thé other two bridges
over Bhargavi and Dhanua,

(b) The grant of Rs. 18 lakhs 1s for
the road work as well as the bridges
and causeways. Nearly Rs. 9 lakhs
bhave been utilized by the State Gov-
ernment over the project.

(c) Not so far.

(d) The work is being executed by
the State Public Works Department
who will no doubt complete it with-
out avoidable delay.

Dimodar Valley Sell
Sah Tevolin Pocsabha:
Shri 8. C. Samanta:

Will the Mimister of Irrigation and
Power be pleused to state:

(a) whether it is a fact that Soil
Research Laboratory at Hazaribagh s
carrying out investigations on the pro-
perties of so1l of the Damodar Valley,

(b) if so, the results of the research
carried out up-to-date; and

(c) how long will it take to com-
plete the mmvestigation of the whole
valley?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b)
The Soil Laboratory was started under
the Soil Conservation Department of
the DVC in 1949 to examine and
advise on the suitability of the waste
land for reclamation, belter use of
lands and amelioration of the soils of
the Damodar Valley. The Laboratory
has been furnishing analytical dats of
samples of soil, water, rock, crops and
manure and interpretation of the
anslytical data for programme of sail
conservation works.

1. Al present the main work in the
Soil Conservation Laboratory 15 to
analyse the samples of soil. water, rock
eic. received from time to time. A
number of fleld triala mnd potculture
experiments have been conducted on
typical solls of Upper Damodar Valley
10 ind out the nutrient deficiencies

206 LAD~3.
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to adopt proper ameliorative
sures for this region. The experi-
rraentl have revealed that deficiencies
J nitrogen and phosphoric acid are
“'ide-wreu in these soils. The red
soils respond to applications of nitrogen
‘]m! phosphate in adequate doses for
';owth of different crops. Gorapsddy
reSppnded to nitrogen in Hazaribagh
il (non-calcareous), but nitrogen
alone did not respond in Kenthol soil
(Falcareous) presumably due to nom-
avauability of the soil phosphates
potassium deficlency is seldom found
it this region. Copper, manganese
magnesium gave no response
rith the crops of this region. Cowpea
}wod response to application of
tp&ﬂdam ~sis. Yimlarg ~was
beneficial to leguminous plants
(like pea) and fodder grass (like
p.l.nicum antidotale). Phosphate fixa-
gon studies have been carried out
Sith red sols of this region and the
ﬂxnuonwuloundtobeol’a very
p'€h order The results of the studies
gn some soil samples showed that
cAtion exchange capacity of the soils
~as very low.

Microbiological studies carried out
g soils of the peripheral regions ot
Lomar Reservoir subjected to periodic
gabmergence have revealed that

bly after submergence for
¢ months. No species of Azotobacter
~us found to exist in these soils

(¢) The Soil Research Laborstory
pas no research programme of its own,
the laboratory research being depen-
dant upon works in various sectors
of the Soil Conservation Department.
The question of completion of the
work within a time scheduled does
pot, therefore, arise.

fact Finding Committee on Khandmrt -
Industry

Shri Barman:
Shri Sabedh Hanada:
Shri 8. C. Samanta:

Will the Minister of Fesd sad Agri-
puiture be pleased to state:

(a) whether the Fact Finding Com-
ﬂmmhmmm

1908,
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submitted its final report to Govem-
ment;

(b) if so, the recommendations
made by the Committee,

(c) whether the report has been
conmidered by Government, and

(d) i so, the action taken by’ Gov-
ernment to implement the recommen-
dations?

The Deputy Minisier of Food and
Agriculture (8hri A. M. Themas): (a2)
The Fact Finding Committee has
reported that the information collected
by i1t after the submission of the
Interim Report has confirmed conclu-
sions arnived at 1n the Interim Report
and requested that the same be treated
as Final Report.

(b) Copies of the Report have been
placed 1in the Library of the Parla-
ment

(¢) and (d) The Report was con-
sidered by the Government and
powers were delegated to the Govern-
ment of UP to license establishment
of power crushers wncluding bels
Under these powers, the UP Govern-
ment ssued the U.P Khandsan Sugar
Manufscturers’ Licensing Order, 1959
on the 24th February, 1950. This order
applies to the reserved areas of sugar
factorwes i1n the 30 khandsari producing

the Min of Health be pleased to
state the steps taken or proposed to
be taken for completion of the
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Determination of Backward Areas for
Postal Facilities

1988, Shri Ram Krishan Gupta:
Shri D, C. SBharma:

Will the Minister of Transpert sad

Communioations be pleased to refer
to the reply given to Starred Question
Na 1207 on the 17th March, 1950 and
state

(a) the procedure followed in deter-
mining the backward areas for pur-
poses of extension of postal facilities;
and .

(b) the backward areas so deter-
mined (State-wise)?

The Minister of Tramsport and
Communications (Shri 8. K. Patil):
(a) Those areas are included m the
schedule of ‘very backward areas’ for
the purpose of extension of postal
faciities which have not been deve-
loped on account of difficult terran,
sparse population or hick of Lteracy
and where owing to long lines of
communications post offices are ex-
pected to work at a loss exceeding the
normal permissible limits

(b) A statement 15 laid on the Table
of the Sabha [See Appendix IlI, an-
nexure No 99 ]

New Rallway Lines ia Panjad

{ Shri Ram Krishan Gupta:
1989. { Shri Hem Ra§-
Lsmmsm
Will the Munuster of Raflways b

pleased to refer to his speech m Lok
Sabha on the 5th March 1959 and

state

(a) whether Government have con.
sidered the following proposals for
construction of new lines in Punjab:

(1) Jagadhri-Chandigarh - Rupar-
Ludhiana line
(n) Bhiwani-Rohtak ne; and
(in) Gohzna-Panipat line; and
(b) uf 30, the nature of action taken
in this regard*
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The Deputy Minisier of Railways
(Shri 8. V. Ramaswamy): (a) and

between Bhiwani and Rohtak have not
been included in the programme of
nulhulpprwdhrmtmcﬁou
in the Second Plan period.

have, huwever.beennotedmrm
sideration mlong with other proposals
for the Third Five Year Plan®¥

In regard to the restoration of
Gohana-Panipat portion, development
of traffic is being watched on the
restored portion between Rohtak and
Gohana and a decision on the remain-
ing portion (Gohana-Panipat) is yet to
be taken

Mangalore Port '

Skri Ram Krishan Gaptla-
1990. { Bhri Shankaraiya:
Shri P. G Deb:

Will the Minister of Transport and
Cemmunications be pleased to refer
to the reply given to Starred Question
No 1190 on the 12th March. 1980 and
state

(a) whether the Dutch Port Expert,

Hr Posthuma, has since submitied hus

regarding  development of
ltanphm- Port,

(b) if %0, the details thereof. and
{c) the decision taken in the matte:?
The Minister of State in the Minils-

(iii) the existing port facilities
will continue to be wuseful
when a lagoon port is buiit,

He has also recommended to con-
ftruct two experimental groynes and
 observe the movement of silt that
Would reach the lagoon harbour from
the Netravat: river and the littorol
Arift ith help of radio-active 1sotopes.

recommendations contamned in

Nhr Posthuma's Report would be con-

Mdered by the Intermedmte Port

elopment Commuttee recently set
4p by the Government of Indu

Siit in Bombay Harbeur

LY. Sard ey Arindsa Gapex: Wil
the Minister of Tramsport and Com-
Yaunications be pleased to refer to the
Yeply given to Starred
No 1749 on the 9th Apnl, 1969 and
“tate the nature of progress made so
ar n conducting the radicactive
‘racer experiments to ascertain move-
fnent of silt at Bombay Harbour®

The Minister of Stale In the Minis-
sy of Transport and Communications
{Shri Raj Bahadur): The tracing o8
lhe radio-active matenal injected on
{he l4th and 19th March 1950 was
t‘ontinued till the 2nd May 1959 after
Which 1t had to be stopped due to the
Worserung of the weather conditions
The observations made during the
Study, after being duly plotted, have

forwarded to the Central Water
and Power Research Station, Poona,
whose report on the conclusione
reached 15 awaited

Willingdon Hospital New Delhl

1992, Shri Ram Krishan Gupta: Wil
the Minister of Health be pleased to
ktate

ta) whether the scheme for the ex.
won of Willingdon Hospital at
ew Dellu has been finalised; and

tb) if 30, the main features there.
bi*
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The Minister of Health (Shri
Xarmarkar): (a) and (b). The
Willingdon Hospital and  Nursing
Home was taken over by the Central
Government from the New Delhi
Municipal Committee on the 1st Janu-
ary, 1954, with a total bed strength
of 50. As the then existing bed
strength was insufficient to cater to
the needs of the public and Govern-
ment employees, it was decided to
expand the hospital by stages. The
bed strength has since been raised to
257, A new ward block has been
constructed. All the major specialis-
ed services, such as medicine, surgery,
E.N.T., eye, gynaecology and denfiistry
have been provided in the hospital.
An X-Ray block has been opened.
The Casualty, Laboratory and the
Out-Patient Departments have been
expanded. A Nurses Home has been
constructed. The ancillary buildings
of the Nurses Home are nearing com-
pletion,

Further expansion of the hospital
will be taken up when an additional
plot of land is acquired,

Family Planning

, 1993. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state at what stage is the scheme for
opening at least one family planning
training and research centre in each
region?

The Minister of Health (Shri
Karmarkar): 42 regional training cen-
tres have been sanctioned by the
Ministry of Health to be established in
different States. Of them 6 have been
set up so far.

Nangal Dam Station

1994. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state the number of incoming and
outgoing passengers at Nangal Dam
Station, Ncrthern Railway in 1958-59?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The number
of incoming and outgoing passengers
at Nangal Dam Station in 1958-59 was
1,44,602 and 1,78,362 respectively,

SEPTEMBER 2, 1959
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Overbridge near Ambala

1995. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1804 on the 12th March,
1959, and state at what stage is the
construetion of over-bridge at the level
crossing in Ambala on G.T. Road?

The Deputy Minister of Railways
(shri ‘§. V. Ramaswamy): (a) The
Government of Punjab had previously
given a low priority for the construc-
tion of this over.bridge, and only re-
cently have they asked for this scheme
to be taken up during 1959-60. Ac-
cordingly detailed plans and estimates
are under preparation.

Rail Level Crossing near Safdarjang

1996 J"Shri D. C. Sharma:
' 1 Shri Bhakt Darshan:

Will the Minister of Health be pleas-
ed to refer to the reply given to Star-
red Question No. 1419 on the 20th
March, 1959, and state the further
progress made in the construction of
a suitable diversion road to -avoid
traffic jam at the railway level cross-
ing near Safdarjung Airport, New
Delhi?

The Minister of Health (Shri
Karmarkar): There has been no fur-
ther progress because of the objection
raised by the Department of Archaeo-
logy that the proposed diversion road
would pass through the protected land
of Najaf Khan’s Tomb. The matter
is, however, receiving attention. In
addition to the diversion of this road
which has to be undertaken as a long-
term solution to this problem, the
following works have been undertaken
as immediate safeguards against the
traffic problems created on this road:

(1) The ‘T" junction with the
Vinay Nagar Road is being
improved.

(2) It has been decided to pro-
vide two separate but ad-
joining Railway level cross-
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ings with swing type gates
each 24 ft. wide.

(3) The road crust
widened o0 two
ways each 24 ft. wide in the
vicinity of the level crossing
in @ length of about 200 ft.
on either side,

The above mentioned works have
been undertaken by the Delhi Mum.
cipal Corporation and the New Delhi
Municipal Committee within their
respective jurisdiction and are now
in progress

would- be

Siit in Caleutta Port

Bhri D. C. Sharma:
1997 { ‘Shri P. €, Borooah:

Will the Minister of Transpori and
Communications be pleased 1o state-

{a) what is the present position of
the sit deposits in the Port of
Calcutta;

t(b) what steps are being taken to
remove the silt;

{c) the approximate expenditure
that will have 10 be incurred for the
same; and

td) where the silt will be deposited
after removal®

annexure No 100]

Bhaken Waters for Gurgnem District
1908. Bhri D, C. Sharma: Will the

s8co

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer is in the negative.

(b) Does not arise.

Teak Plantation in Bombay

1909, Shrl Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

{n) whether Bombay Government
have submitted any scheme to the
Union Government for teak and
mshogany piantation m Bombay State;

{b) whether the scheme has Been

considered by the Union Government;
and

(c) whether any assistance is being
gven to Bombsy for undertaking
laTge scale teak and mahogany plan-
tation in the State during the rest of
the Second Five Year Plan period”

The Deputy Minisier of Agriculture
(8hri M V. Krishmappa): (a) The
State Government have submutted

schemes for teak plantations but not
mahogany.

(b) Yes, Sir

{c) Central asmstance by way of
loan 1s given to the teak plantation
«hemes  For 195960, the amount ap-
proved for this scheme s Rs. 194
jakhs The provision for 196061 will
be determined on the basis of the
State  Government's  requirements,
about the end of the current year.

Tobarce Prices in Bombay
200. Shri Pangarkar: Wil the
Miruster of Peed and Agriculture be
pleased to state;
{a) whether the Government of
the Ssureshtirz region of Bombay

in
in accordance with the international
market prices; and
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(b) it so, what action has been
taken in the matter?

The Deputy Minister of Agriculture
(Shrt M. V. Krishnappa): (a) No
Moreover, there are no varleties of
tobacco which are grown in Saurashtra
which have an appreciahle foreign
market

{b) Does not arse,
Chemicsl PFertilisors for Bombay

2001. Shri Pangarkar: Will the
Minister of Food and Agricuiture be

pleased to state;

(a) the total demand mede by the
Bombay Government for chemicsl
fertilizers for the year 1989-80; and

(b) the quantity proposed to be al
lotted for the same period?

The Deputy Minister of Agriculiure
(8hri M. V, Krishnapps): (l)lnd{l!)
Thl:'rquindin:mnnon given
pe

Name of Feruhisers

(Figures 1n tons)
For the pertod
1-4-59 to
Demand 30-9-1959
1949-60

Demand Allocation

Sulphate of Ammonia

Urea

Ammonium Sulphate Nitrate
Czlcium Ammonium Nitrate

1,46,000 96,957 46,450
26,000 17,146 8,100
40,000 24.979 9.99<

14,000 0420 4,000

Nots —Allotment for the second half year will be made m two quarrerly instalments m Sep-

tember and December, 1959.

Devplopment
pleased to Iay a statement showing:

(a) whether State Governments
have been asked to organsse and deve-
lop co-operatives for handling
marketed surplus of foodgrains;

4

{c) the nature and quantities of
foodgrains deslt with by them?

B 8. Murthy): (a) State Governments
have been asked to organise and deve.
lop co-operatives for marketing of
agricultursl produce including food-
grains, but the State Governments
have not been asked to organise any
co-operative separately for handling
of foodgreins only. A copy of esch
of the letters addreased by the Gov-
ernment of Iadia on *11-3-1959 and
24-8-1989 to State Governments is en-
closed for information. [See Appendix
IIl, annexure No, 101).

‘Mﬂﬁuthmath&mmlﬂhm 1969 while

answering

Unstarred Question No. 619
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(b) On 30th June, 1988, the num-
ber of co.operative marketing societies

at various levels in different BStates
was as follows:

No.of No. of No, of
State Central  Primary

Name of State Marketing Marketing Marketing

Societies Socieies  Societies

»

Andhra Pradesh 2 11 150
Aween 1 503
Bihar . . 1 81
m’ . . 292 206
Jammu & Kashmur 2 2R
Kerala ” . " 2 60
Madhya Pradesh 1 . 108
Madras . N 2 105
Mysore . I 34 186
Onssa . 1 48
Punjab . . 1 3 13
Ryjasthan 4 70 2
Uuiar Pradesh 1 2,241 502
West Bﬂl"ll 1 v 222
Delhs s
Pondicherry 3
Tripura . . L 1c
Andaman & Nicobar .. .
‘Himachal Pradesh ! 27
Manipur i . .

Tota1

(c) The nature of foodgrans dealt
with by the co-operatives depends on
the area where individual societies
are operating No statistics about
the quantities of various kinds of
foodgrains handled by the co.opers-

16 2,685 2,352

tives are available, However, ac-
cording to the statistics collected by
the Reserve Bank, the value of food-
gra:ns handled by Marketing Societies
during 1957-58 was as follows:

Societies Sales
o ‘Rupees 1n lakhs,
State Co-operative Markeung Socicties s . 20 64
Central Co-operative Marketing Societaes 409 02
Primary Co-operative Marketing Socicties . 247 92
ToraL 67758
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T.B Isslstion Beds in Qrissa

2003, Shri Panigrahi: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3439 on the 23rd April, 1989,
and state:

(a) whether the Orissa Governthent
have submitted any scheme to set up
T.B. Isolation beds in the state in
1959-60;

(b) whether the State Government
have drawn any amount so far from
Rs. 70,000 allotted for the establish.
ment of T.B, lsolation beds; and

(e) if so, what is the amount drawn?

The Minister of Health (Shrl
Karmarkar): (2) Yes, a proposal from
the Government of Orrisa for the
establishment of 80 T.B. Isolation beds
during 195060 has been received and
approved.

(b) and (c). 'The amount drawn by
the Government of Orissa against the
allotment of Rs. 70,000 is not known.

Chittaranjan Lecomotive Workshop

2004 Bhyi Ajt Singh Barbadi: Will
the Minister of Rallways be pleased
to state:

(a) whether the recruitment to the
Apprentices or Trade Apprentices
category of employees in the Chit-
taranjan Locomotive Workshop is on
all Indis basis or on local basis; and

(b) if on the local basis, the reasons

Tourism ia Orissa

3045, 8hrl Panigrahi: Will the Minis-
Communications.

ter of Transport and
be ,leased to state:

(a) the schemes for development of
tourism under Part 1 undertaken In
Orissa du.ing the Second Five Year
Plan period so far; and

{b) the amount given to Orissa for
undertaking such schemes?

The Minister of State in the Minis.
try of Transport and Communications.
(Shri Raj Bahadur): (a) Construction
of Rest Houses at Konarak and Bhu.
baneswar are the two schemes in
Orissa included in Part 1 of the
Second Five Year Plan for Tourism
to be exclusively financed by the
Central Government. ‘The construe-
tion has not yet begun as the plans
and estimates are under preparation,

(b) The Part I Schemes are to be
executed through the Central Public
Works Department and thus the ques-
tion of giving any amount to Orissa
Government for undertaking these
works does not arise.

Schemes for Mimer Irrigation, Orisms

2008. Shri Panigrahi: Will the Minis.
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Government of
India have received any new schemes
for minor irrigation projects from the
Government of Orissa for the year
1958-60; and

(b) whether any special grafit has
been made by the Central Govern.
ment for the purpose?

The Deputy Minister of Agriculture
(Shrl M. V. Krinshnappa): () No,
Sir.

{b) Does not arise.
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Tuactiens of the Primary and
Marketing Socleties

2007, Shri Ram Krishan Gupta: Will
the Minister of Community Develop.

mesit and Co-operatien be pleased to
state:

(a) whether it is a fact that the

(b) if so, the nature of steps taken
or proposed to be taken in this re-

H

The Depudy Minsler ul Comanunily

Development and Ce-operation (Shri
B. 8. Murthy): (a) Yes, Sir.

(b) The matter 1s engaging the
attention of the Bombay Government.
It is the policy of that Government
to avosd such overlapping,

The attention of other States is also
being drawn to this and they are being
requested to avoid it.

Ford Foundatien Granis
308 Shri Ram Krishan Gupta: Wil

state the total amount of grants re.
ceived from the Ford Foundation of
New York for Community Develop-
ment Scheme during 1958597

The Deputy Minister of Community
Development and Co.sperstioa (Bhri
B. 8, Murthy): Rs. 12.96,4260'25 nP.

Large Co-operative Secieties

000, Shri Bam Krishan Gupla: Will
the Minister of Community Develop-
ment and Co-speration be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided not to form

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Marthy): (a) Yes,

(b) In 2 rural Co-operative the
members should have intumate know.
ledge of one another as well as a sense
of mutual obligation and concern for
the rehpbilitation of the weaker sec-
tions of the community Co-operation
should, therefore, be based on close
econtact, social cohesion and mutual
obligation among the members This
objective will be better served if pri-
mary co.operatives are organused on
the basis of the village community as
the pnmary unt The question was
considered by the National Develop.
ment Council in its meetings in Nov.-
ember, 1959 wnd Apriy, 1959, - The
Government of India have eccepted
the views of the National Develop-
ment Council and communicated the
decision to the State Governments.

Sheep Breeding in Punjabd

2010. Bhri Ajit Singh Sarhadi: Will
the Minister of Food and Agricuiture
be pleased to state:

(a) whether any scheme has recent-
ly been put forward by the Punjab

Government about sheep breeding in
the State; and

(b) if so, the nature of the scheme
and help sought by the Punjab Gov-
ernment for the purpose?

The Deputy Minister of Agriculinre
(Shri M V. Krishnappa): (a) Yes,

(b) The scheme aims at the es.
tablishment of a sheep breeding farm
i Kulu Valley, Punjab for ewvolving
better quality of sheep and wool and
for imparting scientific knowledge in
sheep husbandry and wool produc-
tion to the shepherds in the hilly tracts
of the Punjab. The State Govern.
ment requested that the entire cost of
Rs. 203,148 might be met by the
Council. As the nature of work en-
visaged had not been clearly specified,
the scheme was returned to the Stube
Government for clerification which is
still awaited
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Chandigarh Statioa
2013. Bhri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
10 state:

(a) whether it is a fact that Chandi-
garh Railway Station is too Small and
inconvenient taking into consideration
the traffic there and its importance as
the Capital of Punjab; and

(b) if so, what steps are being
taken to improve and enlarge the
present Railway Station in the Second
Five Year Plan period?

The Deputy Minister of Rallways
(Bhri Shabnawas Khan): (a) Yer
“The station is smail but it is adequate
for the traffic dealt with at Chandi-

garh, at present.

te
(n)thetohlqulmwawhuand
rice supplied to the various States
during 1959 so far;

(b) the demand of the State Gov.

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas): (a)
A statement showing total quantities
of wheat and rice supplied by Centre
to the various States during 1939 (up
to about 15th August) is laid on the
Table of the Lok Sabha. [See Appen-
dix III, annexure No. 102].

(b) and (c). The requirement of
each State is assessed from time to
tume in consultation with the State
Government and supplies are arrang-
ed, keeping In view the availability
of stocks with the Centre and the re-
quirements of other States. It s,
therefore, difficult to indicate either
the quantity demanded by esch of the
State Governments for these 7}
months, or the quantity that will be
supplied to them during the rest of
the year.

(b) if o0, the reasons therefor?

The Deputy Minisier of Agrioniiure
(Shei M. V, Krishnappe): (a) The
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wolony is run by the Btate Govern-
ment of West Bengal. The Central

(b) Does not arise.

Inventien of New Transmitting
Machine by Russia

3016. Bkrimati Ila Palchoudheuri:
Will the Minister of Transport and
Communications be pleased to state:

(2) whether Government of Indis’s
attention has been drawn 1o a news
appearing in “The Statesman” dated
the 18th June, 1959, in regard to the
drventioT &y Roonnr Cormromicardions
Scientists of ¢ new machine which
will simultaneously transmut ten to
fiftcen times as many conversatlons as
on present telephone channels;

(b) whether any steps have been
taken to get complete details of the
new invention: and

(c) if so, with what result”?

The Minister of Transport and Com-
munications and Foed and Agrical-
tare (Shri 8. K. Patil): (a) Yes

(b) No, but as 1s usual in all such
<ases, the news is interesting and we
will follow the further progress of
this invention in the technical journals
all over the world and take necessary
action at the appropriate time.

{c) Does not arise.

Shifting of Rallway Offices

2017. Shri Subiman Ghese: Will the

Minister of Rallways be pleased to
state:

(=) what are the Railway offices that
have been shifted from Csicutta from
1980 to June, 1859;

(b) the place or piaces to which they
have been shifted;

(c) the cost incurred In each case;
(d) the reasons for shifting in each
and

(e) whether any office of Railway
has been started in Calcutia during
the above period?

The Deputy Minister of Rallways
(Shri Shahmawas Ehan): (a) to (d).
A statement showing the information
is laid on the Table of the Lok Sabha.
[See Appendix II1, annexure No. 108].

(e) Yes; the following offices have
been started in Calcutta during the
above period:

1. Stores Organisation of the
Ganga Bridge Project.

2. Certain Branches of the Ac-
counts and Commerclal De-
pariments of the old North
Esstern Railway (mnce shiff-
ed to Gorakhpur and Pandu on
the bifurcation of that Rail-
way from January, 1958 as
mentioned against items 3 to
S and 7 of reply to Part ()
of the question).

3 Office of the General Manager
and Chief Engineer. Railway
Electrification.

4 Darector, Rail Movements, and
Deputy Director Rail Move-
ments, Railway Board

5 Deputy Director Works
(Bridges) Railway Board.

8 Deputy Director Signals, Rail-

way Board

7 Deputy Director, Railway
Stores  (Steel), Rallway
Board

Use of Regiona]l Languages en
Rallways

2918 Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
1o state:

(a) whether any directons have
been given for the use of regional
janguages on the station name boards;
and

(b) if so, whether these instructions
are being carried out?

The Deputy Minister of Rallwayy
(Shri Shahnawas Khan): (a) and (b).
Yes.
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Overhead Bridge betwoen Ludbiana
and Millerganj

2019. Shri Ajt Singh Sarkadi: Will

the Minister of Rallways be pleased

to refer to the reply given to Un.

starred Question No, 1088 on the 2Tth

Pebruary, 1959 and state:

(a) how far the scheme to conitruct
an overhead bridge between Ludhiana
and Millerganj area has progressed;
and

(b) when is the construction of the
bridge acheduled to be started and
completed?

The Deputly Minister of Rallways
(Shri 8. V. Ramaswamy): (a) It Fas
not been possible to make any material
progress as the Punjab Government's
scceptance to the revised plan, esti-
mate and of their share of the cost,
13 still awnited

(b) It s too early to forecast that
at this stage. The State Government,
however, have not included this bridge
in their programme for road over.
bridges for 1959-80.
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Supply of Feedgrainy to West Bengal

Shri Sublman Ghese:
Shri Sadban Gupia:
*} Bhri Supakar:
| Surl Halder:

Will the Minuster of Food and Agri-
culture be pleased to state:

(a) quantity of rice and other food-
grains supplied to West Bengal by
the Central Government in the years
1956, 1957 and 1958, year-wise; and

(b) quantity of rice and other food.
grauns to be supplied by Central
Government to the Government of
West Bengal in 1959?

The Depaty Minister of Food and
Agriculture (S8hri A M. Thomas): (a)
The quantities of rice and wheat sup-
plied by the Central Government to
West Bengal dunng the years 10586,
1957 and 1958 were as follows:

(In"coo rons)

ToTaL

1956 1957 1948

120 127 253
368 567 1]
4R8 694 964

1{b) About 4 lakh tons of rice and
7 lakh tons of wheat, that is, zitogether
11 lakh tons are expected to be sup-
plied 10 West Bengal during the year
1088

offen twidt qrawii wr feemrer
e 0 s : w7 Www S
g auR N g &Gt s :

(%) war ug aw § fs ofeww
Tkt & qvef w1 Przra ek ark fewnr
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Moghal Sarai Yard

3022 Shri Kallks Singh: Will the
Minuster of Rallways be pleased to
state:

() the state of congestion at Moghal
Sera: yard on Eastern Railway;

(b) the alternative routes for by-
passing the Mogha! Sarai yard under.
taken for construction and yet being
considered for inclusion in Third Five
Year Plan;

(c) whether the Zafarabad.Sultan-
pur-Utrait broad gauge restored line 18
mainly used for goods traffic;

(d) if so, whether there 1s any poasi-
bility of direct hinking of Dildarnagar
Junction and Zafrabad Juncuom, &
distance of 80 miles, for providing an
alternative route north of Ganga niver
Year Plan; and

5816
structing & pew link between Garhwa

(d) There is no such proposal for
s direct Rail link between Dildar.

commendations made by the State
Government :n connection with the
construction of new lhnes. Wit the
limited financial and material resourc-
es there are no prospects of taking up
this project for construction mn the
near future.

(e) None -

Construction of Roads in Punjab

m{ﬁmmww:
" Shrl Daljit Singh:

Will the Minister of Transpert and
Communications be pleased to refer
to the reply given lodinstarred Ques-
tion No, 108 on the 11th February,
1059 and state- .

(s) whether Government have since
taken decision on the proposals from
Punjab Government for roads to be
constructed during 1959.80 under Cen-
tral Road Fund Scheme: and

(b) if so, the proposals approved?

The Minister of Siate in the Minis
try of Transpert sad Communications
(Bhri Raj Bahadwr): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix
I, annexure No 104)

Ostatruction of Reads In Manipur

ML Shri L. Achaw Siagh: Will the
Minister of Trasapirt and Conmmand-
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(b) the total amount of money spent
so far; and

(¢) the amount which remained un-
utilised out of Rs 100 lakhs allotted
during the Second Five Year Plan

period?

The Minister of State in the Minis-
try of Tramsport and
(Bhri Raj Bahadur): (a) No,

(b) Rs 58-46 lakhs upto 31st March,
1959

(c) Rs 131-54 lakhs

Irrigation Schemes in Tripura

2025. Shri Bangshi Thakur; Will the
Minster of Irrigation and Power be
pleased to state.

{(a) whether any Irngation engi-
neer has been deputed to Tripura to
work out the irrigation, specially
munor rngation schemes in Tripura,

(b) it so, whelther the engineer con-
cerned has been instructed to devise
‘ways and means as to hbow the Suk.
sagar, Hooryala and the Dhaliaejala
can be brought under cultivafion; and

{c) if not, when such an engineer 1s
expécted to arrive in Tripura®

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) and (c)
Not yet. A proposal for the creation
of a Minor Irmigation Division 1n
Tnpura PW.D s under consideration
in the Minustry of Works, Housing and
Supply In this connection the
Trnpura Admunustration have request-
ed for the deputation of a few engi-
neers from the Central Water and
Power Commussion. Selection of
officers is being made and their terms
of deputation finalised. They will be
deputed to Tripura as soon as creation
of the proposed Minor Irrigation Divi-
non is sanctioned and other formali-
ties completed.

(b) Does not arise.
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Ayotdhya Station

2028, Shri Kalika Singh: Will the
Minister of Rallways be pleased to
state

(a) the average number of passen.
gers dmiy entramning and detraming
at the Ayodhya Station during the
peak ssason of festivals;

(b) whether it is a fact that ameni.
ties like waiting rooms, refreshments
and drinking water arrangements at

Ayodhys Station are not adequate to
meet the need of the pilgnms visit-
ng this place during the peak season
of festivals; and

{c) if so, the action proposed to be
taken in thus regard?

The Deputly Minister of Rallways
(Sbri Shahnawazx Khan): (a) At
Ayodhya only two important mMmélas,
»mz. ‘Ram Naumi’ and ‘Jhula’ are
held every year

The average number of passengers
daily entramning and detraining at the
Ayodhya Station during these festivals
are as given below

Ram Nausu Jhula
Outward [ X 1,652
Inward St;;’,s 330
(b) No, Sir

Dur.ng important melas, additional
waiting shed accommodation 18 pro-
vided and the existing arrangements
for the supply of drinking, aerated
and ced water etc, are augmented to
the required extent

tc) Does not arise

Ganga Bridge at Ghazipar

2029 Shri Kalika Singh:
{_ Shri P C. Borooah:

Will the Minister of Rallways be
pleased t» refer to the reply given to
Unstarred Question No 1324 on the
4th March 1939 and state

ta) the investigations made up-to-
date by Railway authorities for fixing
the site 7' Ganga Bridge at Ghazipur;
and

(b) the results thereof”

The Depuly Minister of Raillways
(Shri 8. V Ramaswamy): (a) No
turther investigations in regard 1o
river condiuons or its behaviour have
been made so far for fixing the site
of a bridge

(b) Does Dot arise.
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New Lints oa N.E. Rallway

3030, Shri Ealika Siagh: Will the
Minister of Railways be pleased to
siate:

(a) what new surveys for construc-
tion of Railway lines have been made
by North-Eastern Railwey during the
&eoud!‘iw?ﬂr!'hnpuqum:

(b) what new line or other surveys

are pending for investigation by North-
Eastern Railway:

(e) whether any metre_gauge line in
North-Eastern Railway is proposed to
be converted into broad gauge; and

(d) if so, the details thereof*

The Deputy Minigter of Railways
{Bhri 8 V. Ramaswamy): (a) Surveys
for two new Railway lines made are:

(i) Reconnaissance Engineering
and Traffic Surveys for a
Broed Gauje line ftdm Ram-
pur to Haldwani (57-01 miles)
carried out during ife years
195887

(ii) Preliminary Engineering and
Traffic Surveys for a Metre
Gauge line from Muzsffarpur

to Darbhanga (3925 miles)
carried out during the years
195688,

(b) Nil.
{c) No, 8ir.
(d) Does not arise.

Deécaualimstion Scheme for Pertens

ﬂl-{:: L m.::‘u

Will the Minister of Rallways be
pleated to state:
(a) how many licensed porters have

“beesi registered under the decasualisa-
tion scheme on the Northern Railway;

(1) whether any uniforms and rest
Tooms are provided for thems;

.

Written Answers 4823

() whether any licence fsax are
recovered from them;

(d) if so, what are the rates;

{e) what are the rates they are per-
mitted to charge the passengers; and

(f) how iy the size of the decasua-
lised force at each station determined?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) 6,008,

{b) The practice is generally for
the Railway to provide the uniforms
on recovering the cost thereof or for
the porters themselves to make their

arrangements to obtain the prescribed
uniforms.

No rest rooms have been provided
for licensed porters.
(c) Yes. at most of the siations.

(d) The rates vary from Re. 1 to
Rs. 4 per month.

(e) The porterage charges vary
from annas twg to annas four per
head load of about | maund

(f) The strength of the licensed
porters at each station is deterrmned
by the local Officers, having due
regard to the number of trains passing
through the station, their frequency
and the number of passengers entrain-
ing and detraining.

qeywm™
S venwire weh+
o oy Fig -

w1 wre an gy 47 gy wadk oY
U s s

(%) wigfow worr & ywawd
wrat e et gwe ol o wefies
v ¥ ¥ fod Lane-to ¥ daltw wowme
#® fwvry wpo fear @ svar Bt -
fawre §; o

(w) Fr yewwel & fad oy
ofe & v o § T eptagt ok
w7

eWR.



4833 Wrishn Answers BEADRA 11, 1881 (SAKA) Writtew Avswers sy

P gyt (ot e o guorewr):
(%) 3% =t 1

() wox @ wgt 3

ElectriScation of Stations en Seutbern
Rallway
2033. Shri Subbiah Ambalam: Will
the Minister of Railways be pleased
20 state:

(a) the progress made so far in
electrification of railway stations 1n
the Madural Division, SBouthern Rail-
way; and

(b) the names of stations that are
likely to be electrified during 1959-807

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b)
Statements are laid on the Table of
the Lok Sabha [See Appendix III
snnexure No 105 ]

Covering of Platforms on Southern

2034. Shri Subbiah Ambalam: Will
the Minuster of Rallways be pleased
to state:

(a) the names of stations m Madura
Division, Southern Railway, the plat-
forms of which have been covered so
far; and

(b) the names of stations the plat-
forms of which will be covered dur-
ing 1958-80?

The Deputy Minister of Rallways
(Shri Shahmawas Khkan): (a) The
following stations have beem provided
with covered platforms:

1 Manaparal.
2 Dindigul Jn
3 Sholavandan.
4. Madural Jn.
8. Tiramangalam.
€. Virudhunagar Jn.
1. Tuticorin.

4. Tenkasi Ju.
9% Shanootish.
10. Rdukone.
04 LBD-4,

11. Quilon Jn.

12 Trivandrum Central
13. Pollachi Jn.

14. Palni.

15. Karalkkudi Jn.

16. Manamadurai Jn.
17 Ramnad.

18. Mandapam Csmp.
19 Pamban Jn

20 Tinnevelly Jn.

21 Ernakulam South Jn. (near M.G.
Island platform).

22 Tnpunittura
23 Mulandurutt
2¢ Kanjramittam.
25 Piwravam Road
26 Vaikam Road
27 Kuruppantlara
28 Ettumanur.

20 Kottayam

30 Chingavanam
31 Changanacheri
32 Tiruvalla

33 Chengannur
34 Cheriyanad
35 Mavehkara
38 Kayankulam
37 Ochurd

38 Karunagapalls.
39 Sasthankotta
40 Perunad

(b) It 13 not proposed to provide
cover over platform at any other
stations during 1959-80.

Train Accident at Lumdding

2935. Shrimat! Mafda Abmed: Wil
the Minister of Kaflways be pleased
to state:

(a) whether Government are aware
of the train accident that occurred &t
Lumding (N. E Railway) sn the 2nd
August, 1959; and

(b) if so, the detalls of the sccident?
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The Depuly Minister of Rallways
(8hri 8. V. Ramaswamy): (a) and
(b) On the 2nd August, 1859, at
about 00 55 hours, while No 802 Down
Express Goods train was running
between Bar Langfer and Lumdmg
stationg on the Mariani-Lumding sec-
tion of the Northeast Frontier Railway,
its five wagons derailed and two pthers
capsized There were no casualties
Approximate cost of damage to the
Railway property has been Rs 16,000

The cause of the accident 1s under
investigation by a District Officers
Joint Enquiry Commuttee

Tube-wells in Madras

2036. Shri Subbiah Ambalam- Wil
the Minister of Food and Agriculture
be pleased to state

(a) the number and names of places
selected for sinking tube-wells in
Madras State under the Second
Grourrd-water Exploration Project,
and

{b) the terms and conditions of this
schemne?

. The Deputy Minister of Agricaltare
(Bhri M. V. Krishnappa): (a) Neither
the mreas nor the number have yet
been decided

(b) In the course of exploration, the
bores yielding sufficient quantities of
water would be converted into pro-
duction tube-wells and such tubewells
would be transferred to the State
Government for their use The cost
of production tube-wells  thus
transferred will be treated as a long-
term loan to the State Government

Telephone Exchanges
2077. Shri Sanganna: Will the Mins-
ter of Tramsport and Commanications
be plsased to state:
(a) what is the basis for the forma-

tion of the telephone exchanges in
the Koraput District of Orissa Circle,

(b) whether 1t i1s on the basis of
the distance or the number of tele-
phones; and

(c) what iz the basis ahd Bhuba-
neswar at a distance of 18 miles frogr
Cuttack wag kept under the Cuttack
exchange until recently?

tare (Shri 8. K. Patil): (a) Telephone
Exchanges are opened at District
Headquarter Towns without consider-
ing the financial implications At other
places the schemes should be seld-

supporting.

(b) On the basis of number of tele-
phones and total revenue earned

(c) Earlier Bhubaneswar was not
considered very important with res-
pect to trunk traffic Hence a Private
Branch Exchange was installed at this
place with Cuttack as the Parent
Exchange With the mcrease in im-
portance of Bhubaneswar, this Ex-
change has now been directly
connected to the general trunk net
work

Agricultural Information Units

2038. Shri Inder J. Malhotra: Wil
the Minister of Food and Agriculiture
be pleased to refer to the reply given
to Starred Question No 2185 on the
1st May, 1939 and state

{a) the number of graduates in
journalism working as Information
Officers i1n the Agricultural Informa
tion Units: and

(b) the number of personnel trained
n Journalism working m the Informa-
tion Units?

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): (a) and (b).
A statement i1s laid on the Table of
the Lok Sabha

STATEMENT

At present no graduates in journs-
Iism are employed either at the
Central! or State Agricultural Infor-
mation Units There is no institution
n India which offers graduate courses
in journalism A few universities,
however, offer diploma courses, Tweo
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persons holding such diplomas are
employed in the Directorate of Exten-
sion

For Agricultural Information work
the emphasis 13 more on an agricul-
tural degree than on journalism All
the Information Units are, therefore,
manned by agricultural graduates
The Government of India condutls
Agricultural Information Workshops
and 8Short Courses periodically to give
these officers training in the process-
ing of scientific information for pre-
sentation to the farm public in simple,
attractive and acceptable language
So far, 13 such training courses have
been held Three officers were also
sent abroad for traiming in Agricul-
tural Journahism Five more are pro-
posed to be sent shortly
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Bridge at Kumbi (Manipur)

2040, Shri L. Achaw Singh: Will the
Miruster of Transport and Communiea-
tions be pleased to state

(a) whether the bridge at Kumbi
on the river Khuga in Manipur 1s to.
be constructed during the Second Five
Year Plan, and

(b) 1if so, whether sanction has been
accorded for i1ts construction”

The Mintster of Slate jn the Minis-
try of Transport and Communications
(Shri Raj Bahadar). (a) and (b) Pre-
hrmunary inyvestigation~ and colleciion
of hydraulic data are in progress
Detailed estimate for the work will
be prepared shortly and sanctioned
by the Admin:i~tration The work 15
ceapected to be completed during the
current Plan

Metre-gauge Coach Factory in
Tirachirappalli

[ Shri B. R. Arumugham
‘l Shri Ganapathy:

Will the Minister of Raillways be,
pleased to state

(a) whether 1t 15 & fact that the
metre-gauge coach factory is m‘.

2041,
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to be eslablished in  Tiruchirappalll
on the Bouthern Railway;

(b) what iz the approximate cost of
the scheme; and

(c) the probable date of commenee-
ment?

The Deputy Minister of lliwm
(8bri Shahmawaz Khan): (a) No.

(b) and (c). Do not arise.

Pepper

M2, Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the measures adopted so far o
slep up the production of pepper in
various States; and

{b) the amounts allotted for the
purpose to various States in 1958-59
and 1959-80?

The Depuiy Minksier of
(Shri M. V. Krishnappa): (a) and (b).
A statement 15 laid on the Table of
the Lok Sabha. [See Appendix II1,
sanexure No. 108.]

Hesdquarters of N.ES. Blocks

2043. Shri Raghubir Sahai: Will the
Minister of Commumity Development
and Co-operatieon be pleased to state:

{a) whether any directive or advice
has baen given by the Central Gov-
ernment to State Governments regard-
ing the location of the headquarter of
a National Extension Service Block;

(b) it so, what is ils nature; and

(c) whether State Governments are
acting according to it?

The Deputy Minkster of Community
Dovelopmment and Ce-eperuiion (Shri
B. §. Murthy): (a) Yes, Sir.

(b) (i) The site for block head-
querters should be chosen on a high
fevel and in a centrally situasted place;

(ii) There should be provision for
sithsagquent expansion {o meet further
weeds; and

(iii) New block headquarters should
be constructed as soon as a decision
regarding the formation of a block is
reached.

(iv) The block headquarters should
preferably be located at a place which
are Mandi or Market Centres.

(v) The block should have ity head-
quarters located as centrally as exinst-
ing facility of communication would
permit. N

(c) Yes, these are generally being
followed.

Grants for Drainage Schemes

2044, Shri Sinhasan Singh: Will the
Minister of Health be pleased to state:

fa) whether Central Government
gives subsidy or loan to Municipal
Boards or States for drainage schemes;

{(b) if so, whether this help 15 given
direct or through the Btate Govern-
ment concerned;

(c) what percentage of cost of drain
construction is given by the Centre as
subsidy or loan;

(d) whether the Gorakhpur Muni-
tipal Board has applied for loan for
the construction of drams in the
Municipahity area; and

(e) if so, the acion taken in the
matter?

The Minister of Health (Bhri Kar-
markar): (a) to (¢) The Central
Government gives loans to State Gov-
ernments at 100 per cent. of the
approved cost of drainage schemes,
who in turn give loans to the local
bodies concerned in their State;

(d) Yes, the Gorakhpur Municipal
Board has appled through Govern-
ment of Utlar Pradesh for a loan of
Rs. 63,332,900 for the construction of
drains.

(e) The estimates are Deing scruti-
hized by the Central Public Health

Enkineering Organisation,
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Ballway Bridge, Arautangi

B045. Shri Subblah Ambalam: Wiil
the Minister of Rallways be pleased
to state:

(a) whether the Railway bridge
across Vellar near Arautangi
{Southem Railway) which ‘was
damaged during the 1085 Cyclone has
not been repaired go far; and

{b) if so, the reason for the delay?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) Pre-
sumably the hon. Member has 1n mund
bridge No 637 (4 x 20 feet girders) at
mile 280/3-6, on Arautangi-Karaikkud
Sectcn, which was damaged during
the 1055 cyclone Bridge No 624
(9X60) feet girders) at mile 278/11-12
scross Vellar near Arautang: was not
damaged during thig cyclone

(b) Rebuilding of the bridge (as
3 x40 feet girders) has already been
sanctioned The work could not, how-
ever, be taken up so far as a satis-
factory contract could not be settled
despite calling of open tenders thrice
It has, therefore, been decided to
carry out the work departmentally
Materials for the same are being col-
lected and the work will be taken m
hand shortly

Irrigation and Pewer Programmes in
Orissa

2048 Shri Panigrahi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government of Ouissa
have asked for more money from the
Centre for carrying out its umgation
and power programmea in 1058-60
period;

(b} if so, the additional amount ask-
ed for; and

{¢) whether the Central Govern-
ment are considering the request?

The Deputy Mimister of Irrigation
and Power (Shri Hathl): (a) and (b).
The Government of Orisse had asked
for sanction of a losn up to a maxi-

mum of Rs. 90 lakhs for meimburee-
ment to the Hirakud Project om
account of the expenditure already in-
curred or to be incurred on excavsi-
jon of water-courses under the project.
Apart from this, there was no other
request from the State Government
for more money from the Centre for
carrying out its frrigation and power
progfamme during 1959-00.

(c) The proposal is under the con-

sideration of the Planning Com-
mission.
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2048, Shri P C. Borooah:' Will the
Minister of Lrrigation and Power be
pleased to state

(a) whether any attention has becn
pad regarding silt accumulation 1n
the Govind Sagar reservoir during the
meeting of the Bhakra Control Poard
at Nangal held on the I12th August,
1859, and

{b) if so the
therein”

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) Yes

suggestions made

(b) At the meeting held in Febru-
ary, 1958, the attention of the Soard
had been drawn to siit deposits n
the upper reaches of the Bhaxia ie-
servoir and to the need for soi' con-
servation measures The considerat-
10n of this item was deferred at the
request of the General Manager,
Bhakra Dam, who promised to sub-
mit a full report on the subject The
General Manager indicated that he
was carrying out investigations to find
out the actual depth of silting as a re-
sult of the partial storage in the sum-
mer of 1858 This preliminarv eur-
vey has revealed that nearly 37
mullion tons of silt has been deposited
as agmunst 34 5 million tons assumed
at the ume of the preparation >f the
Project report On this assumption
the life of the reservoir has been
estimated at 580 years In addition, a
detailed scientific study of the silt
survey in the Bhakra reservoir has
heen undertaken and a survey party

o — — — — e e m——— ———

Name of Feruluer

Sulphate of Ammona
Ures

Amm Sul Nurste
Cal Amm. Nitrate

SEPTEMBER 2, 1980
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has been sent out to ecarry out con-
tour survey of the reservoir to de-
termune the actual silt deposits Thewr
report 1s awaited These surveys will
be repeated periodically and the situ-
ation kept under control

When the matter came up before the
Bhakra Control Board at i1ts meeting
held on the 11th and 12th August,
1059, 1t was felt that the manner in
which coordination should be done
between Irrmgation, Agriculture and
Forest Departments of the same State
as well as between Himachal Pra-
desh and Punjab required further
consideration The Board directed
the Chief Secretary, Himachal Pra-
desh and the  Secretary, Irmgation
and Power, Punjab, to furmish a
Memorandum on the subject at the
next meeling of the Board

Supply of Fertilizers to Andira

Shri Rami Reddy
20494 Shri Bali Reddy

Will the Minister of Food and
Agricuture be pleased to state

(a) the quantity of feruhzers ask-
ed for by Andhra Pradesh Govern-
ment for meeting its demand during
1959-60, and

(b) the fertlizers propmed to be
supphed during 1950-607

The Deputy Minister of Agricaiture
(Shri M V Krishnappa)* (a) and (b)
The required information 15 given be-
low-

(1 1gures i rons)

e e e e s o e v —

For the period 1-4-%59

v 30-9 9
Demand
I 9-&
95 Demand  Allocation
1,48,350 1,09,350 46,700
19.500 12,250 R.o42
27.500 27,500 11,000

8,000 £ ooo 6,000

Notz. Allotment for the second half year will be made In two quarterly
instalments in September, and December, 1968



5835 Written Answers BHADRA 11, 1881 (SAKA)

Flood Control Capacity of Bhakra
Dam Project

2050. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any survey has been
made regarding the flood controi cap-
acity of Bhakra Dam Project;

(b) whether the Chief Engineer,
Punjab State has submitted any re-
port to the Central Water and Power
Commission in this respect; and

(c) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi:): (a) The in-
formation is being collected and will
‘be laid on the Table of the House
-when received.

(b) No.

(¢) Does not arise.

Landless Labourers in Punjab

2051. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Punjab Govern-
ment have submitted any schemé to
colonise the landless labourers in that
‘State for the approval of the Central
‘Government; and

(b) if so, the details and cost of the
-scheme?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
‘The State Government has submitted
a scheme which envisages assessment
of the surplus area available in the
‘State under the provisions of Punjab
‘Security of Land Tenures Act, 1953
and the Pepsu Tenancy and Agricul-
‘tural Lands Act, 1955 and to utilise
the surplus area in question for allot-
ment to tenants ejected or likely to be
ejected in exercise of the landcwner’s
right of resumption and who are will-
ing to cultivate land personally, land-
owners and tenants owning or hold-
ing land less than 5 standard acres in
order to make their holdings equal to

Written Answers 5836

5 standard acres and landless agricul-
tural workers or for the development
of co-operative and seed- farms or for
efficient management of land.” The
State Government expect that about
3'70 lakh standard acres of land will
become available as surplus in ¢ the
erstwhile Punjab area and aboui one
lakh standard acres in the erstwhilg
Pepsu area and that they. would - he
able to settle about 94,000 families of
tenants ete. in this area.

The approximate cost of this scheme

_ has been estimated on ad-hoc basis

at about Rs. 26605 lakhs.
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Sty of Posgitinecs to States

S053. Biel Bami Reddy: Will the
Mixinter of Feod and Agricuiture be
plented to staber:

(a) whether information in regard

ts the reguirements of fertilizers for
the warious stules for the year 1959-
08 hasz been received by the Centre;

—————— - =

P - —

(b) if so, the allocstionp made io
the various siates; and

(¢) the quantities of fertilizers so
far supphed to the varipus States
during this year?

The Deputy Minister of Agriculture
(Bhd B V. Krishuappn): (8) Yes;
The demand for different kinds of
fertilisers received from BState Gov-
ernments and others it given below:

Quanotity in tons

Name of fernhzer
1 Sulphate of Ammonia 13,59,661
2 Ures 35,045
3 Ammonium Sul Nitrate 1,83,516

4- Cal Ammonuum Nrrate

79,846

(b} and {c) The allocations of fer-
tilisers are made by the Central Gov-
emment on quirterly basis So far
allocations for the first two quarters
covering April-September, 1059 have
made. The demands of the var-
States for the period, the allocat-

and the supplies made so
are given in the statements lmd
the Tuble of the Lok Sabha [See
Appendix 11, annexure No 107)

)]

)

Wiltingden Hewpital, New Detlhi

2054 Shrl Hem Waj: Will the Min-
ister of HealMh be pleased to state:

(a) whether 1t is a fact tha! there

(e) o m, when?

The Minivber of Health (Shri Kar-
markar): (s) Yoo

(b and {c). The need for a canteen
will be boroe in mind in the future
expangion programme of the hospital.

Commercial Stall on Rallways

2055 Ghri Onkar Lal: Will the
Minister of Railways be pleased to
refer to recommendation No 15 of
the Railway Corruption Enquiry Com-
mittee and state

{a} when the quantum of work ot
the commercial  staff was reviewed
after the setting up of Vigilance Or-
ganisation on Indian Ralways,

{b) the results thereof,

(c) the definite ount allocated
each vear for mﬂﬂ'ny in Second
Five Year Plan for improving goods
shed facilities, and

(d) the number of goods-sheds on
each Railway where additional tele-
phonies and  waiting sccommodation
for the public were provided under
this programme?

The Depuiy Minister of Ballways
{(Ehrt Shahmawas Khan): (a) to (d).
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QOerruption on Railways

2054, Ghri Onkar Lal; Will the Min-
ister of Rallways be pleased to refer
to recommendation No. 2 of the Rai-
way Corruption Enquiry Committee
and state:

(a) the number of Railway OfMicers
whose integrity was suspected since
the setting up of Vigilance Organis-
ation,

(b) the number of cases in which
financial positions of close friends of
such officers were mnvestigated, and

(¢) the nature of posts on Rail-
ways and in Board’s Office where
officers involved under (a) and (b)
ubove fave been posted 50 ms (0 Reep
them away from posts involving res-
ponsibility or influence®

The Deputy Minister of Rallways
(8hri Bhahnawas Khan): (a) and (b)
Information 15 being collected and
will be laid on the Table of the Sabha

(¢) No posts can be 30 earmarked
on the Rulways or in the Board'
affice but officers against whom there

5840

s basis for reasonable suspicion are
to the extent possible assigned to posts
which do not afford scope for such
vonduct

“Payment by Results” Scheme

Shri Onkar Lal:
2087, } Shri Anthony Pillal:
Shri L. Achaw Siagh-

Will the Minuster of Rallways be
pleased (o refer to the reply gven to
Starred Question No 1258 on the 15th
September, 1058 and state

(a) the names of workshops where

system of “Payment by Results” has
been introduced;

(b) the date from which this scheme
was ntroduced, and

(c) the results achieved so far?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan) (a) to (c)
A statement furnishing the required
information 15 laid on the Table of the
Sebha

STATR ey

Reply 10 pant (a?

The Pavment bw Retulre Susiem has been in vogue in certain sec-
uons of Jamalpur

o Kancharapara Loco of Factern Ralway

and Perambur Loce by southern Rulway

A System of Pavment of Results based on a Scientific study of varn us
opcration: was iNtroduced at Chittaranjan Locomdine ¥ orks.

Chittaranyan

R w h) Kancharapara
eply to part ( -

Jamalpur

Chattasanjan

Replv to part (<) Kancharapara

1926

1926

The svsicm 1 Opc atine unce
Jong hut the exdct dafe s nct
avarlahle

December 1954

The average Fonus carned by &
workm n 15 10%

The average bonus carned by a
workman = 28°,

Both piece work and  bonus
systems opersie 0 cert in
sections  Fxact  figures of
earmngs are not svailable

The average bonus earned by 2
workman s 30 4%,

fre ©On INCrEsie 0 outturd s obe has to complete
lmm:‘ S o [:'WW“

E an MCCAhve system

| cutput 1 bug-tighted.

bonus The
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Chemical and Metallurgical
Laboratory, Ajmer

2058, Shri Onkar Lal: Will the Min-
ister of Rallways be pleased to state:

(a) the number of samples tested in
Western Railway Chemical and Metal-
lurgical Laboratory, Ajmer since 1952
upto July, 1858; ¢

(b) the percentage of increase in
work; and

{(c) the proportionate increase in
laboratory staff?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
number of samples tested since 1951-
$2 are as under

1951-52 .. 3140
1952-53. 3176
1953-54 . 8T
1954-55. .. 419
1835-56 . 44
1856-57. .. 5508
1957-58. 7835
1958-59. . 9285

(b) The increase in the number of
samples in 1958-58 compared to that
mn 1851-52 s 196 per cenl.

(¢) The corresponding increase 1n
the laborstory staff has been 67 por
«<ent.

Drinking Water Arrangements in
Asansol Division

3059, Shri Subiman CGhose: will
the Minister of Rallways be pleased
1o state:

(a) what are the stations in the
Asansol Division like Palasthali and
Rusa where there
water arrangement either for the staff
or for the passengers,

(b} if so, what steps have been taken

or are proposed to be teken by Gov-
ernment in the matter; and

{c) whether it is also a fact that in
the last summer even at Asansol stat-

13 no drinking -

-

ion drinking water was sold at the
rate of six naye paise per glass?’

The Deputy Minister of Railways
{Shrli Shahnawas Khan): (a) There is
no station named Rusa ori the Asanso!
Division. Palasthali is provided with
a well which supplies drinking water,
At the stations: Nimcha Block Hu! on
the mam line, Sonachara on the Ondal
loop and Takisud—a crossing stauon
between Patratu and Hendegir on the
Barkakhana loop, there 1S no arrange-
ment at present for supply of water
but these stations are not opened for
passenger booking.

(b) Due to geological peculiaritice,
neither wells nor tubewclls yield
water at these stations The require-
ments of water are, therefore, met
bv running water tanks regularly to
these stations throughout the  yeer.
The Geological Survey of India is
also being consulted regarding the
feasibility or otherwise of sinking
tubewells at thesc stations

{c) There was no shortage of water
at Asansol during the last summer.
However, some unauthorised persons
were reported selliing water at  six
naye paise per tumbler to the paszen-
ders.

Animal Husbandry and Milk Sapply
Schemes in Assam

2080. Shri P. C Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted to Assam
during the First Five Year Plan period
for carrying out programmes of ani-
mal husbandry and milk supoly in the
State:

{b) the amount of money actually
spent;

{c) the amount of money which was
allotted to Assam during the Second
Five Year Plan period so far for this
purpose;

{d) the amount of money spent so
far;
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{e) the programmes undertaken n
Assam under this head; and

(f) whether loans were advanced to
co-operative societies 1n Assam for the
purchase of milch cattle?

The Deputy Minister of Agriculture

{Shri M. V Krishnappa): (a) Rs 097
lakh as grant.

(b) Rs 1 00 Jakh,

(c) A grant of Rs 11 38 lakhs and a
loan of Rs 4 63 lakhs were sanctioncd
to Assam Government during the
first three years of the Second Plan
In 1959-60 central assistance amount-
g to Rs 818 lakhs as grant and
Rs 158 lakhs as loan has bec: ap-
proved for allotment to the  State
Government for development of Ani-
mal Husbindry includ'ng sheep, wool
and pouluiv development, velerinarv
education and cradication of rinder-
pes!, da‘rving and milk supply

(d) Rs 282 lakhs as grant ard
Rs 030 lakhs as loan upto 1857-5&
The fiflives of actual cxpenditure for
1958-59 and 1959-80 so far have not
vet been made available by the State
Government

(e) According to the revised pro-
cedure for giving central assistance,
the number and nature of schemes to
be taken up for implementation with
central assistance as also the funds
to be allocated to each have been
left to the discretion of the State Gov-
ernment However, the main schemcs
undertaken by the State Government
relate to rinderpest eradication, cattle
sterility, vetemnary education, re-
search and training and animal hus-
bandry science, key  viliage scheme,
poultry development scheme, develop-
ment of gaushalss, establishmbent of
dairy farm at Jorhat, ete.

{f) No.

Rursl Elecirtfication Schemes in
Amam

6L Shrl P. C. Bareosah: Wiil the
Minister of Jrrigation and Power be
Pleased to state: "

(a) whether the Assam Government
have asked for any Central assistance

for selected rural electrification
schemes in 1959-60 in Assam, and

(b) i so, what are the schemes?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) No
{b) Does not arise

Develdpment of Fisheries in  Assam

2062 Shri P C Borooah: Will the
Minister of Food and Agriculture be
pleased to state,

(a) the amount allotted to  Assam
during the First Five Year Plan to-
wards the development of fisheries,

(b) the amount of money actually
spent during that puriod in Assam for
this purpose;

(c) the amount of money allotted to
Assam so far during the Second Five
Year Plan period;

(d) the amount of money spent s0
far, and

{e) the step< taken for improving
existing fishing methods, brnnging
under fish culture arcas of water at
present lying fallow, introduction of’
improved methods of scientific  fish
farming and traiming of personnel?

The Deputy Minister of Agricultore
{8hri M. V. Krishnappa): (a) Rs 10 53
lakht

(b) Rs 982 lakhs

{c) Rs 3¢ 95 lakhs (Second Plan
outlay}

(d» Rs 1437 (upto 1958-59)

{e¢) (1) The following scheme- have
been taken up by the Department of
Fisheries. Assam, for improving the
fallow lving areas and bnnging *hem
under fich culture —

11) Renovation of old and ancient
tanks,

(2) Reclamation of Natural fish-
ories,

¢3) Reciamation of Forest fisher-
1e5;

(4) Development of Hill fisheres.
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(ii) Scientific fish farming which
has been introduced in the Govern-
ment fish farms includes:

(A) Nurseries;
(B) Rearing tanks;
(C) Stocking Tanks.

(iii) Fishery Officers are trained at
Inland Fisheries Training Centre,
Calcutta, for a period of 10 months.

Training of the Demonstrators.—
They are trained at Joysagar Training
Institute for a period of 1 year.

Training of the village Ilevel
workers—They are trained at Joysa-
gar Training Centre for a period of 3
months.
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Loading and Unloading of Goods at
Manduadih Transhipment Yard

{ Shri S. M. Banerjee:

2064.  Shri Sarju Pandey:

Will the Minister of Railways be
pleased to state:

(a) whetheér it is a fact that Rail-
way Departmental rules have been
violated in loading and unloading of
goods at Manduadih Transhipment
Yard;

(b) if s0, how many times such rules
were broken in 1958;

(c) whether any employees were
suspended in this connection; and

"
(d) if not, the nature of action taken
in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
No serious violation of Railway De-
partmental rules in respect of loading
and unloading of goods at Manduadih
has come to notice except pilferages.
Four clerks who were found responsi-
ble for pilferage in packages loaded
and sealed by them were suspended
during 1958.
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Deraiiment near Khalik (N.E.
Rallway)

20686 Shri Raghumath Singh: Wil
the Minister of Rallways be pleased
to state:

(a) whether 1t is a fact that six
wagons including the brake van of a
goods train derailed on the morning
of 20th August, 1959 a mile away from
Khalik Railway Station on the Bar-
auni Section of the North Eastern
Railway; and

(b) if so, the causes of deraillment?

The Depuiy Minister of Rallways
{Shri 8. V. Ramaswamy): (a) On 20th
August, 1938 at about 02-33 hours
while Up Shunting Van Goods train

Section of North Eastern Railway, five
wagons and the brake van of the train
dernilad within the station limits of
station.

(b) The cause of the accident s
under jnvestigation by a Senior Scale
Officers’ Enquiry Committee.
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Colliery Siding from Ramagundam

2089, Shri T. B Vittal Rao: Wil the
Minister of Rallways be pleased to
state:

(a) whether the estimates for the
construction of colliery siding ~ from
Ramagudam, Central Railway 1o
Godavari Khani Singareni Collieries
Company have since been drawn;

{(b) if so, what 18 the estimated
amount; and

(c) when the work on this siding
will commence?

The Deputy Minister of
(Shri 8. V. Ramaswamy): (a) Not yet.
The proposal i3 under examination.

{b) The cost of the work has been
roughly estimated at Rs, 33 lakhs.

(c) It is not possible af present to
specify any date for the commence-
ment of the work as the proposal Ras
not yet been finalized.

Confirmation of Rngineers

2070, Bhri Ramam: Will the Ministe:
of Rallways be pleased to state:

(a) how many class I officers rec-
riaited in 1885 in the Engineering De-
partment on the Railways have not
yet been confirmed;

(b) the reasons for not conflrmung
those who have put in more than §
years service; and

(c) whether any rules have Been
1sid down for their confirmation?

The Deputy Minister of Rallways
(8hri Shahnawas Khan): (a) Eight in
all the Engineering Services.

(Y Failwre @ pass ol Yie prewtrie.
ed tests m three cases and due to a
Special Police Establishment investiga-
ti1on in one case In the remaining
four cases, the question of confirma-
tion 1s under examnation and orders
will 1ssue shortly

(c) Yes

Train Collision Averted

2071, Shri Chuni Lal: Will the
Minister of Railways be pleased to
state

(a) whether 1t 13 a fact that there
wis a pussibility of collision between
Jodhpur Mail and 204 Down Dell
Express between Delh: and Sarai
Rohilla Stationx on the 18th August,
1858 when the latter train went on the
wrong line;

(b) whether 1t as also a fact that
the collision was averted by the
umely warning given by pufhng the
¢hain by a gateman who jumped into
the running tram;

(c) if 50, the details of the incident;

(d) what action is being taken
against the persons who were at fault;
and

(e) what apprecistion iz being
ahown {o the gateman who averted the
collision?
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The Deputly Minister of Raflways
(Shri & V., Ramaswamy): (a) No.

(b) No,

(c) On 18th August, 1950 at about
18-20 hours 204 Down Delln Express,
while starting from Delln Sara
Rohilla station, entered wrongly on
the track which was to be used later
by 93 Up Jodhpur Mail scheduled to
leave Dellu at 19-30 hours There was
however no possibility of any acc-
dent as a result the as electrical
devices already provided would not
have permitted lowening of the sig-
nals for the movement of 83 Up Mal
on the line occupied by 204 Down Ex-
press. Instructions were, however,
given to Delh: station not to start 93
Up Mail and the Train had not left
that station 204 Down was stopped
by the train Guard A passenger also
pulled the chain on hearing the shouts
from the gateman

(d) and (e) An Assistant Officers’
Commuttee 13 invest:gating this nci-
dent  Necessary action against the
slaft held to blame as also, the staff
who deserve reward will be consider-
ed by the Railway Adminstration
after examining the Enquiry Report

12,01 Ahrs.

MOTIONS FOR ADJOURNMENT-—
Conitd

REsiGNATION OF ARMY CHIRr OF Starr

Mr. Speaker: The hon Prime
Minister

Shri Badhan Gupta (Calcutta East)
OO~

Mr. Speaker: Order. order
called the hon. Prime Minister

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Bir, 1 wish to apologize for
my absence from the House yesterday.
I was anxious to be here because of
a2 number of adjournment motions on
@ subject which had naturally arous-
od much interest, but as the House
knows, 1 had to go to Palam just at

1 have

that time to meet the President of
Pakistan. I sent a request to you to
be good enough to take up these
ad)ournment motions & day later, that
is, today I wished particularly to
deal with these matters myself and
so | requested the Defence Minister
not to deal with them I am grateful
to you and to the House for postpon-
ing consideration yesterday and for
gwving me this opportunity today

1 can well understand the concern
of this House &s well as of others
about the news that was published
yesterday concerning the resignation
of the Chief Staff of the Army That
was, particularly in the ecircumstances
existing today, a serious matter But
an element of sensationalism has been
given 1n the newspapers and much has
been said there that 15 not true I
<hall endeavour to give an account of
the facts as they came to my know-
ledge

I have been anterested in  the
Defence Mimistry throughout my
period of office For bnief periods, 1
have held the defence portfolio Even
otherwise, I have kept my<elf in touch,
with its activities not only, through
the Defence Committee of the Cabinet
but also on the perconal level From
time to ume, I have met the Chiefs
of Staff and whenever possible T have
taken the opportumity to vis't  some
defence establishments

About a week ago, I <ent for Gen
Thimavya i the normal couise n
ordir to have a talk with hhm When
he came to ~ee me [ said to him that
1 had heard that there wa. <ome dis-
content about recent promotions in the
armv He gave me an account of what
had been done I shall refer to this
later 1 was satisfied that these
promotions had been made in the
regular course through Sclection
Boards and there was no element of
partisanship or favouritism in them 1
say this because I find that some
reference was made yesterday n the
House to political considerations influ-
encing promotions I think that there
15 no truth in that charge
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Gen. Thimayys then mid to me that
Je was not feeling very happy about
various matters connected with the
Defence Ministry. When I enquired
further from him he said that it was
quite true that during the last two
years mare work had been done in
the Defence Ministry than in the pre.
vious ten years. Many amenities had
been given to our men in the army
and these had been greatly appreciat-
ed. Production work in the ordnance
factories had progressed greatly and
generally they had had to work much
harder than before. He assured me
that the army was in fine fettle and
the morale of the officers and men was
excellent,

Nevertheless, he said he was not
Jhappy at the manner some of the
work 1in the Ministry was being car-
ried on He gave me some instances
but they were to my thinking rather
tnnvial and of no consequence. I
realised that the difficulties that had
ansen might be called temperamental,
1 smid I would logk into the matter. I
spoke later to the Defence Minister
and mentioned rather brniefly what
‘Gen. Thimayya had told me. I sug-
gested that he might have a talk with
the Army Chief of Staff I gathered
later that the Defence Minister had
some talks with Gen Thumayya

On the 31st August, that is, the day
before yesterday, about mid-day, 1

SEPTEMBER 2, 199 for Adjowrnment <84

reached the press. 1 had not men~
tioned the resignation letter to anyone
at all, nor did I mention the subse-
quent withdrawal of the resignation. I
was naturally distressed at the rather
senmtional publicity given to this
becanse I knew that this would be a
matter of great concern to the House,

As 1 was unable to come here yes-
terday, I utilised the rest of the day
in trying to get some further informa.
tion and met many of my colleagues as
well as officers from the Defence
Ministry. 1 have had further talks
with the Defence Minister and Gen.
Thimayya Gen, Trimayya subse-
quently sent me a letter formally
withdrawing his previous offer of
resignation.

One of the complawnts made i1n this
House as well as outmde has been
about promotions. ] went rather fully
into this question There are strict
rules governing promotions n the
defence services, more especially to
the selection posts I wish that some
method approaching that could be
introduced in our civil services also.
Selection posts are filled on the basis
of merit and not of seniority alone,
There are various Selection Boards
dealing with promotions from Majors
to Lieut.-Cols Large numbers of peo-
ple are dealt with here Many of these
are officers who came in during the
last great war and a {awrly strict
screening is adopted in dealing with
them by these Boards [Inevitably
many are superseded. The method
adopted was that 120 of the best men
from each year's commission were
selected from Majors to be Lieut.~
Cols

up as Lieut.-Col. and obtain a Lieut.-
Col.'s pension. This gave great satis-
faction. These recommendations of
the Selection Boards are consideved by
the Chief of

R
2
]
£y
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' I may add this. When I say, “adopt-
ed as a whole”, that does not take
away the right of the Government to
make a change in them because ulti-
mately it is the right of the Govern-
ment to make any change in any such
recommendation, but, as a matter of
fact, this right 1s very seldom exercis-
ed 1n these large numbers of
selections.

Different and higher Selection
Boards are set up for promotions to
the higher grades of the army hke
Brigadiers and Major-Generals. The
Selection Board for Major-Generals
consisis of the three Army Comman-
ders and the PSOs The Chief of
Staff. Army, 1s the Chairman of it
Inevitably, many officers are super-
seded here as the selection is made on
the ba<s of merit and quality of work
don¢ The recommendations of this
Selection Board are placed before the
Ministry It 15 seldom that any change
15 made by the Ministry or the Min-
ister in these recommendations Again,
1 would repeat that it is not because
we have no night to do so, but, in
fact, we seldom do so So far as I
know, on this occasion no change was
made

Thus, in all these large-scale promo-
tions from Majors and Lieut.-Cols to
Major-Generals, all the promotions
recently made were through highly
qualified Selection Boards who went
deeply into each case. These recom-
mendations were accepted,

In the case of promotion from
Major-Generals to Lieut.-Generalg the
procedure is somewhat different. These
are supposed to be done ultimately by
Government itself, on the recommen-
dation of the Chief of Staff. The
Chief of Staff may, and usually does,

-
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hst of three was fully qualified. But

there was one difficulty and that was

that he had not actually commanded

an infantry diviston This, of course,

was not his fault; he had had no

chance There was a further difficuty:

that the fact that he had not com-

manded an infantry division may

come up later in case the question of
further promotion arose The Chief of
Staff, nevertheless, on the whole, fav-
oured No 1 in this connection, though
he had recommended Nos. 2 and 3
also as fit for promotion as Lieut.-
Generals ‘The Defence Minster
thought that i1t would be better to
promote No 2 and 3 as Lieut.-Gene-
rals now and to give immediately a
chance to No 1 to command an

infantry division, so that he might
have that experience and further that
as soon a< a vacancy occurred he
should be appointed Lieut -General
and given the requisite senionity from
now Thus, he would not lose hs
seniority by this delay 1n appointing
him as Lieut.-General There was no
supersession of No 1. If he did not
have experience of the command of a
division now. a dufficulty might arise,
later when the question of his com-
manding an army corps arises. The
Defence Minister consulted me as
Prime Minister about this matter, and
1 agreed with him, more especially as
No. 1 did not ultimately lose anything
by this procedure and 1s ensured of
his future.

In all these hundreds of promotions
right up to the top, there was no inter.
ference by Government, or the Min-
istry. in the recommendations made by
the selection boards of the Chief of
Staff The only shght variation made
was the one referred to above. Thus,
the idea that any considerations other
than ment came 1n s completely
untrue. Naturally, large numbers of
officers were not promoted. but the
decition was of the selection boards.
Those who were not chosen naturally
felt disappointed In any svstem of
merit promotion this is bound to
happen

1 have stated above that General
Thimayya has withdrawn his resigna-
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tion. No ofher tions bave bean
received by me. facts, as stated
above, would indicaté that many of
the criticlans made are not justified.
Nevertheless, the tension that arose

the defence services at any time, and
more especially when we have to face
a serious situation. Temperamental
and like differences cannot be allow-
ed to interfere in the vital work which
our Defence Ministry and the defence
services have to do.

There iz one other aspect that must
always be borne in mind. Under our
Constitution and our practice, the civil
authority iz, and must, remain sup-
reme. But that civil authority should
pay due heed to the expert advice
that it receives. During the last two
years or so, our defence services and

SEPTEMBER 2, 1000 for Adjournment  §Bs8

Mr, Speakor: Is it necessary to sy
a few words now_in view of the
statement? '

as it goes. But I am afraid, that it
will not put at rest the rumours thet
have been afloat in the public, as well

been

forces and the public confidence in
their capacity to defend the nation in
any event of foreign aggression. It is
therefore, necessary that the matters
that have become the subject of pub-
lic controversy be thoroughly discuss-
ed in the House. I concede the incon-
venience of public discussion, but
surely there can be no objection to a
setret session of the House

there can be free and uninhibited dis-
cussion of the whole matter, in which
all sections of the House, including
the members of the ruling party, can
participate freely. This is the only
way in which the clouded atmosphere
of uncertsinty can be cleared and
public confidence in the defence forces
which has always existed in the
country can be again restored.

Shri Raaga (Tenali): May I say &
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1 agree with the Prime Minister
1ihat the civil authority must be sup-
reme. We have had that great
example of the relations between
Pretident Truman and General Mac

be as keen about maintaining the
prestige of the Chiefs of Staff as he
seems to be anxious to maintain the
prestige of his colleague in this House

Shri Mahanty (Dhenkanal): I want
to raise a point of order.

Mr. Speaker: Order, order The
hon. Members will kindly hear me. 1
do not propose to allow a long discus-
sion on this subject, 1n view of the
statement Yesterday when Acherya
Kripalan, and other hon. Members
gave notice of some adjournment
motions I gave opportunity to each
hon. Member who tabled the motion to
say a few words. We waited for the
hon. Prime Minister to come and make
a statement. It is now for me to

give my consent to the adjournment
motions being raised here. I have
heard sufficiently. ...

PSS B e i,
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Shri Mabanty: The point of order
is that the Chair is not entitled to dis-
allow an adjournment motion It is
left for the House to decide.

Mr. Speaker: No.

Shri Mahaoty: Let me submut It
18 your own directive May I read it
out”

Mr Speaker: What is the diree-
tive?

Shri Mahanty: That means, 1
should read it. It says-

“Where the Speaker 1s satisfied
prima facie that the matter pro-
posed to be discussed i1s in order
under the rules, he will give his
consent to the moving of the
motion and at the appropnate
time call upon the member con-
cerned to ask for leave to move
the adjournment of the House If
objection to leave being granted
is taken, the Speaker will request
those members who are in favour
of leave being granted to nse n
their places and f not less than
fitty members rse accordingly, he
will declare that leave is granted
If. however, less than fifty mem-
bers .

Mr. Speaker: There is no question
about that at present.

Shri Mahanty: ¢ . . .rise, the
Speaker will inform the member that
he has not the leave of the House”
May I submit that you are satisfied
prima facie,

Mr. Speaker: I am not satisfied.
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Shn Mahanty: 1 do not raise this
matter 1n a sense of levity What 1
am s ving 1s that it 1 on record that
you had been pleased to observe yes-
terday that this is a matter of serious
public 1mportance

My second point of order is that
while vou were considering the admus-
sibility of the motion on very techm.
cal grounds, you have permitled the
hon Prime Minster to make a state-
ment which went into the mentis of
the qucstion We are not discussing
the menits of the question at this stage
at all What we are considering 1Is
whether the motion 15 admissible
under the rules You had held, your-
sclf, that the matter was of urgent and
serious public importance Now with
all humility I venture to submt that
1t 18 not 1n your hand« to say whether
1t <hould be admitted or not It ;s for
the Houwe to decide whether 1t should
be admutted or not

Shri Jaipal Singh: Yesterday you
were pleased enough to permit me 1o
alert you that the adjournment motion
was i two parts The first part, I
thunk, as met by the gtatement that the
hon. Leader of the House has mede
But the second part still remains [
hope you will remember the point I
raised yesterday Acharya Kripalani’s
adjournment motion, as it was deve-
loped m what lttle he said, was In
two parts. The gecond part 13, I mey
say according to the hon Prime Min-
1ster’s language, that whatever 18 hap-
penung now 15 due {0 a temperamen-
tal process. So far as that s con-
cerned, that still rematns.

Shri Asoka Mehts (Muzaflarpur)
The fact remains that the Chief of the
Army Staff had tendered his resigna-
tion. He may have withdrawn it,
that i another matter So, here Is a
matter which i of urgent public
immportance That fact has not dis-
appeared. As Acharya Kripalan! point-
«d out, we mught discuss it in camera.

An Boa. Member: Why in camera?
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Shri Asoka Mehta: We are gquite
prepared for it if that iz the view of
the hon Prime Mmister But merely
because the hon Prime Minister has
«tated what he considers to be the
version of the facts as he sees them,
surely the rest of the House is not
automaticaily satisfled The adjourn-
ment motion must be permitted or we
must be allowed to say whatever we
have tn say now or a special oppbrtu-
nity must be given to us This is not
a matter on which the hon Prime
Minister has the last word having
satd what he has said

Shri Frank Anthony (Nomnated--
Anglo-Indians) May I make a sub-
mission®

RBaja Mahendra Pratap (Mathura)
I beg to say that thi, 15 very serous
Onie glass 1s broken, even if ' s
joined agamn it remains broken When
the resignation has come from the
Commander-in-Chief 1t 15 a very
serious question I beg to suggest that
Shn Menon may be given the Foreign
Office portifolio

Shri Frank Anthony. One point
that I wish 0 underline i1s this As
my hon friend, Shri Asoka Mehta has
said, the hon Prime Minister has
accepted the fact that General
Thimayya had submitted his resigna-
tion Now I do not know whether you
will be pleased to call for the letter
of resignation 1 submit with great
respect that until the phraseology of
that letter of resignation is before us
neither you nor the House can decide
whether the issues involved were of &
serious, critical or a trivial charscter.
1 personally ind it Iimpossible to
believe that a person of the status
and character of General Thimayys
would have submitted his resignation
on trivial or personal reasons There-
fore I feel that his letter of resignation
must come before us. 1 agree with
Acharya Kripalani and fee] that some-
thing very serious has happened in
the Defence Ministry. I am not point-
ing my finger at any one.
in the interest of the Howse and of the
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country we should have a discussion.
If necessary, it may be an in camera
discussion. '

Shri 1. N. Mukerjee (Calcutta—
Central): Mr, Speaker, Sir, | am
rather disturbed to note the trend of
the discussion which has followed the
statement given by the hon. Prime
Minister. Actually, if you believe me,
I had an idea that there would be no
oceasion for any of us to speak. As
for myself, actually 1 am under
doctor’s orders not to speak. But even
so (Interruption) 1 am compelled by
what has been said by some of my
hon. friends in this House to partici-
pate in this discussion very shortly.

The hon. Prime Minister has told us
that the Chief of the Army Staff,
after having put in his resignation, has
‘been persuaded to withdraw 1it. The
hon. Prime Minister has told us very
rightly that the civil power is the
supreme authority In this country
under any kind of acceptable demo-
cratic form of administration.

An Hom. Member: Nobody denies
that.

Shri H. N. Mukerjee: Free India
has developed a tradition of co-ordi-
nation and co-operation between the
civil power and the military arm. The
hon. Prime Minister has told us that
for temperamental and other reasons,
some resignations were sent to him in
a kind of a huff and those resigna-
tions have been withdrawn. It stands
to reason, particularly at a time when
we all appear to be concerned about
the defence of our country, that we
thould not be speculative over. ... (In-
terruption).

Shei C. D. Pande (Naini Tal):
What is this “appear to be concerned™?
1t is bad language.

resignation even though he has later
on been persuaded on much better
grounds to withdraw it. On the con-
trary, I feel that if there is any ten-
able subject for discussion, it is this
subject, namely, that it 1s very per-
turbing to the state of this country
that the news of the Chief of Army
Staffy resignation percolates to the
press and is exploited by certain ele-
ments in our country for publicising
that there is a kind of a particular
parusanship in  the administration
which m:litates against the proper co-
operation between the civil arm and
the military arm. It is that particular
aspect of the matter which requires,
if anything, to be discussed in this
House 1n a secret or open sgssion; I do
not care what. But as far as the
adjournment motion is concerned, I do
not see how after the attitude which
you have taken so many times, and on
this occasion quite rightly (Inferrup-
tion), you can consider it to be an
adjournment motion which you can
permit. But specially in view of the
kind of discussion which is taking
place I want to get from the hon.
Prime Minister another reassurance in
regard to the position which we are
going to uphold in this country, that
is, that there is supremacy of the civil
power and that there is a continuing
co-ordination between the civil arm
and the military arm and that there
should be steps properly taken to pre-
vent the kind of leakage which has
led to this sort of sensation mongering
and which even finicky hon. friends of
mine have taken recourse to. That is
all that I want to say.

Shri Khadilkar
May I say...

(Ahmednagar):

Mr. Speaker: I have heard suffi-
ciently about this matter,

There are two paints of order which
were raised by Shri Mahanty. He sald
that yesterday I already gave my per-
mission and that I held that this was
a fit subject for discussion on a motion
of adjournment. He presumes that I
gave my consent
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Acharya Krigalani: Before you give
your Tuling, may I rise on a point of
information?

Yesterday, one of our Communist
hon, friends, very vocal, said:

“We only want to say that when
the hon. Minister replies, we
should like him to say whefher
there is any significance in the
fact that General Ayub is coming
today, this gentleman, Thimayys,
offers his resignation today ana
there is a whole scouting of the
affair by Cariappa. We should
like to have an answer.”

This is what our Communist friend
smys, these are the allegations
made that this action was taken
at a time when Generu! Ayubd
Khan was coming here and
that Genersl Cariappa is involved
in the matter these allegatioms

g
g
2
i

+ Ap Hen. Member: It is an asper-

Acharys Kripalani: . . . .when such
are being made against Gene-

sal Cariappa.

An HEsa. Member: What about
Thimayya?

Skri Jawabarial Nehru: May [ sy
something, to begin with, i1n answer to
Prof. Ranga? He said that I ought to

B

E

E

But 1 do not congratulate him for his

Jetter of resignation That is per-

fectly clear.

Shri Banga: You have congratulated

the wrong man then. Why have you
him to withdraw his resigne
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Skri Vajpayee (Balrampur): Ask
General Thimayya to resign, that is
all

Shri Braj Raj Siagh (Firozabad): It
Is a very serious matter, I he
thinks that he ought not to have
resigned, then the resignation should
Not have been withdrawn.

Shri Asoka Mehta: It is a very
anomalous position

Shri Ranga: It creates & new posi-
tion He has asked for the resigna-
tion to be withdrawn and he is not
Prepared to pay the zame tribute to
him that he has paid to his Minster.
Rither his tribute to the Minister is
wrang or the other one is wrong.

Mr, Speaker: Order, order.

Shri Jawabharial Nehrw: Mr.
Speaker, 1 do not know, I really do
not understand why some hon. Mem.
bers on the opposite side are some-
what excited about this matter. I
Genenral

It is because we appreciate their
sérvices that we have put them there.
That is why T went out of my way
get him to withdraw that letter.
t that has nothing to do with my
remark that 1 do mot congratulate
him, or anybody, for sending a letter
of restigmation. Let that be quite
clear. It is and it was a most extra-
ordinary thing to do I have said only
mmuldly what I have said

bs

{(Gauhati): And
that too after he had discussion with

i

Shrl Jawaharial Nehru: It does not
matter 1 say, whatever the circum-
stances, it was an exiraordinary thing
%o do. The House should realise this.
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This kind of thing is not often done,
normally speaking, or abnormally
speaking. Therefore I said, having
given my due meed of praise to Gene.
ral Thumayya, ag I said m my state-
ment presently, that resigning at this
stage, at this moment, was not a
nght thing to do.

 Shri Asoks Mehta: Why 1s it con-
doned’ Why 1s an extraordinary
thing condoned?

Shri Ramga: One or the other 1s
wrong.

Shri Jawaharial Nehru: Shri Asoka
Mehta asks, why is it condoned? I
S0 o endsne . Wok wid \ e
doned it? 1 have said that I think it

may say so with all respect, they
were not at all proper remarks, about
General Ayub Khan and all that
Many things were said yesterday
which, I submut, were not proper, this
way or that way For instance,

Acharya himself talked
about political conmderations 1n
regard to promotions. 1 nvite

Acharya Kripalani to come and see
the files of every man promoted, him-
self I invite him to come and see
them

Acharya Kripalani: May I say that
while T was spesking, and you cor-
rocted me I said that this was what
was being sald though I do not
know the real truth. I have no
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to disbelieve the Prime Minis-
teT But it is not my charge, It 1s
tpe charge that 15 made m the press
and that js made by the public And
remember, Sir, I said in a demo-
cfacy we have to give some considern-
o0 to public opinion, however mis-
uided 1t may be, and also to the
presss and you said ‘yes'

Shri Jawaharial Nehru. Acharya
¥rpalan: 15 a respected leader of a
respected party He 1s not either the

ublic press or a public meeting 1

hla Grounds He 15 not the
ghirror, I hope, of every rumour that
48 thrown about in the City of Delhi
¢r elsewhere.

It is quite nght for hm to draw
sttention  But I invite him here ard
pow, and any one else in this House,
40 come and exammne every file
on promotions, Decause. . . .

Raja Mahemdra Pratap: I beg to
suggest that this discussion should be
in a closed House, not before the
public The galleries should be clear-
ed and then alone we should discuss
it This matter is very serious What
are you talking here, Sir?

Mr. Speaker: Order, order

Shri Jawaharial Nehru: I am deal-
ing, Sir, with the pomts. separately,
and I am ventunng to suggest—
because this was Acharya Kripalani’s
point, whatever the basis of lis wnfor-
mation was, that promotions have
been made for political considerations .
—1 invite Acharya Kripalani, or any
committee of the House appointed by
you to go and look at every filg
dealing with promotions. Here is an
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[Shri Jawaharlal Nehru]
open invitation, Sir, 30 that this
matter may be dealt with thoroughly
and fully, which is far better than
any discussion elsewhere. Go to the
source, form your own opinions; I
will not be there; see the files,

Now, Acharya Kripalami hag sug-
gested an in camera debate. It s
rather unusual in such matters to
have debates, in camerc or other
But I accept his invitation, but no m
camera debate, but a public debate
Talking about an m camera debate
with five hundred Members present
here 1s rather stretching the term
But if there is going to be a debate
about these matters, army matters, if
people want it, it is unusual, I would
not suggest 1t, but I do not wish to
come in the way if hon Members feel
like that But I will not have an
camera debate but have a puble
debate.

Acharya Kripalani: If there is to be
a debate, the letters must be produced
here.

Shri Jawaharia] Nehru: Hon. Mem-
ber is very excited about letters.

Acharya Kripalani: 1 sad letter of
resignation.

Shri Jawaharlal Nehru: You can see
every file 1n Defence if you want 1t
But 1 would expect Acharya Kripalar
and Shri,Asoka Mehta not to make
inainuations

Acharys Kripalani: There are no
insinuations.

Shri Jawaharial Nehru: What they
have smid, 1 have said here It 1s not
an mginuation It is an open charge
about political considerations coming
in. Here I invite them to come and
look at every file, everything and then
1 hope, whatever they see they may
tell the House.

Shri Asekca Mebta: 1 cannot under-

stand the Prime Minister using the
word “nsinuation’. I made no insinua-
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tion at all. These things are there in
responsible newspapers, I can give’
any number of cuttings from responsi.
ble newspapers where these things
bave been said All' that Acharya
Kripalani did was to draw the atten-
tion of the House 1 cannot under-
stand the Prime Minister using the
word ‘insinuation’, when we are only
discharging our duty

Shri Jawaharlal Nehru: I am sorry.
I am also discharging my duty im
drawing attention to things which are
lightly said, which should not be said
in this House

Mr. Speaker: I have heard enough
about this matter. Yesterday when
this matter was brought up before
the House by way of adjournment
molions by nesponsible persons
based on the report in a newspaper,
1 felt that unless we have the version
of the Government, 1 could not rely
upon the statement of the newspaper
I also said that under ordinary cir-
cumstances I do not rely upon mere
newspaper reports But as this matter
was very serious and if it should be
true, it would involve us in very
great difficulties, particularly in view
of tha circumstances 1n which we are
situated at present, 1 wanted to hear
the facts from the Government before
I could come to a conclusion as to
whether I should give my consent
for raising a bebatc on this matter
here,

Shri Mahanty objected by way of a
point of order that I already gave my
consent yesterday and what only
remamned herc i3 asking 50 Members
and if that iz so 1 necd not have wait-
¢«d for the Prime Minister to come
here to ascertain if 50 Members will
rise in their seats Even without the
Prime Mnister, 50 Members could
have risen: 1 knew that much. It is
only for the purpose of finding out
the truth about 1t, I wanted to know.
I yesterday I had this information,
there and then I would have dizmis-
sed the adjournment motions. It Is
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wery unfortunate that a responsible
newspaper should have come out with
this news not knowing that that remg-
nation had been withdrawn. (Inter-
ruptions) Order, order; no mnterrup-
tions. That is very serious.

8brl Hem Barua: That has been
proved by facts,

Mr. Speaker: It is not proved by
facts. (Interruptions) Hon. Mem-
bers have no right to interrupt All
that I am saywng 1s, the paper was
jssued only yesterday morning with
this news The previous evening
General Thimayya had been sent for
and according to the Prime Minister,
he said he was withdrawing his
resignation It was necessary

Shri Hem Barua: Thst paper s
right.

Mr. Speaker: Order, order. 1 am
really surprised that hon. Members
here are taking sides with newspapers
We are more interested . (Inter-

ruptions).

Order, order Nobody has got a
brief for any newspaper here All
that we are concerned with 1s
(Interruptions) Order, orde:

Acharya Kripalani: We are looking
at the motto—Truth triumph.

Mr, Speaker: Many things appear
in the newspapers. So far as this
matter 1z concerned, we are dealing
with a very delicate smituation in this
House Let no other impression
appear,

Shri Ranga referred to encomiums
to Gen Thimayya This 1s not neces
sarily the occasion There 1s no mean-
ing in hon, Members trying to show
that so far as the Government 1s
concerned, 1t is not managing 1its
departments properly and hon Mem-
bers must instruct the Government as
to how they should respect one or
the other of their officers. In that
case there will be discipline,

Shri Ranga: It 15 our duty. There
are two parties to this particular
question. He paid a special compli-
ment; he went out of hus way. There
was no need for him to have paid that
compliment. He should have paid the
other complhiment also. Why do you
blame me?

Mr. ‘Speaker: I would remund all
hon, Members that we are trying to
get along with parliamentary demo-
cracy here If any hon. Member
thinks that the Government of the
day 15 not dealing with its own staff
properly, it 1s for hum to muster
sufficient strength in the country,
come back, dislodge the Government
and take charge of it 1 am not gomg
to allow such interruptions

Acharya Kripalani: You might as
well stop all discussion if everything
has to be decided at the polls.

Mr. Speaker: I know what the
lmits of discussion are. If the
character of each individual officer of
the Government comes up here, ex-
cept those whose character has to be
wnvestigated in this House under the
Constitution, if individual hon Mem-
bers take up the case of individual®’
officers here over the head of the
Minister, I will not allow 1t They
have got a right to accuse the Minis-
ter, but not to take up the case of
individual officers here. I am not
gomg to allow that whatever that
might be.

Shri Ranga: Why do you go into all
these?

Mr Speaker: In view of the state-
ment of the hon Prime Minmister that
this matter has been patched up, I do
not th:nk that, situated a< we are in
the present circumstances, it wuuld be
r; ht for me to allow a discu sion 1n
this House It will not serve any
use sl purpose Whether any further
disc ass1on at any later time ought to
be allowed or not, we will be conti-
uously on the watch and see whether
any discussion 1s necessary and whe-
ther any later developments come in.
So far as these matters are concerned
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[Mr. Speaker)
on these adjournment motions, I do
not agree to give my consent to any
of these adjournment motions. The
bon. Food Minister.

SBhri Mahanty: My paint of order
has not been disposed of. '

Mr. Speaker: 1 have disposed of his
point of order.

Shri Mahanty: I maintain I should
be satisfied not regarding the merits,
but whether it is admissible undar
the rules or not, that is, the letter
of the law.

Mr. Speaker: I was not satisfled, I
only wanted to hear the other side.

Shri Jalpal Siagh: Sir, before you
proceed further, there is one thing
that I want to be perfectly clear
about. The Prime Minister just now
said that he was hostile to any....

Mr. Speaker: I am not going to
allow any discussion on this,

Minister bas got any right to tell
this House that there would be no in
camern discussion on any subject,
whether on this subject or that? It is
not his wish.

Mr. Bpeaker: The hon. Member is
a veteran parliamentarian. Any hon.
Member in this House is entitled to
have his own opinion. Ultimately
what counts is my decision. 1 have
not said that

Shri Jatpal Singh: I wanted to
know.

Myr. Speaker: It is all hypothetical.
His mere statement that there need
not be any in camera discussion is not
the final word,

Acharya Kripalani: Are you going
to allow a public discussion when the
Prime Minister has no objection to
i

Mr. Speaker: 1 am not at present
allowing any public discussion on
these adjournment motions.

™ to Matter of Urge
Public Imporiance

Acharya Kripalani: Even when the
Prime Minister has no objection to it?

Mr. Speaker: Let me see later on,
Not on these adjournment motions.

Acharya Kripalani: The
party has no objection. What is your
objection?

Mr. Speaker: The hon. Member has
not understood the spirit in which
objection was not raised,

Acharya Kripalant: I have under-
stood the spirit.

1248 bn.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Fooo grruaTion v West Bawaan

Shri S M. Bantrjee (Kanpur):
Under Rule 197, 1 beg to call atten-
tion of the Minister of Food and Agri-
culture to the following matlter of
urgent public importance and I
request that he may make a statement
thereon:

“The food gitustion in West
Bengal and the steps taken or pro-
posed in this regard.”

The Minisier of Feod and Agricul-
tare (SBhri 8. K. Patil): As the hon.
is

House already aware, the West
Bengal Government withdrew their
Pri and the Levy

Contai, for example, has declined
from Ra, 29 per maund on Tth August
W Rs. 23.530 per maund on 3ist
August, or a fall of Rs 5,50 per
maund. Similarly, the price of rice
in Sainthia has declined from Rs, 51
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P ST
per maund on Tth August to Rs. 26
per maund on 81st August, 1858, or a
fall of Rs. 8 per maund. The prices
are still having a downward trend
and with the increase in arrivals, the
position is steadily improving

In the course of the last food debate
held on 21st August, 1859, my pre.
decessor explained the assistance
which the Government of India was
rendering to the West Bengal Gov-
ernment in the matter of supply of
foodgrains to them On the basmis of
15'3 ozs per head per day the West
Bengal Government had calculated
their deficit as 8.35 lakh tons for the
year. Ags aguinst that, we are supply-
ing over 11 lakh tong of rice and

wheat to the State Government, about
4 lakh tons of rice and about 7 lakh
Already, up to the
ugust, we have supplhied to
about

of supply of foodgrains. The distn-
bution within the State is, however,
the responsibility of the State Gov-
ernment and they are looking after
that.

It 1s singularly unfortunate that at
a8 time when the food supply position
in the State was improving and condi-
tions were returning to normal, the
opposition parties should have decid-
ed to launch a movement which 1s
likely to disturb the market and may
well upset the downward trend in
the prices which have been per.
ceptible for the last manth or so

I can assure the House that Govern.
ment of India have done and are
doing everything they can to mmprove
the food situation in West Bengal.

Several Hen. Members rose—

Public Importance
Mr. Speaker: I shall allow hon
‘!embers to put one question each,
Qne after the other.

Shrimati Renu Chakravarity (Basir-
l'm,'p: Of course, the hon Minister
}\as given us figures and statistics
Which are completely belied by facts,
hul I would just hike to point out that
\Under article 73 of the Constitution,

Central Government has the
\uthurny to exercise executive powers
o see that any law that 1s passed by

House 1s properly executed or
implemented.

Whatever quantity of rice or atta
tay be sent by the Centre, the fact
5 that the villagers are not getting

Therefore, we wan¢ tfiat the Food

movement. I may point out that all
these leaders of the opposition are
kept insmde jails, more than 15,000
persons have been taken inside the
jails, and stll the movement is conti-
nuing, because the problem s there.
Sull, firing 1s continwung, and a num-
ber of people have been dying since
yesterday, and lhife in the city 1s at a
standstill If there is no problem and
if the situation 1s improving, then how
1s 1t that such conditions are prevail-
ing there?

The Central Government could
mtervene and remove one constitu-
tionally-eleated Government in
Kerala, but they cannot remove one
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[Shri Muhammed Ehas)
single Miuster there who 15 saving
the profiteers and blackmarketeers
and thus creating this kund of situa-
tion 1n Bengul; until he 15 removed,
the condition will not become normal

Shri Tridib Knmar Chandbari

(Berhampore): The hon Minster
has stated .  (Interruptions).

Mr. Speaker: Order, order Hon
Members need not disturb These
hon Members come from Bengal and
they would hike to know what the
position 1s

Ch. Ranbir Singh (Rohtak) We
have also gone and seen the conditions

in West Bengal

Shrimat! Renu Chakravartty: The
hon Member 13 discredited by the
statement that has appeared in the
Congress press itself

“Shri Tridid Kumar Chandhuri: The
hon. Minister has just stated that
distnbution 15 the responsmibiity of
the State Government But 1 find
that under the Constitution, distribu-
tion is also the responsmbility of the
Tentral Government This matter
has never been thrashed out We are
thoroughly dissatisfied with the way
distribution and stock-handling 13
being carmed on by the West Bengal
Government as the agent of this Gov.
emment. This Government must
satisfy us that they are taking every
step to ensure that the supplies that
are made available to the West Bengal
Government reach the people for
whom they are meant

1 would refer you, Sir, to entry 33
mn Last IIT of the Seventh Schedule,
which reads thus

“Trade and commerce i, and

the production, supply and distn.

bution of, .

(b) foodstuffs, including edible oil-
seeds and oils, ”
So, food and foodstuffs are also in-
cluded there

So, I do not understand how the
hon Minuster, and his predecessor,
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whonllouudtouylheumr.hmi.
can take shelter under the Constitu~
ton The Constitution clearly lays
down the responsibility It 15 a con-
current responaibility And if the
Centre makes the supplies avalable,
1t has to see that thev are properly
distributed We have charged openly
the West Bengal Government, and we
charge this Government also here,
that they have failed in their res-
ponsibility of seeing that there is a
proper dustribution of the suppl.es
made available to the West Bengal
Government

Shri Tangamani roge—

Mr. Speaker: Shri Tangaman: does
not come from West Bengal

8hri Tangamani (Madurai) I had
£1ven notice of an adjournment motion
yesterday, and today also, and as you
probably know

Mr. Speaker: I know that the hon.
Member is a lawyer and he can argoe
for them

Shri Tangamani: [ am also one of
the seven Members of the Opposition
who visited West Bengal recently We
went to different centres in West Ben-
gal It 1z not as if we were only
m Calcutta We were m Calcutta,
we had been to Asansol, we had been
to Nadia distnict and also to Midna-
pore district, and we went and saw
the ration that was supplied in the
varioug centres We also propose to
submit our own report to the Central
Minister of Food and Agriculture, and
there we shall be giving the dctails
also

What we found, 30 far as the Cal-
cutta city was concerned, was that it
appeared that many of the people
were covered by the ration cards.
‘We made inquiries there; more or less,
it was a sample survey, we visited
various shops, and we could give the
names of the shops also After seeing
this, 1 was really surprised at our
Deputy Minister of Food and Agricul.
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ture saying that if the rice supphed
was not of good quality, immediately
the rice was rejected, or that uf the
rice supplied was not of good quality
and the retailer said, we did not want
1t, it would not be accepted, imme-
diately it was rejected That 13 not
the position What we found was
that even the bad quahty rice was
forced upon the fair price shops, and
when it 1s returned, they refuse to
take it We did see stocks of damaged
rice also

So, the whole question 1s one of
distribution of edible rice to the
people of West Bengal, and more
particularly, to the people m the city
We also vamited the jails and met many
of the representatives of the Faminc
Resistance Committee also They are
not only leaders of different political
parties but they are all ¢lected Mem-
bers of the Legslature We met them
also They told us that the proposal
which they had already made to the
Chief Minister, namely that there
should be control commttees at
different levels, although it was ac-
cepted, had not been implemented
Qur request 1s that that must be im-
plemented

On the 25th, we went to different
centres, | went to a place where 1 was
not known, it was the constituency
of Shr; Prabhat Kar

Shri Achar (Mangalore) On a point
of order This s only calling atten-
tion to a matter of urgent public im-
portance But I find that Member
after Member 158 making a speech

Shri Prabhat Kar (Hooghly) After
you give permission, how can this
sort of question be raised”?

Mr. Speaker: All these Members

come from Bengal One of the hon

Members, though he comes from
Kerala or Madras

Shri Tangamani: I do not come
from Kerala, 1 come from Tamilnad

Mr Speaker: All right, he comes
from au erstwhile portion of the

Public Importance
Kerala State, he has gone to Bengal,
and he s telling us the position

Shrl Tangamani: I have been n the
centre of Tamilnad all along, I have
been m the Maduray district which s
my birthplace

Mr. Speaker: He went recently to
Bengal and he 13 giving us his expen-
ence The other day, 1 had told hon
Members that cach one of them may
put one or two questions and choit
information I do not however, want
them to enter into a serious discussion
here They must only put questions

Shri Achar: My objection was not
that the hon Member hailed from
Madras or anything of that kind

Mr, Speaker: I have heard the hon
Member, I am agamnst his objection

Shri Achar: He should only put one
or two questions, but I find that
regular speeches are being made

Shri Prabhat Ear: After you have
allowed us, how could he object?

8hri Tangamani: On the 25th, when
we went to see the various places

Mr. Speaker. What 15 the pomnt?

Shri Tangamani: The point 1s that
It 1s how necessary

Mr. Speaker. that the distmbution
should be taken over by the Centre

Shri Tangamani: No I want that the
new Minister who has now taken
over this portfolio must immediately
go over to West Bengal, because the
situation 1z deteriorating and the
movement there also 15 gaining n
tempo, and 1t 1s not gowng to be given
up also, because the 1ssue nvolied 1<
food

13 hrs.
Shri Tridib Kumar Chandhuri: May
1 ask one question?

Mr, Speaker: No, I have already
allowed hum to speak
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We want that the hon, Minster
should start a discussion with the
leaders of the Price Increase and
Famine Resistance Committee. What
they have been asking for is the dis.
tribution of rice which has been given
by the Central Government, It is not
‘only the responsibility of the Central
Government to supply the rice; it is
also their responsibility to see that
these foodgrains are properly distribut-
ed and properly utilised and do not go
into the black market That is the
demand of the Price Incresse and
Tamine Resistance Committee.

I would request the hon. Minister
d_l'qod. who has taken up the port-

West Bengal are faced can be solved.
Seme Hon Members rose—

Ch, Ranbir Singh: We have also
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rice. At the present moment, it
now been so decided that 25 per
of the quota available under a rati
card will be Bengal rice and
balance of 75 per cent will be ri
from either Orissa or Madhya
desh. As my hon. friend just said,
we found the coarse quality of
Madhya Pradesh rice, not the medium
quality. But the coarse quality that
is being given is at the lowest rate,
that is, 45 nP. per seer. That rice
is rather pinkish. My Madhya Pra-
desh friends say that it 15 all dhokt
rice and, therefore, it is not so whitish,
There were one or two stones also. I
particularly took a pound of rice of the
worst quality about which the people
said: 'This is the worst quality. We
do not like to take it". I took the
rice and got it cooked While I was
cating the two kinds of rice side by
side from the same plate—of course,
1 was talking it with my daughter
whom I had asked to cook it—I forget
which was the better quality and
which was worse. It is coarse rice,
but it is not bad to the taste. May
be somewhere sometimes some rice
got soaked and it might have given
out some odour. But we did not find
any such instance anywhere. In none
of the several ration shops which we
visited could anyone bring us any rice
which was unedible or which was full
of stones, as alleged.

7gEdg

3
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Shri Muhammed Ellas: Tell this to
the Calcutta people,

Shri Barman: This is the condition
of supply in Calcutta But what the
people say 15 that this quantity does
not suffice and they have to purchase
an additional one-third quantity in the
open market,

As regardg the open market, there
1s absolutely no scarciiy of rice The
price differential 1s there The lowest
price 1n a Calcutta shop was Rs 278,
but when we went to Barasat, wc
found that the same rice that had
been sold at Rs. 25 and Rs. 26 per
maund, some 15 days back, was selling
at Rs 23-8 This 1s a quality of rice
which, if we purchase in Dethi, will
not be available for less than Rs 30
a maund, [ can tell you that We
are taking that rice.

So the question of price 15 an en-
tirely different matter But the fact
is that the prices are coming down
+day after day because the ausr crop
i comung to the market

As regards the suggestion of Shn-
mati Renu Chakravartty that the
Centre after giving sufficient quantity
of foodgrains should also take up the
duty of distribution of the foodgrains
use 1t is not reaching the econ-
in the rural areas, we had been
rural areas. All the twelve
not go to the same shop
e dispersed and went to different

]

shops. Nowhere in the rural areas
was there any complaint that anybody
was not getting rice against hus ration
card. We found that some of them
have ration cards, but they are not
drawing the rations themselves but
are giving to their relations. But
nowhere did we find any scarcity
either in the ration shops or in the
free market. That is the present posi-
tion.

to Matter of Urgent 8BS
Public Importance
Shrimatl Renu Chakravarfty: What
13 the amount of rice in the ration
shops you have wisited and what is
the amount of rice that 13 given on
Yatijon cards?

Shri Barman: As 1 said the amount
of rice 15 1§ srs........

Mr. Speaker: Order please

Shri Barman: And even then people
#re not taking the full rations of
Wheat and they are taking half ration
¢f wheat because they do not want
to take wheat Of course, we told the
Prople that in days of scarcity we
sthould utilise the wheat also to a
Mhrge extent

In the rural areas we do not find
ahy complaint from any person what-
shever either that the rationed quanti-
t$ i1s not available or that rice 1s not
there in the market We saw m
Harasat 3 or 4 large godowns and we
found from the record that a great
deal of rice was there and the prices
were coming down That being so I
she no reason for making all these
allegations and for starting this move-
Ment

Mr. Speaker: The hon Minister

Shri H. N. Mukerjee (Calcutta—
Central): May 1 just put one pont
4 the hon. Minister? The Minister
naturally will have different sets of
Iacts given to him because of the
different appreciations of the food
pheition in West Bengal. We, on our
side, contest many of the facts which
are given to the House by Shn
Barman. But I am not going to ssy
here and now that one set of facts
&% against the other has to be mcvept-
e by the House as gospel truth. But
the Minister will naturally have to
make up his mind as 0 what steps he
is going to take in the immediaté
future in order to tide over the crisis
which definitely has arisen.

Some Hen. Members: No crisis
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Shri H. N. Mukerjee: There Is
tremendous dissatisfaction in West
Bengal in vegard to the supply of food,

1 am not gong mnto the menits of
the matter, but there 15 & movement
m Calcutta which has already led to
lozs of life The Mmister has said
that this movement 1s causing some
difficulties so far as the distribution
problem 158 concerncd I find a tend-
ency on the part of Government to
see, with fire and sword that the
movement 1s suppressed

Mr Speaker: The hon Member 1
making a speech He only wanted to
make one point

Shri H N. Mukerjee: In view of
the publicly expressed desire of the
Leader of the Opposition in West
Bengal that the new Food Minister
owes it to himself and to the country
1o go to West Bengal and see for
himself and make a gesture which
might help in solving the present
sittation, 1 wish the Minister makes
some statement in regard to that that
heh:_mt:olngtnnmtweutof
facts his own partymen have brought
to him perhaps for party political

Public [mportance

so0 due to the so called Famine Resis-
tance movement that has been started
which is trying to create scarcity
famine in West Bengal by disruption.
Unfortunately for them, this year the
aus crop is good and the next crop is
also likely to be good and so the only
weapon they have is to create dis-
ordef and violence as the food scheme
i3 improving.

Shri 8. E Patll: M1 Speaker, I
quite understand the anxiety of the
hon. Members that the food situation
in West Bengal should improve. What
1 am concerned with or the Govern-
ment of India 18 concerned with 1s
whether we are, as Government of
India, fully discharging our responsi-
bilities 1n the business or not. To that
1 read a statement as to what the
Government of India have becn doing

My hon friend Shrmmati Renu
Chakravarity said that the statistics
are belied by facts. So far as my
statistics here are concerned, they are
smmple statistics as to how much food
we are giving, what are the rates n
a particular district That 1 have
quoted But I do not understand
where the belying comes (Interrup.
tion). In other distncts the prices
may vary; 1 do not contes{ that so
far as my statement is concerned,

The position 1s this. References
have been made that in certain respects
dystnbution of food 15 a concurrent
subject But the hon Membcr seems
to be under an impression that it
automatically gives me the power to
sit 1in judgment over what the State
has been domng For that thic House
has got to enact a law It is not the
case that because jt 15 a concurrent
subject 1 can hold an enquiry as to
how the distmbution 1n the State of
Bengal 15 going on. They are very
wrong so far as the constitutional
nterpretation of that particular arti-
cle or section is concerned (Interrup-
tions)

So far ax the supply is concerned,
as I have ponted out, everything that
the West Bengal Government asks



5889 Calling Attention to smnnmm Papers Loid on the <850

Matter of Urgent Public
Importance
{Shn § K Patil)

and has been asking we a.. ,.ving
Up tll last month they were asking
45,000 tons of mce per month. And,
on my own motion, whom I took over,
charge, I phoned the Chief Minster
of Bengal and asked im Could I do
anything n order that the situation
there could mmprove®” He said that
nstead of 45,000 tons of nice I should
send for September 50,000 tons I
immediately smidd Yes Next day
again 1 phoned and asked Is there
anything more that I could do so
that the situation in West Bengal
could improve? He said, ‘T have
taken 10,000 mds of paddy from M.P
I want your permussion to take 30,000
mds from MP rnice Isamd Take all
these 30,000 mds There 1s nothung
which the West Bengal Government
has asked and has not got

I quite realise that there might be
some differences of opinion that the
system of duistmbution may be wrong
1 do not say whether it 1s right or
wrong But 1s 1t for me, as the Minis-
ter of the Government of India, to go
and sit in judgment over that” No
law that exists says that I shall take
over the distribution to myself I am
not competent to do s0 Maybe that
the rice we supply may not be the
idea] rice because, after all, we supply
whatever rice i1s available with us

As the hon Members have pointed
out, the quality may not be exactly
the quality to which the people of
Bengal] are accustomed because
Bengal rice 1s excellent nice I am
quite sure that the mncoming crops of
Bengal are promising to be so good
that they will get the rice they want
(Interruptions) So far as our res-
ponaibility 1s concerned, I again say
that we have done eyerything in our
power to see that the situation does
not worsen.

So far as my going i1s concerned,
can we definitely say that by my
going the situation wouid really
improve? I can understand that But
there 158 the Government of West
Bengal there dealing with the situa-

Table

tion There is an agitation there Do
they want that I should like a bull
in a China shop enter there and break
all the crockery there? It is not a
Question of my going there alone I
must also have the willingness of the
Government there that I should go

mmprove by my gong there I will go
there not once but as many times as
it s necessary so long as the situation
does not become normal

After this explanation I think there
should not be really anything that the
hon Members can desire from the
Government of India

Shri A, C Guha: May I put one
question®

Mr Speaker: No, no

1318 hra
PAPERS LAID ON THE TABLE

AcTioN TAKEN BY GOVERNMENT ON
ASSBURANCES

The Deputy Minister of Agriculture
(Shri M V Krishnappa): Sir, on
behalf of Shri Satya Narayan Sinha,
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gov-
ernment on Various assurances, pro-
mises and undertalungs given by the
Ministers dur ng the various sessions
of Second Lok Sabha

(1) Supplementary Statement
No VI, Seventh Session, 1959
[See Appendix III, annexure
No 108]

{n) Supplementary Statement
No X, Sixth Sesmon, 1988
[See Appendix III, annexure
No 108)

AnNvaL Rxrorr OF ALL INpDia
INSTITUTE OF MEDICAL SCIENCES

The Minister of Health (Shri Kar-
markar): Sir, I beg to lay on the
Table, under section 19 of the All-
Indis Institute of Medical Sciences Aet,
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1988, s copy of the Annual Report of
the All-India Institute of Medical
Sciences for the year 1958-58 [Plac-
ed i Library, See No LT-1587/591 .

Drimt DrveLoPMENT AUTHORITY
(MAINTENANCE OF CURRENT ACCOUNT)
Rures

Shri Karmarkar: Sir, I beg to lay
on the Table, under section 58 of the
Delhi Development Act, 1957, a copy
of the Delhi Development Authornty
(Mamtenance of Current Account)
Rules, 1859, publizhed in Notification
No GSR 944 dated the 15th August,
1959 [Placed in Library, See No
LT-1588/59]

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-NINTH REPORT

Sardar A. S, Saigal (Janjgir) Sir, 1
heg to present the Forty-ninth Report
of the Committee on Private Member-
Bille and Resolutions

1320 hrs

STATEMENT RE ACCIDENT 1IN
BHAKRA DAM

The Minister of Irrigation and
Power (Hafix Mohammad Tbrahim):
Su, mn the statement I made on the
24th August 1959, 1 told the House
that the immediate aim of the project
author.ties was to stop the flow of
water mnto the power house To this
end, two holes of approximately 10
feet by 9 feet were blasted m the wall
of the cable gallery facing the spill-
way on 25th August, 1959 at 10-15 P M
As expected, some fifty per cent of the
discharge going into the power house
was diverted through these holes into
the spillway To stop the remanng
flow a groove was made in the wall
downstream of these holes for lower-
ing a steel gate into the cable gallery
to act as a stop log. A steel gate was

manufactured quickly in the Nangal
Workshop but unfortunately the
attempt made to lower i1t on the motn-
ing of 30th August, 1959, proved to be
unsuccessful Another attempt will be
made to lower a heavier gate within
the next two or three days. Steps
are ajso under way to erect a bug
wooden flume on the spillway wall to
ensure an effective diversion of water,
a difficult operation, which can be
undertaken only after the dropping of
the gate into the gallery

The reduced flow into the power
housc after the blasting of holes mn
the gallery has enabled v.gorous
salvage operations to be undertaken
A considerable amount of electrical
and other equipment including heavy
slings, stator coils, welding sets,
Mmeasuring instruments, hydrauhe
Jjacks, motors, etc have been taken
out and are being dried. The work-
shop and electrical machinery have
been given a coat of grease to pre-
vent rust Action 15 under way to
give effect to certain other ineasures
recommended by the Commuttee of
Engineers headed by Dr A N Khosla,
wh.ch met at Nangal on the 23rd
August, 1959, for 1solating the outlet
control gallery at elevation 1333,
fabrication of three more draft tube
gates needed to cut off water connec-
tion from the tailrace side of the
power house after the flow into the
latter has becn completely diverted.

As pointed out by me in my state-
ment of 24th August, 1959, the right
diversion tunnel was due to be closed
permanently i1n October this year.
This mam problem before the
engineers 1s the closure of this tunnel
A preliminary scheme for closing it
has already been prepared As soon
as 1t 1s approved by the Board of Con-
sultants closure work wil] be taken
up The Naval Headquarters have
been asked whether i1t would be pos-
sible for Naval divers to dive to 2
depth of 250 feet to study the condi-
tions at the mouth of the tunnel and
gude the project authorties in the
cloging operations
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A holg drilled from the top of the
hill into the hoist chamber—a depth
of 239 feet has shown that the roof
of the chamber iz intact. Water in
the hoist chamber iz about 34 feet
above the floor level and nearly 23
feet below the roof. The rock cores
obtained from the whole have shown
that the rock is undisturbed and not
in any way inferior to the general
pattern of rock found at Bhakra.

Barring minor fluctuations the dis-
charge down-stream of the dam has
been farly steady. A slight increase
noticed on 27Tth August, 1959 was
temporary and was presumably due
to fluctuations in the conditions of
flow in the galleries There minor
fluctuations have no significance and
there is no cause at all for anxiety.

The wnflow into the reservoir has
been more than the outflow. The
level in the reservoir has, therefore,
been rising. On the 29th August, the
reservolr level rose to 440 5 feet and
water started flow:ng as planned over
the central blocks of the dam which
are below that level The surplus
water was intended to flow over the
dam, as indeed it did last year also.

It has been stated m certain quar~
ters that the system of ‘coytee blast-
ing’ sdopted to blast the rock on the
right side of the dam was in some
way connected with the accident to
hoist chamber There was only one
such blasting on the r ght side in 1953
That was above elevation 1700 feet.
The hoist chamber in the right abut-
ment of the Bhakra canyon 15 located
between elevations 1215 feet and 1274
feet The ‘coytee’ blasting of 1958,
could not possibly have affected rock
over 400 feet below that elevation.
This method of blasting hKad the
approval of the full Board of Con-
sultants who met in November, 1852,
But below elevation 1700 feet the
Board of Consultants advised slower
methods of blast'ng. No further blast-
ing of coytee type was, therefore, re-
sorted to. It may be relevant to point
out that the right abutment rock is
of better quality than rock found on
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the left abutment. It is for this rea-
son that the hoist chamber was locat-
ed on the right side.

There has been only one Board of
Consultants throughout although there
have been some changes in personnel,
particularly in the persons of some
fore:gn experts, Mr. M H. Slocum
is a member, The Board is expected
to advise on specific technical pro-
blems referred to it.

It has also been alleged in certmn
quarters that Mr, Slocum had advised
against the raizsing of the dam to its
present height and that the accident
had occurred because his advice had
been disregarded This 15 completely
at varance with facts What Mr., Slo-
cum had stated in August, 1958 was
that in the construction of the dam
care should be taken to see that the
flanks are higher than the centre ax
a high flood, which would pass harm-
leasly over the centre of the dam,
could cause a great deal of damage if
1t passed through the flanks As ad-
vised by Mr Slocum. the flanks were
raised to the max:mum height possible
and walls linking them to the abut-
ments were built on the flanks suffi-
ciently high to ensure that there was
no outflanking at the abutments Mr
Slocum had himself stated in July last
that such a danger no longer existed
and he confirmed that statement when
he met me yesterday soon after hix
return from the U S.A.

Reports have appeared in the Press
in which the damage has been assessed
at Rs. 6 to 8 crorexs. In my statement
of the 24th August, 1 indicated that
the damage might be of the order of
Rs 55 lakhs. Nothing further has
come to notice which requires a revi-
sion of that figure. The provision in
the estimate for plugging the right
diversion tunnel will have to be in-
creased as after the fallure of the
Hoist Chamber, a different method
will have to be adopted for closing it.
It is, however, too early to indicate
with any degree of precision the addi-
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Tazgtion (Amendment end
Validation) Bill
tional expenditure involved. But thiv
wsnil in no event run into crores.

I may reiterate that the mamn Dam
js absolutely safe and that thi$ mishap
will not cause any appreciable effect
on the final schedule of the comple-
ton of the Dam, as repair work can
proceed side by side with the con-
struction work on the Dam. There
may, however, be some delay in the
date of the commussioning of the
power house.

Although the closmng of the tunnel 1=
gong to be a difficult job, I have no
doubt that our engineers will do it
both expeditiously and economically
1 am confident that the House will
readily extend to our engineers its
full support In the execut'on of thrs
somewhat difficult assignment

Shrimati Rena Chakravartty (Basir-
hat) Sir, some statements have ap-

peared in the newspapers (Inter-
ruptions,)
Mr. Speaker: Order, order No

questions are allowed now The hon
Members may put down questions and
then let me see

18.29 hrs.

TRAVANCORE-COCHIN VEHICLES
TAXATION (AMENDMENT AND
VALIDATION) BILL*

The Minister of Home Affairs (Shni
G. B. Pant): Sir, I beg to move for
leave to introduce a Bill further to
amend the Travancore-Cochin Vehs-
cles Taxation Act, 1950, and to provide
for certamn other connected matters.

Mr Speaker: The question 1s:

“That leave be granted to intro-
duce a Bill further to amend the

Vehicles Toxa-

tion (No. 7)

Bill, 1859
tion Act, 1980, and to provide for
certain other connected matters.”

The motwn was adopted

Shri G. B. Pant: Sir, 1 beg to intro-
ducet ihe Bill

PAPERS LAID ON THE TABLE

STATEMENT REGARDING TRAVANCORE-
CocHiN VEHicLes TAXATION (AMEND-
MENT AND VALIDATION) ORDINANCE

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, I beg to lay on the Table a copy
of explanatory statement giving
reasons for immediate legislation by
the Travancore-Cochin Vehicles
Taxation (Amendment and Valida-
tion) Ordinance, 1959 (No 4 of 1959)
promulgated by the Governor of
Kcra'a on the 9th July, 1959 as re-
quired under Rule 71(1) of the Rules
of Procedure and Conduct of Business
in Lok Sabha [Placed in Library,
See No LT-1589/59)

13.30 hrs.

APPROPRIATION (No T
1959

BILL*

The Minister of Finance (Shri
Morarjl Desal): Sir, I beg to move for
leave tointroduce 2 Bill to provide for
the authormat.on of appropriation of
moneys out of the Consolidated Fund
ol India to meel the amounts spent :n
respect of the former Part C States
of Delhi and Humachal Pradesh on
certain services during the financial
year ended on the 31st day of March,
1957, 1n excess of the amounts granted
for those services and for that year
by the legislature of each of those
States

Mr. Speaker: The question is:

*Published in the Gasette of India Extraordinary, Part Il-Scction 2, dated 2.9.59.

tintroduced with the recommundation of the President.
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“That leave be granted to intro-
. duce a Bill to pravide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the
amounts spent in respect of the
former Part C States of Delhi and
Himacha! Pradesh on certain ser-
vices during the financial year
ended on the 31st day of March,
1957, in execess of the amounts
granted for those services and for
that year by the legislature of
each of those States.”

The motion was adopted.
Shri Morar}i Desal: Sir, | introduce®
the Bill.

1331 hrs.
MOTION RE: REPORT OF COM-
MITTEE OF PARLIAMENT ON

OFFICIAL LANGUAGE

The Minisier of Home Affairs (Shri
G. B. Pant): Sir, 1 move:

**Fhat this House take: note of

the Report of the Caommittee of

. Parliament on Official Language

laid on the Table of the House on
the 22nd April, 1959."

Sir, 1 am glad to have this opportu-
nity of moving this motion. 1 have
been associated with this work, which
is, 1 think, sufficiently delicate and
complex, for many months, and I
naturally feel somewhat gratified that
the report which was framed after
great mmount of deliberation is now
befogre the hon. Members of this

the Official Language Commission to
this Committee I had given an assur-
ance that this report would be placed
on the Table of the House and the
hon, Members would have the oppor-
tunity of expressing their views on
it

As hon. Members are aware, and
as 1 also mentioned at that time, this

smm:,uu Raport of Committes of ~ 5858
Language

. Parlioment on Official

report had to be submitied direct to
the President, and under article 344
of the  Constitution, sub-clause (8),
the President was to give his final
decision on the proposals made by the
Committpe. The framerg of the Con-
stitution did not envisage this stage
of discussion in Parliament but I felt
that it would be desirable to have the
opinions of the Members of the House
before any final decisions are taken
on the report.

I may submit that I am not aware of
the exact position that I occupy at
this particular moment. The Com-
mittee i3 no longer funclioning. But
1 had the privilege of acting as the
Chairman of the Committee. Now,
in initiating this discussion, whether I
am doing so as a member of Govern-
ment or as the Chairman of the Com-
mittee 1 do not exactly know. In
either case, 1 would seek the indulg-
ence of the hon. Members of the House
and hope that the proposals made by
the Committee will be treated in the
same manner and the method of
approach will be similar to what was
adopted in the Committee itself by
the hon. Members of both Houses who
were asked, to serve on that Com-
mittee.

Sir, this report was published and
placed on the Table of this House
more than four months ago. During
this period, I have little doubt that
hon, Members have had ample time
to study and to examine the proposals
made by the Committee. The report
is not a voluminous one. It hag the
merit of being written in a concise
and simple form. The most vigorous
part of it, I think, consists of the note
that Shri Anthony bas attached to it
Well, it indicates the vigour of his
mind But I wont go further;
perhaps, he was in an angry mood
when he expressed the views, which
he hag and in the form in which he
has expressed them.

Well, so far as the report is comn-
cerned, as I said, it was published

sIntroduced with the recommendation of the Presidest,
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about four months ago. If I had
enough time I would have perhaps
reiterated most of what is stated in
Chapter IT of the Report. 1 would
invite the special attention of the hon.
Members of the House to that chapter
which gives, again, in a simple and
straightforward manner the basic and
fundamenta] principles which have
guided the Committee and which
should, 1f I may say so with humility,
also guide others in dealing with a
question of such intricacy.

I am glad that the report was very
well received. The educational world
as well as public men hailed the re-
port mostly with sausfaction. Of
=R, Gere ave, undsttanatats, w dew
individuals, some of them highly res-
pected, who have not yet been able to
reconcile themselves to the scheme
that is embodied 1n Chapter XVII of
the Constitution Barring such per-
sons, on the whole, the report had a
very good reception In fact, it had a
very good Press too The papers, not
only in the various languages but
also 1n English in varous States bar-
ring a few, though they are not
unimportant ones, showed a aimilar
attitude of appreciation and under-
standing

1 do not propose to go more fully
into the details. 1 hope 1 will not
have to speak for long 1 will only
refer to a comment which appeared
at the time in a paper published mn
the United Kingdom It is one of

“It was difficult to see how the
Committes's proposals could be
bettered”.

It goes on %0 remark that:

arliament on Official Language
lished as a commion language to
all®.

Further,

“While Englsh will remain a
great help to Indians, parity for
Erglish and Hindi would have
gone against the Indian feeling
of nationhood”.

1 gave this quotation as the paper has
obviously no prejudice against any
section of the people here or any
particular biag for Hindi. But the
conditions in which we are fune-
tioning drove me to the conclusion
that the report that we submit-
ted s the best that could be framed
in the circumstances

1 do not say that i1t is a perfect
report In a matter of this type,
where passions and emotions are
bound up, it is not easy to have an
1deal scheme. Even the original
scheme that 18 embodied in our Con-
stitution and whach 18 now familiarly
known as the constitutional settlement
was the result of a lot of give and
take The constitutiona] scheme was
the result of very asvsiduous labours,
and the people gave their best to the
hammering out of a solution which
would be satisfactory to all concerned
and which could conduce to the best
interests of the country

While moving the resolution which
contained clauses 33 to 348 which
formed the constitutional or the
linguisic scheme, Shn N Gopala-
swam: Ayyangar observed that it was
an integrated scheme which can stand
or fall, but it would not be fair to
cut off one part from the other. So, it
it an integrated and flexible scheme
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[Shri G. B. Pant]
improper and hazardous to depart
from the scheme as it is embodied m
the Constitution. It is also the opinion
of the Committee that all legitimate
needs and demands can be met within
the scope that is available within the
Constitution '

1 have the pleasure of saying that
though Dr. Knshnaswam: may not
agree with me, his father Shr1 Rama-
swami Mudalhar did Of course, it 1s
certainly open to young men to form
independent opinions and mn this age,
independence often involves t.hg_de-
parture from the opimons entertained
by the elders. Otherwise, the young
men ought to be dubbed as reaction-
ary, and the best way to go forward
18 to differ from those who are near-
est to you 1 do not think Dr Kri-
shnaswami will actually differ.

Sir, the report, as I said, deals with
i It 1s hardly possible

ate set out 1 the report As 1 stated
a moment ago, 11s Commuttee was
formed to examin>™ the recommenda-
tions made by the Official Language
Commussion. 1 have had occasion 1o

the report fully con-

8
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1 would not ordinanly take the
time of the House by mentioning the
names of the members of the Com-
mittee. But, you, Sir, at the time
when this motion for selection of
Members for the Joint Committee
was made, obsarved that it would be
a mnjature Parliament. So, its deci-
sions could naturally be full of signi-
ficance and &also of weight. I will
just give the names of the Members
who were elected and who laboured
hard to produce this report The
names are Shri Purushottam Das
Tandon, Shri K P. Madhavan Nair,
Shrt Alluri  Satyanarayana Raju,
Prof Dr Raghu Vira, Sardar Budh
Singh, Shn Bhagirathi Mahapatra,
Dr A Ramaswami Mudabar, Bhri
Perath Narayanan Nair, Shnn Prafulla
Chandra Bhan) Deo, These are from
Rajya Sabha From the Lok Sabha
the Members are. Seth Govmd Das,
Shri P T Thanu Pilla;, Swami Rama-
nanda Tiratha, Shri B S Murthy,
Pandit Thakur Das Bhargava, &hn
Hifzur Rehman, Shrn B Bhagavats,
Shri U, Srimivasa Malhah, Shri Frank
Anthony, Shmn  Mathura Prasad
Mishra, Shri Mamkya Lal Verma,
Shr1 Bhakt Darshan, Shn Shripad
Amnit Dange, Shri Harish Chandra
Sharma, Kumari Maniben Vallabh-
bhai Patel, Shn G S Musafir, Shn
Atulya Ghosh, Shri Deorao Yesh-
wantrao Gohokar. Shri Hirendranath
Mukerjee and Shri Pramathanath
Banerjee

Well, I have just read out these
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of & halting and unsatisfactory

character.

Yeafev e (wawgr) Swa
Mz s fomie ot @1, '@ &Y %
gwN amer AT wr |

Shri G. B. Pant: I said “note”. I
did not say ‘“note of dissent”. Only,
you did not agree with some of the
recommendations

So, if they were all dissatisfied 1n
any way with the report, it was be-
cause of its halting character, as they
say [ am happy, and I hope hon
Members of this House will be grati-
fied to find, that not a single member
from any non-Hindi areas has
appended anv note of dissent, or ex-
pressed any view, which would be
discordant with the proposals con-
tained in the report They had a hand
and share 1in evolving these proposals
and they have unreservedly adopted
this report which was the result of
our jomnt labours Th.s unammty
i< the greatest astset and I feel that.
in the carcumstances 1n which we are,
we must look at these things from a
correct perspective

Language 1s a vital force, 1t 15 a
force for good, 1t 1s a bond of umty,
but 1t can also be a force for diwvi-
sion, for disintegration So, while
bearing in mind the national requre-
ments and the need of having a com-
mon link for binding together all
parts of India emotionally, culturally
and adminstratively, we should re-
member that it is only through the

:nu;;tvet::m that we may
ve , We haw out
. ew
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a3 by complete unanimity among
ourselves We want to promote
emotional integration in the country.
We want to consohidate our in-
dependence We have also to re-
member that we are passing through
difficult times. And we have to see
that even if we feel that our aspira-
tions are not being fulfilled we do
not adopt such measures as will
create disunuty or as will deprive us of
the co-operation of non-Hmdi-speak-
ing people in advancing the Union
language for Union purposes That
has been the main principle that we
have placed before ourselves, every-
one of us has placed before himself,
in that committee. But there were a
few occasions when the cordmal at-
mosphere that prevailed there was
disturbed

1 remember what an amount of ex-
Citement there was when the consti-
tutional scheme aor settlement, as I
said was framed over this question
of language But in this commuttee
luckily we were able to conduct our
business in a calm atmosphere, be-
cause everyonc was anxious to make
his utmost contmbution for promoting
the unity of the country and for
achieveing the purpose which has
been laid down m the Constitution at-
self I may submut that, as I sad,
this scheme that 18 given 1n the Con-
stitution was unreservedly accepted
bv the hon Members Thewr accept-
ance was not subject to any reserva-
tion Several changes were, however,
made 1n the recommendations of
the Language Commission itself,
S0 that the scheme might be
thoroughly acceptable to all sections
of our great nation We have as many
as fourteen languages m our Schedule,
but there are many more that are
spoken in the country

14 hrs.

All of these languages are entitled
to our respect It 1s the duty of
everyone of us to promote those
languages to the extent we can Any
idea that the advancement of anyone
language can in any way be wnjuri-
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of man with man. Take away the
medium of language and what iz there
to make two minds meet or to make
two parsons understand ‘each other?
So, it is a noble medium through
which civilisation, through which
culture and through which
the very existence of Yociety
is determined. So, we have to see
that whatever we do is fair to all lan-
guages and now I have little doubt
that the proposals made in thls Report
have commended themselves to the
bulk of our people, if not to all. In
any case we have served one very
useful purpose. There was sharp
controversy before the publication of
this Report and a Jot of misgiving,
suspicion, distrust was prevalent. This
Report put an end to all that bitter-
ness. Evén those who differed and
even those who criticised the Report
did so in a spirit of friendliness.
All through, there was an apprecia-
tion of the difficulties which surround
this very great problem. But our task
was relatively easier because we had
the basis and the framework in our
Constitution and we had only to carry
«out the directions that had been
given to us.

There was, 1 think, some excite-
ment over some of the recommen-
dations of the Language Commission.
The Language Commission had said
that it was not in a position to state
definitely whether English should or
should not continue in any form after
1985. That gave cause for much per-
turbation and people felt that an
effort was being made to push
out English by 1865. We have
definitely held that it is not
practicable to push out English by
1985, Of course, so far as the origi-
nal scheme goes, it lays down that
Hindi is the official language of the
Union but it provides a period of
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appropriate or for ag long as may be
Necessary.

1 may state here that there is no
prejudice against English as such.
We have reason to be gratetul to the
great English writerg and others who
have helped us in many ways. The
English language has been a source
not only of our getting into contact
with the modern world, but it has
also brought science and technology
and many other things here. And it
brought them at a time when we
weare not thoroughly conscious of
what the western world had been
able to achieve and what great pro-
gress science, technology and other
things had made. In fact, even in the
matter of Indology, the English writ-
ers discovered many things about our
past about which we were not fully
aware at the time. So there is no
prejudice, no bias against English. T
may also add that it is essential that
even in future people should learn
English in this country. As the hon.
Prime Minister said the other day,
English opens to us the window to the
modern world. ‘There are other
modern languages, no doubt, but
English is an international! language
and it holds perhaps the first place
among languages today in the world.
So, we would not gain anything by
developing any sort of animus against
English. We should have arrange-
ments for continuing English in our
ordinary educational institutions and
also wherever necessary in our admi-
nistrative, judicial, cultural and other
establishments. - That is necessary.
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official language of the Union and if
the regional languages are fo serve
their own respective States, if all
that has to be done then effort should
also be made that so far as 1s poesible
the words that are wntroduced in the
regional languages and in Hindi are
common Not only that, we should
try to explore all avenues for enrich-
ing our culture and for raising the
standards in our universities and
other places But, we cannot forget
that so far as the common language
for the country which has accepted
a democratic statug is concerned, only
an indigenous language can serve that
purpose, because Enghsh 13 a  very
difficult language. I have spent many
years in learning English. But, I do
not know how many mistakes 1 make
Because, one's mother tongue 1s some-
thing dufferent and a foreign language
which is learnt in this manner is so
dificult to be assimlated fully that
one cannot be too sure Besides, 1t
costs a disproportionate effort so far
as the average citizens are concerned
who have not to follow up any scien-
tific or other lhike subjects

In the past, the elite of the Enghsh
knowing people in the country has
been completely separated from the
general mass in the country. There
was a wide gulf. Whatever life and
vitality came in our national move-
ment, it wasg only when Gandhiji took
up the reins and with hig knowledge
of English he adopted the indigenous
language for carrying on his own
work and the work of the national
organisation also We have to re-
member that in a democratic couniry
in which every individual has a vote,
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ment of both that we can have that
synthesis for which our country has
been well known from times immemo-
rial. We have a real diversity That
gives vitality to our umty. That
diversity has to continue These
languages should be cultivated and
the various regions should conduct
their affairs to the maximum extent
through their regional languages

The Language Commussion had re-
commended that the medium of edu-
cation in the Universities should be
Hindi and similarly that the language
of the High Court should be Hind:
and the language of Bills, etc, should
also be Hindi We decided in this
Cammittee that the regional langu-
ages should have the maximum scope
in their own respective regions and
the medium of education in the Uni-
versities should be the regional langu-
age—it 13 going (0 be so whether we
wish 1t or not—and that the language
even in the High Courts should be
the regional language, though in cer-
tain matters such as reportable judg-
ments, decrees and orders, a Hind:
translation should also be attached
We also decided that Bills, etc. 1
the legislatures of the States should
be 1n their own regional language, so
that the regional languages will have
full sway in the administrative, judi-
cial, cultural and educational fields
This Is, T think, to some extent, a
corollary to our re-organisation of
States on a lingwistic basis When
the States have been so formed, 1t
becomes all the more necessary that
all the admunstrative and other acti-
vities in the regions should be con-
ducted in their own languages. We
thus gave to the regional languages
that opportunity which they thought
they would not have according to the
recommendations of the Lanuage
Commussion.

There are one or two other factors
which have to be borne in mind in
this connection. Latterly, there have
been some developments which have
a very direct bearing on the question
that we are considering. I have al-
ready referred to the re-orgsnisatiomr
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of States on a linguistic basis. Hon,
Members are, I believe, also aware of
the fact that the States have adopted
their own respective languages as the
medium of instruction everywhere up
to the secondary stage and in some,
even in thewr Universities, and %t s
going to be the pattern for the future
All the officical work 15 now bemng
done in the regional languages At
least a number of States have already
decided that it should be so done and
it 1s, I think, almost a certainty that
other States will follow swit. There
is a keen desire in all the States that
thexr regional languages should be
adopted for theiwr official and admi-
nistrative purposes

Hon Members will see that how-
ever much we might try to encourage
the use of Enghsh and to take mea-
sures for educating our vouth in Eng-
hish, standards of Enghish and the
quality of Enghsh, both of which are
said to have alrcady somewhat dete-
riorated, will go down further There
would not be the same interest or
desire among the Members of any
particular State to learn English to
the extent that it exists today, when
the administrative work can be done
or has to be done m his own mother
tongue or in his own regional langu-
age, and the medium of education
also 13 generally his own language
So, we have to conocede now that
Englhsh, in these circumstances, will
nearly cease to be even the medium
of communication between the differ-
ent sections of intelligentsia, whether
one wills it or not. But, these un-
assailable factors which are tending
that way cannot be registed, Now,
we have regional States based on
languages. The work there officially
is being done in the regional langu-
age, and the medium of administration
too is the regional language, and the
work of the legislatures as well as of
the High Courts is to be done in the
regional language. When all these
developments will take place cannot
be predicted with accuracy, but there
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iz no doubt that all regions want te
advance in this direction as rapidly
as they can.

In the carcumstances,; when this
bond of English collapses, whether
you will it or not, what is t0 bind
together the different States? So, the
problem has become much more
urgent than it was at the time when
the constitutional scheme was finalis-
ed So, 1t 13 necessary that there
should be a8 common medium of com-
munication between the different
States for official work, for academuc
work, for cultural work and even for
business and trade English, what-
ever be our desire, cannot serve that
purposec hercafter

So, in the circumstances, 1 do not
<ce how anyone can press for the
continuance of English as the sole
medium or for not having a common
medium for all States It is not a
question of having a medium for one
sct of States and another medium for
another set of States 1f India 15 to
be a union, 1If the integrity and unity
of the couniry is to be mamtained,
then we should have a common me-
dium That 15 the least that 18 neces-
sary If such a medium of communi-
cation 15 lacking, then I think every-
thing goes to pieces

We have many languages like flow-
ers 1n our garden of India, which
form our composite culture, and it is
desirable that there should be very
close relationship between all these
languages, and every effort should
be made {0 promote these languages
So, implementation the decision taken
in the Constituent Assembly has be-
come almost inevitable in the existing
circumstances. And every step that is
feasible, but which has the co-opera-
tion and the goodwill of all parts of
India has to be ulilised for this pur-
pose

I may also submit that we have
suggested that the language which
we call Hindi now has to be remodsl-
led. It should reflect the composite
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charagter of our culture. We should

in Hindi a3 many words as
may be possible from all other rge-
ponal languages. And ag is already
provided in the Constitution, we

should see that consistently with its
genius, the Hindi language is enrich-
od and also brought as near to the

other languages as possible.

the day the Constituent Assem-
bly took this decision of adopting
Hind: as the official language, I had
the opportunily of speaking to the
leading members of all States, and
I then submitted, and I would repeat
that with all humility, that
which 1s being accepted as the officia)
Jdangugee  of the Ilnion . .naw the
common language of all of us, it
ceases to be the exclusive language of
any particular region There are
some differences between one langu-
age and another, no doubt, but so far
az 1s possible, we have to remove
them; we have to seec that Hindi, 1f
it 1s going, appropriately and ade-
quately, to occupy the place wh.ch
has been assigned to 1t by the grace
and favour of so many non-Hindi-
speaking States, 15 capable of dis-
charging the various functions which
it 15 expected now to perform

‘

So, the Hindi language, should be
simple, and we should not have any
artificiality about it The Official Lan-
Ruage Commission said that we should
not bother about purism n Hinds
Well, I would go further and say that
whatever brings Hindi closer to other
languages makes it pure, and so, we
attain purism that way and not by
1solating Hindi from other languages

In other countries too, st times,
efforts have been made soretimes to
exclude words which have been al-
ready included in their languages.
such as the movement that was start-
ed -in England at one time that all
words that were not Anglo-Saxon
ﬁ::l‘lhham But such efforts
e never succesded, and all those
who had taken to such methods had

on
to revise their opmions, for,
Ianguage is to grow and if it

gain vitality, and if it hag to grow
richer and richer, then the more it
takes from others, better it is for

the
it Of courge, its genius
that has to be preserved

'

So, we would like the language of
Hindi to be so recast, so rebuit that
it can be easily intelligble to all
others

There 1s one thing more that I would

like to say in thig connection, namely
that a language develops only through
usage. There should be some fields
in which Hind: can be used mn vari-
ous regions simuftanecus(y, so iac
1t may through actual experience be-
come a natural language of the cha-
racter that I have just indicated. If
that 1 done, i1f we ane able to give it
some trial 1n this manner, or if, not
tmal. if we start like that, f we start
using 1t, and If we see that we go on
adding regional words, regional
idioms, and thus we assimilate what
1s good n other languages, then
we shall see where the defects
lie and how we are to remedy them
Artificial ways of buwlding the
language can never succeed, and per-
haps our methods so far have been a
little artificial though we have got
many volumes of words that have
been prepared for admunistrative,
legal and other purposes. So far as
these words also are concerned, [
would say that we should take from
all languages in our country such
legal terms, such technical terms as
are 1 use in other States, so that
this may be really a composite
language of India representing its
compasite culture,

1 have referred to some of the
basic matters There are many
other things which are there. We
have made certain proposals about
the language of the High Courts and
also about the language of Bills and
the language that should be used in
State legislatures. Of course, about
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Parliament, there is no difficulty.
About the Ststes, as I have just said,
we have given priority to the regional
language for such purposes. We have
-also dealt with the question of re-
<cruitment to services which is an
important one and which properly
tackled is likely to cause gneater
heart-burning, if not than anything
else. We have suggested that for the
all-India services the examination
should be conducted for the present
through the medium of English
but notice should be given so that
Hindi may be used for the exami-
nation later. Then we have also said
14-33 hrs

[Mr. DePuTY-SPEAKER in the Chair]
that there should be a compulsory
paper in English. There should be
two papers in Indian languages,
one Hindi and one other Indian
language of equa] standard so
‘that those who go in for such servi-
ces may be fully familiar with at
least one other Indian language.
Whatever be the difficulty they may
find in learning the language, they
.have to share it with the non-Hindi
speaking people.

A suggestion was made that the
regional language might be adopted
as the media for such examination
‘on a quota system. We are against
a quota system. We do not
‘think that we should put any artifi-
«cial bar on the number of candidates
who can be recruited from any area.
We must have the best of talent for
the service of the nation, and a quota
system will come in the way of the
achievement of this objective. But
we have suggested that an expert
committee should be appointed to see
if regional languages can be adopted
as the media of examination, because
the task of moderation of the papers
and of the assessment of the answer
papers is very difficult and if there
are papers in various " languages,
then I as a layman cannot say whe-
ther the competitive test that is held
and the results tabulated at the end
will fully reftect the intelligence and
the eguipment of the examinees.
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Similarly, we have made sugges-
tions for other educational institu-
tions. We have also suggested that
there should be a Commission for
dealing with matters pertaining to
law, legal terminology, preparation
of statutes, their translation etc. and
also another Commission for the pur-
pose of developing scientific and
technical terminology in a right and
proper manner.

I have already taken a great deal
of time. I did not intend to do so,
as 1 said, at the outset; nor does it
quite suit me today to speak for such
a long time. But I thought that it
was my duty to place before the House
a sort of a brief summary of what
appears in the Report and the ob-
jective that we had before us or
the approach we had to this problem
and ' the difficultiee we had to
resolve. I hope the House will attach
due importance to the recom-
mendations of the Committee and
will accept them. In fact, there is
no question of acceptance or rejection
in a way because, under the Constitu-
tion, these proposals have to go te
the President and the President is to
take decisions on them. But he will
have the benefit of hearing the
hon. Members and of having a clear
idea about their views,

Mr. Deputy-Speaker:
moved:

“That this House takes note of
the Report of the Committee of
Parliament on Official Language
laid on the Table of the House
on the 22nd April 1950
Seth Govind Das.

Shri Frank Anthomy (Nominated—

Anglo-Indians): What about the
amendments?

Mr. Deputy-Speaker: I thought hon.
Members had been satisfled with
the observations of the Home Minis-
ter.

Motion

Dr. Krishnsswaml (Chingleput):
No, Sir.
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Shrl Msahanty (Dhenkanal): We
have given notice of amendments.

Mr. Deputy-Speaker: I was think-
ing whether the moving of amend-
ments would be relevant here be-
cause if we have not to take any
decisions, what should we do with
the amendments? If we allow the
amendments, then a vote shall have
1o be taken on them and there will
perhaps be Divisions also, Article
344(5) of the Constitution says:

“It shall be the duty of the
Committee to examine the recom-
mendations of the Commission
constituted under clause (1) and
to report to the President their
opinion thereon”.

Dr. Krishnaswami: May I make
some observations?

Seth Govind Das: On a point of
order I am raising this point of
order as far as the amendments are
concerned.

Mr. Deputy-Speaker: Let us hear
those who say that they can move
amendments. Then I will hear Seth
Govind Das

Seth Govind Das: 1 am raising a
point of order whether the amend-
ments can be moved or not.

Some Hon. Members rose—

Mr. Deputy-Speaker: Why are so
many hon Members rising sumuitan-
eously?

1 was doubtful myself about the
admissibility of the amendments
Therefore, 7 wanted to hear first
those who say that they be allowed
1o move amendments. Then I shall
hear Seth Govind Das also.

Shri Nanshir Bharscha (East
Khandesh): As you observed, Sir, 1t
is the duty of the Committee to
examine the recommendations of the
MMMMIWGDM

.. Consequently, a report to
the President has been made. It is
really within the jurisdiction of the
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President to 1ssue any direction that
he chooses. Now, it 183 necessary

that before the President acts, he
must have some inkling as to the
way in which this House thinks.
Whatever the resolution 1s—assum-
ng for a moment that the amend-
ment accepted by the House—that
1s not binding on the President It
only indicates the opinion of the
House, which way the House thinks,

There should be a general approach
towards the solution of the numes-
ous problems contained in the Report.
Therefore, there 15 absolutely nothing
wrong in an amendment of the type
which I have given, that the House
takes note ‘etc (Interruptions). I am
saying amendments of the type which
I have given (Interruptions) because
I am not saying mine only.

Mr. Deputy-Speaker: There cannot
be any other amendment of the type
of Shr1 Bharucha's amendment

Shri Nagshir Bharucha: 1 am
pointing out that it serves only to
gwwe an inkhing to the President of
the mind of the House It would
only show how the mind of the
House works We show him the
particular approach to be followed
It does not contravene the exclusive
powers of the President, to 1ssue such
directions as he chooses on the find-
g of the Comumittee. But it is only
fair to the President that this House
should give an inkling of its mind to
the President Therefore, amend-
ments cannot be of a mandatory
nature. but, certainly they can be in
the form of an expression of the
opmnion of the House And, I think,
1t 1s pot only fair but it 15 necessary
that the President should know the
mind of the House

Therefore, I suggest that amend-
ments which are of a mandatory
nature or which contravene any of
the provisions of 344 to 349 of the
Rules will be out of order and others
will be 1in order

Shri Frank Anthony: Mr Deputy-
Speaker, Sir, I submit with respect
that since this Report is before us
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to be noted, then, from that flows the
right of this House to express an
opinlon As my hon friend, Shri
Bharuchs has pointed out, we cannot
make a motion in the nature of a
recommendation But, there 15 no
specific provision which places an
embargo on this House expressing
an opmion [ say that since we are
discussing this particular motion by
the Home Minister

Mr. Deputy-Speaker: If you say
the opinion of the House 15 that
Enghsh shall continue—f this s
decided by the House—afier 1965

Shri Frank Anthony: But it 15 not
a direction or a recommendation We
are only expressing our opinion

May I say this? There 15 no
embargo 1 am now seelung to inter-
pret 1t according to the interpreta-
tion of the Constitution Unless there
15 a specific embargo here, in the
words of Justice Holmes, you can al-
ways 1n constitutional interpreta-
tions interstitially put what 1= not
specifically prohibited Now, since
we have been permitted to discuss
this Report, affortionn we can express
our opinion on it Otherwise, the
Jogreal conclusion will be this that
because we cannot make our recom-
mendation we cannot even discuss
the Report We will have to carry
it to that conclusion that because
there 18 no power In the Constitution
for us to discuss 1it, imphedly it 1s
prohubited, if you accept that But
having allowed that, because there
no prohibition, we can discuss it,
u fortiwori flowing from that we can
ceftamnly express an opinion But the
opinion will be of a different form
It §oes not bind the President. We
express an opinion as the grammati-
cal expression would show It does
not mean that it is binding

It s absolutely the right of the
House to express an opinion on any
motion before it If the motion had
net been placed before it, then we
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cannot. We might even put it in the
recommendatory form  since the
motion 18 before us ‘ Because it is be-
fore us we can express it in the form

of an opimon

Dr. Krishnaswami: Sir, the Consti-
tution itself gives authority to this
House to express its views. I refer

. to article 344 (6)

“Notwithstanding anything m
article 343, the President may,
after consideration of the report
1eferred to in clause (5), msue
direcions in accordance with the
whole or any pari of that re-

port”

Since 1t gives to the President the
gliscretion to reject a part of the re-
tommendations of the report, it is
necessary for this House to express
its views In order to enable the
Preident to come to a night decision
it would be competent for Parha-
ment to cxpress its opinion and make
toncrete suggestions on the report of
the Commttee, which 13 today, the
subject-matter of discussion in  this
House

Furthermore, according to the
Rules of Procedure of this House and
the practice followed 1n the House
of Commons, an amendment or a
substitute motion can be tabled n
respect of any motion that 18 moved
in this House Since the motion has
been moved by the Home Minister, I
Suggest that all our amendments or
tubstitute motions are completely in
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a Parliamentary Committee's report
has been submitted to the President,
the House will be within its rights
to express an opinion on that report.
It may be just possible that the hon.
Members who represented Parliament
did not reflect the views of the Par-
hament as a whole. Why I am saying

s0 15 this. There was no specific
platform there was no specific
mandate and there was no specific

issue on which these Members were
elected. Therefore there is likely to
be a difference between the conclu-
sions of the report and the body of
opinion that is prevailing in Parlia-
ment.

The Presmident cannot issue direc-
tives as an autocrat, because he
functions within the limitations of the
Constitution. Naturally he has to be
guided by the opmion which will be
tendered by the Council of Ministers
and the Council of Ministers has to
be given a direction by this House
and also by the Parliament as a whole
The only proper way is by moving
this amendment. I do not know why
Government I1s allergic to these
amendments; their fate is well-
known Therefore, it will be detrac-
ting

Mr. Deputy-Speaker: The
was exhibited on my part.
«xpressed doubts.

allergy
I have

Shri Mahanty: As the custodian of
our rights and privileges, I would
appeal {0 you to see that our privile-
ges are not restricted. We are per-
fectly within our rights to move
amendments if they are within the
four cornerzs of the Constitution and
the Rules of Procedure. Therefore, 1
beheve, at any rate, my amendment
1t 1n order. It does not contravene
the Constitution or the Rules of Pro-

cedure. I should be permitted to
move it .

s e v : ITSTw WS,
RO o1 ¥ 7y Frdor § 5 gant
wheme, .
228 (M) L8D-Y.
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Shri Tangamani (Madura): In

English
Some Hon. Members: In English.

Mr. Deputy-Speaker: There 1= a
request by those who have taken up
the cause that these amendments
might be allowed, that the hon. Mem-
ber may speak in Epglish at this
stage

Seth Govind Das: Sir, what 1 want
to submit is this. So far as this ques-
tion is concerned, we should see what
the Constituent Assembly had in
view (Interruption). It has been
specifically stated in our Constitution
that after the lapse of 5 years a Com-
mission would be appointed and for
considering the report of the Com-
mussion a Committee of Parliament
would be appointed. Nowhere in the
Constitution has it been mentioned
that first the report of the Commis-
sion as well as of the Committee
will come to Parhament and will be
discussed here and then the President
will take action on it. (Interruption)
If it was desired by the makers of
the Consiitution that resoclutions and
amendments in thus respect should be
moved m both Houses of Parliament,
then, they would have specifically
said so

Shri Frank Anthomy: It has got
nothing about the motion. There-
fore, when this question was first
raised, whether the report of the
Committee would come up for discus-
sion here, we pomnted out that
according to the Constitution, this
should not come here. But then, it
was thought desirable to have a dis-
cussion on the report. Now, Sir, if
vou allow amendments and  resolu-
tions to be moved, then politics would
be introduced in the matter which
the Constitution-makers wanted to
avoird When this question was
raised here on the 3rd of September,
1957, it was clearly stated by the
Speaker:

“Even when the report is sub-
mitted to the House, we are not
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[Shrt Frank Anthony]

going to have resolutions passed
sk to what pertions of the re-
commendations of the Committee
ought to be sceepted and what,
not Wé are only generally
goihg to express our opinion. It
hforﬂ:eﬂomuﬂ:ﬁnbmnh“iﬁ
recommendations.

I was a member of the Consti-
tuent Assembly and there also a dis-
cusrion took place on this matter
und we wanted that the question of
language should be kept entirely out
of politics and therefore, we recom-
mended _that ths whols thine shonld
be entrusted to the President. It has
Been clearly stated in the Constitu-
tion in article 344:

“Notwithstanding anything in
article 343, the President may,
after consideration of the report
referred to in clause (5), 1ssue
directions in accordance with the
whole or any part of that report.”

Therefore, Parliament has not been
mentioned here and 50, 1 do not think
that amendments and resolutions
could be moved in this House. We
can only discuss it according to the
decision given by the Chair on the
3rd September, 1857, It was specifi-
cally said that no resolution or
amendment would be moved here
Therefore, I want your ruling whether
these amendments can be moved or
not.

Shri Vajpayee (Balrampur): Sir, it
was open for the Government not to
bring this report for discussion. But,
now that the report has been brought
before the House and a specific
motion has been made, it should be
opén for the Meémbers fo move
Emendments.

ﬁﬁmm:ﬂedm not
sgy that his own is in order.

SEMITMRER 2, 198y

Repo¥ &f Commiities of
PaTliament on Official Language

biyted by certain hon. Members to be
%4 of arder? -

alr. Deputy-Spéaker: The hom.
Ve Minister.

Sbrl G. B. Pant: Sir, the point s

Uhor o Lhe Comziictar cozsbitvied
Wder clause (1) of article 344 to re-
POr{ to the President its opinien
\reon. Articld 344 (8) says:

“Notwithstanding anything in
brticle 343, the President may,
bfter consideration of the report
beferred to in clause (5), issue
Yirections in accordance with the
whole or any part of that report.”

Th: Committee was appointed by
this House. The procedure is pres-
CTihed in the Constitution itself that

Members were to be elected
AChording to the principle of single

sferable vote. But they were not
ONiy elected in that way by different
€ %ups but there was complete un-
mlmity in the House s0 that it was
2 body which fully represented all
8%ups and all parties and all lang-
Ulces in this House. That was the
Wiy the Committee was formed. In
f8¢t there has never been any dispute
23 45 the implications and the import
of these provisions. Even at that
“‘”newhen!amedtohnveadw-
5ich, it was made perfectly clear that
Mire ghould be no amendment.

Shri Nawshir Bharucha: Who is
the Home Minister to make it clear?

¥ the Constitution allows it, We
willexemiseomrlﬂ:t.

ﬂgma.n.hu: You have

t to claim that your

3h0u1d be accepted but you cam Mope
With me for a minute.
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Constitution itself. Now, # you
amend the report here to say that

that means, to!htieximt.tbeupoﬂ
1t amended. .

Somes Hom. Members: No

Shri G. B, Pant: It does not retain
its form, whatever it be. If you do
aot make any change in the
i the report remains as it is, there is
no point in asking for any amend-
ment. If it does make some change,
then, there is, to some

gracious when he said having regard
to the discussion, that it should fol-

on
It is for the Commmittee to mhake
récomishendstions. 1 submit that
smendinents ean be moved and
Matter hay already been decided
Speaker.

Bhri Anthony: Sir, may 1
make & submission before you give
a decision? If this is the attitude of
the Government, with great respect,
they may withdraw this motion be-
cause this whole debate will be in-
fructuous. I say with the greatest
respect that it will prevent this House
from giving an opinion in terms of
the categorical declaration of the
policy which the hon. Prime Minister
gave here. [ say that we have an
wnalienable right in this matter. If
we make a motion under article 344,
we have an inescapable right to
move an amendment. Otherwise, this
motion is meaningless and let us not
have a discussion if we cannot ex-
press ourselves. The statement of
the Home Minister, carried to its
logical conclusion, means that we can-
not express an opinion contrary to
the official report What are we
secking to do? We are seeking
merely in terms of certain language,
to express the views of this House.
Now we can do it orally and it does
not offend the Home Minister's inter-
pretation of the law. Now, we can
do it writing. How does it offend
the legal provision? .

its
#o
the Matter
by the

15 hrs

There is a motion before this
House. Once the House is seized of
a motion it has an inalienable right
to move amendments. That is the
right of every hon. Member of this
House. If the hon. Home Minister
says that it is contrary to article
344(6) and we are not making a re-
commendation. why not withdnw the
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*Mr. Deputy-Speaker: 1 will pul
one guestion to the hon. Member. If
we are to accept some amendment
here, to that extent the report of the
Committee would be ¥mended

Shri Frank Anthony: How?’

L]
Mr. Deputy-Speaker: Would i1t not
be amended”

Shrl Goray (Poona): We are dis-
cussing the motion

Mr. Deputy-Speaker: It i1s not
merely a discussion The plea that
is now taken is that if amendments
are discussed then voting shall have
to be taken

Shri Naushir Bharucha: That 1s
not the point

Mr. Depuiy-Speaker: I am only
submitting that if amendments are
moved and discussed, how shall we
dispose them of unless * we take a
vote?

Shri Naushir Bharucha: Sir, I will
make the point clear The point of
view that I am pressing 15 this There
is a distinction between amending
the report and passing an amend-
ment. If the amendment merely ex-
presses an opimion 1t 13 not tanta-
mount to amending the report and
the President :s not bound to accept
that opinion It only helps the Pre-
sident to have an mkling of the mind
of the House Therefore, the amend-
ments must be distinguished Like this
Those amendments which are of
nature where they are tantamount
to amending the report, they can be
declared out of order. Those which
are not of that nature and which
merely expressive of an opinion must
be deemed to be in order

Mr. Deputy-Speaker: 1 am taking
one amendment tabled by Shri
Frank Anthony. The amendment
reads like this:

Whoroﬂnhnﬁ-thm
shall comtinue after 1965.....

SEPTEMBER 2, 1059 Report of Committee of 5936
Parbament Language

on Official
Supposing this is accepted by the
House, the question is whether to that
extent the report of the Committee
would be amended or not.

Shri Frank Anthony: No

Mr. Deputy-Speaker: Why not? It
was a Commttee of this House. How
the Houte as a whole takes another
decision

Shri Naushir Bharuoha: No, Bir.
The words here are; “is of opinion™.
It 15 not that “thus House recom-
mends” something. If the amendment
was “This House recommends that
English shall continue after 1885", it
would have been an amendment of
the Report and not merely an expres-
sion of opmion

Seth Govind Das: Sir, the Com-
mittee or the Commission is silent
over the question whether Englsh
will continue after 1965 or not. As
far as that question is concerned,
another Commission is going to be
appointed after ten years and that
Commission 1s to decide that matter
As you have rightly said, i Shn
Anthony's amendment is accepted it
13 nothing but amending not only
the Committee’s report but also the
report of the Official Language
Commussion On the 3rd September,
Sir, 1t was clearly mentioned by the
Chaur that no resolutions or amend-
ments would be moved in this
House as far as the reports are con-
cerned

Pandit Govind Malaviya (Sultan-
pur) 8Sir. two points have been rais-
ed ‘The first point was that once any
motion is moved before this House 1t
1s the inherent right of the House to
move amendments to it and deal with
1t in any manner it likes. The other
point raised was that if a motion is
brought forward here and the Bouse is
not allowed to move amendments to
it that motion should be withdrawn.

1 submit, Sir, that though that s
the normal procedure with regard to
all motions made in this House and,
as in other spherss also, where neo
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procedure is laid down the general
procedure applies, yet where any
special procedure or special provision
1s laid down, that special provision
rules out the application of the gene-
ral provision. Bo, Sir, here the Con-
stitution has clearly laid down a
special, specific, clear procedure for
this matter and that 15 contamed 1in
all these articles in Part XVII of the
Constitution. In article 344(6), to
which a reference has been made, it 13
stated: “Notwithstanding anything in
article 343, the President may, after
consideration of the report...” In arti-
cle 343(3) there is a provision for
this Parliament itself to do certain
things it it llkes or not to do certain
things if it so likes. In article 343(3)
it is clearly laid down “Notwithstand-
mg anything in thus  article,
Parliament may by law provide for
the use, after the sayd period of 15
years, of " Therefore, some-
thing 1s lmid down as within the
rights of the Parliament to do or not
to do. Article 344(6) reads: ‘Not-
withstanding anything in article 343,
the President may, after consideration
of the report referred to in clause (5).
issue directions in  accordance with
the whole or any part of that report.”
In other words, i1t clearly envisages
that even the ordinary right of Parlia-
ment to say what it wishes about any
matter which comes up before it, is
not open to it in this matter Any-
body who will care to remember what
happened in the Constituent Assem-
bly will recollect why this was so As
the hon Home Minister stated, and
after whose speech we thought, as you
yourself said, Sir, that the House
would see its way to let the report go
through as it is and not have these
amendments and substitute motions
etc, the Constituent Assembly treat-
ed the whole thing as one integrated,
n‘-’:'tnplete. whole scheme which was

{0 be dealt with in parts separate-
1y Therefore, Sir, here the Con-
Stitution clearly says that this special
Procedure shall apply.

The second point that it should be
Withdrawn is easily met in this way.

Parliament on Official Language

The motion is there. If hon, Members
wish they can ask for closure and re-
Ject the motion If they do not wish
to reject the motion, and they want
that some particular view point should
be placed before the President they
can :n their speeches, while opposing
or suppprting the motion, express
themselves and all those speeches may
¥s 1o the President with the Report.
But I submit, Sir, that the provisions
laid down in the Constitution clearly
envisages that no amendments etc,
and no further resolutions on the re-
port of the Committee are to be made
by Parliament, so that there would
be no room for any fre-h heat or con-
troversy about the subject and the
largest common measure of agreement,
which was achieved at that time after
a great dea] of effort should remain
undisturbed and nobody should have
any cause for fresh heart-burning or
complaint and this agreed scheme
should go through smoothly, I, there-
fore, submit that amendments should
not be allowed

Shri Tangamani (Madurs:): Sir, I
want to make only one submission
Article 344(5) says: “It shall be the
duty of the Committee to exa-
mine the recommendations of the
Commussion constituted under clause
(1Y and to report to the President
their opinion thereon.” The Govern-
ment would have been perfectly with-
in their rights i1f they had not brought
the Committee’s recommendations
here through a motion You will re-
member, Sir, when this report was
submitted there was a consensus of
opinion that we must express our
opinion about these recommendations
and in deference to the wishes of this
House the hon Home Minister stated
that irrespective of the provisions n
the Constitution he would ke
know the opinion of this House so
that the Council of Ministers would
be guided by the opinion of the House
and on the basis of that opinion pro-
bably the President also will make his
recommendations under article 344(8)
Clause (8) of article 344 of course
gives absolute power 40 the President
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B
Wwe are t0 go, more or less, by the
assurance which was given by the
Home Minister and the directions

Shri Achar (Mangalore): Under
tinose (63 of urticle 544, I submit that
it looks as if the President cannot
consider anything other than what is
contained in the report.

Mr. Deputy-Speaker: That has
been szid already.

Shri Achar: So, ¥ he cannot
consider anything else, I would sub-
mit that any discussion on the sub-
ject here 1s practically of no avail,

Mr. Deputy-Speaker: The question
is a very simple one if we had con-
fined ourselves to the provisions con-
tained in the Constitution. There is
no provision there under which we

casion discussion had not been
afforded and the report of the Com-
gone straight to the Presi-

SERIEMBER 3, 1960 Repart of Commisies of g0
Parliament

on Official Language

yhould not be forgotten. It is a new
form that we have adopted. Perhaps,
the older one which we used to have

wag that such and such a thing be
discussed. It was not a formal mo-
tion. It was a simple procedure; we
discussed and then we said afterwards

that such and such a thing had been
discussed, just ag we do in the case
of the half-an-hour discussion. That
was the usual practice that we follow-
ed up till recently. But now, follow-
ing the House of Commons. we have
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are not to take decisions and send
our opinions, after, say, division, etc.,
then, the views of the Members
ought to conveyed along with the
seport of the Committee, 50 that the
President might take the views also
into consideration, because, under
clause (8), the Prexident has got the
authority to “accept the whole or part
of it”. Therefore, in a particular case,
the opinion that is expressed here may
perhaps be thought suitable by the
President,—taking it hypothetically—
than even some particular recommen-
dstion made by the Committee. But
that purpose of ours would be served
it copies of all the speeches that are
made here are sent, along with the
repord, o the President who can take
into consideration all the views that
have been expressed.

Even if the motion has been brought
by the Government and even if I do
feel that perhaps jt would have been
better if it had been jn the old form
or in any other form, then too, I can-
not ignore the specific provisions in
the Constitution So, I declare that
all these amendments are out of order

Shri Naushir Bharucha: I rise to a
point of order. My submission is that
the motion of the hon. Home Minister
1s out of order. The scheme of Part
XVTI of the Constitution dealing with
official language is contained in arti-
cles 343 to 351. As was pointed out
by some Members, the scheme js that
there will be a Committee of Parlia-
ment, and it has also been said that
“it shall be the duty of the Com-
mittee to examine the recommenda
tions of the Commission constituted
under clause (1) and to report to the
President their opinion thereon”.

the power is exclusively

cannot possibly force it upon them!

g

Mr. Deputy-Speaker: What
Naushir Bharucha argued was that
this motion is contrary to the spirit
of clauses (5) and (6) of article 344
of the Constitution,
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Mr. Deputy-Speaker: We have ado-
pted the present form. It is a recent
one. In the House of Commons it
used to be a substantive form.

members should have an opportunity
of speaking on it I do not see any
question of impropriety in it. The
House is, subject to the other provi-
sions, master of ity procedure and
House can always discuss any sub-

iF

likes.
Shri Naushir Bharucha: Not against

¥ fNtfew vv ToTw AP,
au q agx R0 ¥y whew § fs 4 anffy
oft e aree &Y wwaary § Pt snfons

SEPTEMBER 2, 1959 Report of Committee of 5934
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A wfaaa & w1 A Gt wedy oy
3 fien 1 Wit dvqar s 9 ofoww 3
TR AT T LA AR IE .
e oy g wdew § fr F ww qrroft ey
TR § fis TR 1w WA F e
vkt wod) ag & fraear, wlt fagoran
& g oY F afufe & wrd o wamar o
R e § Fs af gy oft g e
wifir v afafa w1 oo 7 g oy
gy wfnfa w1 o qw o & e
it ) s wy forw g ¥ Wy v gw
AR § & I 7y qr & awe oy
A& ¥ grE WY off www A o
forg v v W el wodly vy A
femr k¢

gt aw v & gy, sed e
o7 wfafa & o w1 @ww R, R W™
mE AT A s qu
) gar Sfeem § e sy e
s Fa R vt F A ow
wravr ¥ frgfer v amnfy sie wranr
® e o ¥ ax wfafs @nf
g fagara wr fe At oTE F ¢ 7t W
ARG AT wfE Lo at A gat wnw
¥ frqer 1R Y amy gar? Afeaw &
s ot 1 owgw 0N fw & o, W
qE® W oY aget afufy & fd 9
e srA F i gyt
o o § ax for gt s o frgfes
At & ) 2y ovd T S w qE,
ag AN quw | At W

wa afx xw wrwm o afufa &
kg qv fawre &7 At o qg ety
& g fn O & wry g W
1R 97 Wt gu v fawrfont &t e
sl duar argk @ o g & v
N gy ot | o7 w1 W wTow §,
N fw gt & gl Feitd § sl
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fear & 1| s vy Fad w W
8.

“On a review of the work done
far

leration in the work.”
¥ ae for wam Ay fediz 7 W
aar d

*The Government has not been
80 alert as it could be. There was
lack of faith and enthusiasm

among the officers who presided
over the administration ”

A gqfx wnanr dte €48 gy fesifat
¥ W ®EA T ATET B TEY W AT
N W frdad agn g7 Awlda
wrere ¥ § WY st grerila o
({0

% IO b gt A waad &
faerafl{ | v qy sar Ared
et st fadef wret ¥ A A
oy WY A wolY wqd wrew F gy Fe gq
g § S W o qwar ¥ are gfex
At afgd | @« s g w=A
a g wwht § T wrefig W &
W I WA F ¥R q w6 AT A
W fn w12 B W1 O Y gX § AW w7
o g%, WawNt § 1 18 o fan T o1y
N areerear § | fstym oy § fe g
vy rafyn fewr § 1+ sarer w1
e el wrer ¥ wad g v & v
¥ AAT T T IHS § THLET W
qif aF ekt A T wT wwd &
T o ft Firwre et Y sreenvm £
et ava oX ap Wl @ fo v W
fratw & wor &, gl arwnar &
T QR ¥ oy fewer B 70 &,
g ol e g, sEwr T AT £
o Wt ¥ wed wrew F gt fr T v

Parliament on Official

wAq ®§ TqAY AT WS o, aw aw
witw ¥ aw Frax Wt war faw A
¥ 37 ®r T AT § qreigear
Y | qg Frar v o 7 o M 7
T Ay %) efrerT fear fs oy av amn
ax ar¥y ot ¥ g F A7 9T W
it o 3 el ey WY ol g
A ARt ® o faar o
fafr ¥ Mo @ §, 37 o &
el & AT FT HgqWr, AAT T
I, AT WY awA qEfad 7Y § o
ST AT SR % faRe s F faw
A S qw dmw & A ™t
Fhawa @ A 7 wmwa 1 @ A
xfezgt & waiy g% e 3w WY qw gw
% qwa & fod fadely wray & ww w2
Twd § o Wty sy 3—swr d@
3 wnft fadwer ferar aiaft ot il &
v & xff &, 7y o fadelt 7oy o
wrefie A & oW §
W § aft worEer gn war Tl
§ O qaren F gaver wnw W fRe -
AN A W qea § 9 Frad avraw
fae gwry awr A Fmiw w1 o &) T
& 30 § g7 Irag T AY WA, TEE
94T AT ®T ¥ 97 P wvn
wf¥d

QEqC F AR £ o A E ) I
N F WA AT § gy o7 s qqAT
AR QT A€ TAdY 1 me gy =1
qfgfy 9 % A7 g A w fody
SO E R R UK GE SR LR
=g wET € fe qiat ¥ 3% e o
A & 9T W Ay WRT ¥ Q.
9 T 9% w1 € 7 GIAN F WA
g f aRT yri g e fe
wadi 7T gart (g wRmfes G
§. QIA g xrn wifEd « WO
ot qdoAY T ¥ Rt T wgA T Y
TR AR N T AL
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[&s hfee zra]

st sy § g @ §, ot
wgrue v §, ¥ vt g fw vy
e waws fewfer wrer §, o< Sawr
WIRT WY §T, IY TH WX g W,
fo oo & W3 T gt A ™
gear w1, I6T Ay ¥ WAy W €
aff o gest

wrar el (o) e
fafreecaquréd ?

& wifex o : A @5 g
& wdw w0 ax 2w} wY 2wT § 1 @
JGPr A R, G, e e Rl
T TR F7 B9, TF T §) 9J7, @
were ¥ Wi At fea foaw e wr
T, =1 WX Afer q@ ©F 2w & F
# qw fakey wrar & fag a1 dfweq
I AT A wI§ 1 oo W M}
wé

wa N wgT § fo vt ot ar
. oY § 1 & wga g fae fgly ol ey o

“One could write quite a volu-

me on the importance of English
in the modern world and in India

Mz Y ap we 1 ¥ of Fers ggw W
-z 9§ wT g wiget § W efl}

R Wl & o T

qq 1= 13 ¥ fwrr o W oy fowre )
o aey §Y 7k § 1 T wg wrgw @

. fir giat ¥8 W & witr & W

waar e wT W e o ) e
e eq A R Ty d

“We must at present do our

"t IJra REEq, AT |LT waan
& T AFTC AR JT7 07 F94q aff feay
fatiq grficar§

W A § daw dw for & I
fre fafare o fis wome etz & ey
@ IF A & 1e3? 7 g forwr —

‘““This minute, T.B. Macaulay,
gave to Lord William Bentinck.
Bentinck sent it down to me
(Education being one of my Se-
cretariat Departments)....These
discussions of course were can-
fidential and were by me com-
municated to nobody. But some-
how the report got wind that the
Government was about to abolish
the Madrassa and Sanskrit col-
leges. The mind of the public of
Calcutta was immediately in a
ferment. In three days a peti~
tion was got up signed by no
less than 30,000 on behalf of the
Madrassa and another by the
Hindus for the Sanskrit College.”

g w oy agt awm f mft &
o fpft st G S e ot §
afey wer § vt ot ey Wit
& fiw w1 1 v F qelt aow @ figlt
o wrfin wrent & waew § gu

TR eC g e @ oy W
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¥ wrrt g 1 forw & W WY A
o fo @ S @ D o
gty gy e §, oy e &0 et
®} A} Wy T ow e § oA
Al & wg & wEwE g g SR
Ao —

“To give milliong a knowledge
of English is to enslave them, The

foundation that Macaulay laid of
education has enslaved us.”

Tl —

“Today English has become the

of oureelves and you el me
that our languages are too poor
10 express the best thought, then
1 sy that the sooner we are wip-
o3 out of existence, the Beller
for us. Is there a man who dreams
hat English can ¢ven become the
national Jenguage of India? Why
Bls dendicap m the nation? Just

it was that the deve-
lopment of cur languages was im-
peded. If the Indian languages

Wi A wR T W wit fadel

wr afewr fear oY 37 fraa w1 o
arefy arere) & grav o Afex arr
I8 ¥ At yrregwar @ @ o€ W
teYY F I T AR
* d wEA W W e fan
T A IT A W G A g
q Afer ox 3@ N N gEwEw
ot | wraww ¥ dofr g §
7% wadt gt few € dgamft A
¥ Wit § 1 @ wew & A ofew
AOEETE AgE ¥ N AT A |
A X 9 TONT WY GTE A1 39§ W
wez A fomr § 1 WA A dnfw
WKl ) I o F g & A aw
qg MW , Y, 0, o, Yo, loe W[
oo WY ST MY & 1 TE AW E EATC
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[ &5 dtfax o ]
W wret Rt ¥ O afx g v
€t dmifrs marelt ) I gwc &
& oY ot gt Wt wreww F wev
Tt w i

Y 7g ¥ f gal W tw
oW § war fear § 1 W, QvAfo,
AT O A 9o e F dwr-
fre watreelt ok & 1 v o =
o A o o 2@ A v W
iy e A ¥ W T |
W wgT 97 I ¥ T FT GAAT wrgaw
B W ww w2 fem yemgeeny A
! W s N g fearn W
Frodt ot 3 emroar —

“Russia has achieved all the
scientific progress without English,
It is our mental slavery that
makes usg fee! that we cannot do
without English. I can never
subscribe to that defeatist creed.”

T v g fawr &Y s dd g
wfig & awfr o 1 o &, Pt
surere oft ¥ @ § WK gt wr-
Wi g XN @ e D
o™ sTew 7 & R 37w gvr w
s Rfer T ¥ 710 W wo
v § 1 aft @ 7 afoedw g wrg @
¥ feew & fo 5w fawg § o g
Wy ud AT O ™ AR F R

Lol G i Ll

TE T WA N AT R w9y oW
W W ST Y oo
wray § e o gATd Wi dare @
g wx wAd w1 ¥y Wy ¥
ag *r ot T Wt &+ e ey
ANy §sgror —

“, ...the dulects commeonly
spoken among the natives of this
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part of India contain nenther li-
terary nor scientific information
and are moreover so poor and
rude that, until they ure enriched
from some other quarter, it will
not be easy to transiate any valu-
able work into them.”

3

|

lﬂ.lle
24%

14

3

e sy aray @ frerr dew | aw few
gy are wfewix & fad anw § Wy
7 agt W N R dew Fes o
Iq 3 39 & I v w7 fae o fear o
T W W I & oF Piw e
"o orE A TeaNeT” | At deiy
&mmﬁmww“w:;
AT SNTE N T T W AT

T . 'w,m‘ﬁw 1
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W PEA ¥ ooy § Rl ¥ e
wilt ft w qwar |

9y 7 woR wey qv we & 3y ) d
I w1 I www fasm o v a7 fw
wIT X werr g Wy & ifad o
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@ v fav o A & WeR
ST 9T 7y 3% W fgwer A @
afe Iw werw @ ¥ Far @ @
T N 7w Y arn e 3w 7 fee
oA N §

wg o gitfs a1 w1 T
% war o 3 & fawg F | R a1 aw
T v | ¥ fea g I A W
T AT § Wy W

‘g wAw Avew feAlr A A
I vk go ¥

qg I N W §, 3T A Wl W

wEr N A g IR
afe ¥ @ E

"o AT T X AT §
fir gl wepfr ¥ swanh fow
twrer ¥ gifee @, o dw W
g § aY Wi Fawmr fafy # foel
e @ fgz & T @

W ghfy g § W W AR
foqe & UF ATE® H PO W &
grz W § t ¥WOT A WA W@ W
R a= feard o woR fo A7
oF WO war @ W7o

“Look at this picture and that’

igﬁﬁqqﬁfﬂﬂﬂiﬁm
Wi agm AR TN
gt e wr A @ § e
wig g W wgT VR §

Shri Bampath (Namakkal): May I
request the hon, Member that, at least
when he says something about the
south, if he says it in English, we

able to explain it later in our

agt o¢ werw 0 A 1 IR
T W 13 S §Y s W
fomr @ Wfe fgrgenn oesw & W
owdwsgwr:

“Condemning Mr, Rajagopala-

chari’s agitation for retention

will be
Seth Gevind Pas: I am not giving ot
way. English as the official language of
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the Union, he warned the people
that any support given to  the
elder statesman in this mater
would only be aiding the distrup-
tionist forces in the country.

Asking for the retention « of
English was worse than calling
back the British to rule the coun-
try. He suspected the hand of
some foreign agencies in creating
such troubles including the de-
mand for a separate Tamil Nad.
He said there were many politi-
cians elsewhere in the world who
were jealous of India’s rapid pro-
gress.”.

@A T afaror F ofr agrfa A
qN fearee, o fAeiferoar o =0y
FOEL TS F T T F FqmaT 0T
FAFTAGAR FIIT ST FT AT AT
oTq F Fraa gafeaa fear it faeg-
W IR A AT AT |

(3® WIWL AT IAETRX WA A HLY
asmat)

# dm = fame o amgar

IJqTene WER: - F gHwar 47 fF
eflHT TgT FT FATAT a4 & &5 AT
W F9 T F

a5 Mifarg 3@ : gt 7% gENaH
g S dz9 e Ay afafa # foe
9T 1T F1 §rag g, I8 HIS A AH
fewde 7€ 41 | a9 T Fg A 57 §
A a8 9991 HI9. F & F AT ¢
WY A€ & 1 8w A AR Far g fF e
& ag-ary e &1 W 99 #1 3Te
faar o | &1, &9 T T TR & fad
AT FgT & o agi TASAT F1 Sraeg=war
& & wgi ferdt g wfed 1 v A
# gq 9 @ sl & araer §
Tg FE

“If English is retained for the
present as a medium for the
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higher competitive examinations,
it would be only an act of bare
justice that the alternative of the
Hindi medium should be permit-
i:(;l’ to those students who desire:
o G F 33 a5 s faeafamrent
7 fe=t #1 arwm e F#¢ foar
2 | OFY T ¥ I G ARy
& faa seilgare s & €Y 45 a4
ar sv femfaa=al & =Y & am
fFaer @3 WM gm0 gfy wo
TIAT FT T@AT & ATRA & A1 I A
falt & W qvar 37 # gfer 24
afed | g7 7 afafs F amwa FF agr
FE AT W 77 A Y FA ATEAT F
fF g a0 & foF odamn |
gfz Faa T F1 & TEr ™ ar I+
faa gt & oy a2 & g=r w=w
AU

B9 1 UF g1d "I Far g F aw@re
FITA AT FET B OFH X FA FrS
NTAT 1 AT AT | FHRE FY

C AT 3 g #v frwrga oY, afafa &

A 3@ ara A fwag o RO
[T WA WA #1 fF o o
AT STTAAT S &1 F1S JISTAT TR
99 F gWe 7@ @ § | AT el
% faqar g T E FW FEHOFT
avaTT §, W9 A9 L84S F TN
FTAT FT 3@ | TEIL 7 AT WTIE
& fou s fFar @ 99 &Y gamm ST
& FH § FI9T | T T a9 284S
7 YR T W gREE STl
F1 fo T & & oo e A, A gt |7
AR A9 L0 WIAT AT § e
W | N HAAT F WEEE 9T Y
gaT & 3w &1 Y Sfawa o s
wat & fad € gar 1 38 g §
@& & gafafger fawnr &1 foa &
FH YA FET & | A0 I § fF
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g § | ¥§ ey & gy S oF
aferm oft wn gory @ ot 3
gigsas W2 § fom § waqw N
A EIRe g I sa A sgraar g

“English cannot continue to oc-
cupy the place of State language
az 1n the past. The use of Eng-
lish as such divides the people anto
two nations, the few who govern
and the many who are governed,
the one unable to talk the an-
guage of the other, and mutually
uncomprehending This is a nega-
tion of democracy.”.

st vl TN q w0

*We bave paid a heavy price
for learning through Englsh in
the past Instead of laying stress

emphasised memonsing; in place
ol acquiring knowledge of things
and realities, we acquired a sort

their own in a double loss—intel-

YT, Iy f, F ow Iy Wik
g WY § | WY oo g g B
WAI ¥ O% TR Wy g fay
Wi vt e sy ey €
3% g we MfETr & frpwer X wy
TR %1 JqureA frar | g9
ArwAsmfen. < w Wk
WIYHT TF 59 qT 479 B guT | ATy
urz g fiF 3 ag v T WE QT
fe ¥ 0¥ faey § forrd g firw ¥C
*H ¥ Wfgd TR IAA ¥H AvR-
ofeqt &1 wq wET X, FHTAARGY
T AW T TE, KA1 FRrAAEGy w1
A9 ¥ T8, QL AT JAE 7Y &7
qT AT §T AIG FAT X | 77 A
wer § fis agr v gart P & T
®T Ty § Aw T W qoeT | fa
¥ w1 ®OT Wigd | ot geR I
A% TN W T 6T oW § IGT
Y, qEerY, g oW AW
oYt WY &« §1 @ 7 ¥ W9 g 37T
o fe widR R & T ® #
TF QU qr ity qear g 1 W
s g2 ¥ are ¥ & oF i
R A g AR A AU § E
T W1 § qY W) TF § F w61

wfgd 1
LR
FOTCAW APAW: * W o Y YT !

a ffeq oy . ww F ¥ Ty
CETLEE R L R L
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9% v I8 faq gaew wgar g fF
Tegafa A & gra & ag v § W R
wreT § 6 ag w9q Aww & o
TR ¥ |

JICTH WRAW * AT T
g &« @ wifed s d i A
& AAT AFTE |

oz Nfew T IuTems WY, W9
I AT R T FE, M@ I
g AT A eg d e
g ufn ameg er & wit &
Jaryg i

weefa ft 7 wgr fe “armeran
sifer & sAerey AW F WY AEM
qfcad= ¥ I g wwar wY wiww qwa
TF TA® FAATT TG I A AT
wavay § 1 I oy e v @
£ fx ¥ w1 aumy yAwE wd ol
# ATEE ATt § 89 5w e o
“gurafas 19 & o s o wer
WAk @
v’ | IR Wi v e a @
s aar foen & ware & fad o
F*Q § fis g Wt wrehiy A .
fowrre w7 1 af g7 S A% agen
wigd § oY gd @iy e W §
FETT AT LT | QA ITQ AT
A% AEY TET AT FHAT | AT AT
=N g v fefan od fe ov &
gra wa-fewa O ot oe W
ssqga feqr ar e 1

gareqe A, 7 ST WY |7
& fis W 8 e wiftes wora frar §,
afen, dar fe 87 wrv & frieer fgar &,
oy ©F dar faeg §, fagwr A A &
oy ay www o § O i
¥ sofrEt 9%, A7 e e
KT ot wraw fear o
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Mr. Deputy-Bpeaker: Before I call
upon the next speaker, I think I might
make it clear that there must be a
time-limit, of 15—20 minutes.

Shri Naushir Bharucha: Yes, Sir, B
minuies only and that should be
strictly enforced

Dr. Krishnaswami: No, no.

Mr. Deputy-Speaker: In the normal
course, 15 minutes would suffice. I
would request hon, Members to see
that when the bell i3 rung, they take
note of it

Acharya Kripalani (Sitamarhi):
How can they when you allow them
to go on?

Dr. Krishnaswami: Mr Deputy-
Speaker, 1 am sorry that the hon. the
Home Minister 1s not here. He made
an appeal today that we should mnot
import passion into thig debate, I, Sir,
am not going to import any passion
into this debate, though the tempta-
tion to do so 1z very great,

Shrl Asoka Mehia (Muzaffarpur):
What about following your father?

Dr. Krishnaswami: I should like to
point out to my hon. friend the Home
Minister that while the Offical Lan-
guage Commiteee Report might have
been an mprovement on the report
of the Official Language Commuasion,
there are many things which have
been left unsaxd which ought to have
been said.

Acharya Kripalani: Purposely.

Dr. Krishnaswami: I do not wish to
go into the motives but I wish the
Acharva to bear with me when 1 say
that the very fact that in their report
they have made so many recommen-
dations shows the disadvantages of a
leap in the dark. However, certain
events have occurred; events of very

placed on the Table of the House.

The Prime Minister in a grest
speech delivered by a grest Indian—
d 1 wish his example could be emu-
by other members on the Tres-
Benches—made a statemant of

LH
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policy, according to some of us. But,
from what has transpired this morn-
ing, it appears that it is not so much
an expression of policy as a pious eX-
pression of hope. I want to know de-
finitely and authoritatively what the
Government_is going to do in this
matter. (Interruption). But, before I
deal with those points I should like
to examine some of the recommenda-
tions of the Official Language Com-
mittee and go into the official langu-
age question at some length.

Acharya Kripalani: Do not take
them seriously,

Dr. Krishnaswami: What is it that
we want to achieve? TUnfortunately,
1 cannot take a lackadaisical view of
life as my hon. friend. the Acharya
does occasionally. But I want to point
out that the main thing that we have
to concentrate on is the recommenda-
tions of the Official Language Com-
mittee. Having given up 1965 as the tar-
get date, it is wrong and unwise to call
Hindi the true official language, for
it is in essence to beg the whole ques-
tion.

We have moved a great deal from
the position that we took up at the
time of framing the Constitution.
YThere is a greater recognition now of
the importance of English in our
national life and our attitude to the
question has become more objective.
(interruptions).

What is it that we want the official
language to perform? As far as Gov-
ernment, probably at State and cer-
tainly at local levels are concerned,
clearly the official language will be
the regional languages in the near
future. This would mean that in a
few States Hindi and in others Bengali,
Tamil or Telugu or any one of the
14 languages will be the official lan-
guage. The only problem—and it is a
major problem~—would be one of
ensuring a fair deal to the linguistic
minorities. About the general princi-
ple that there is advantage in using
the regional language as the language

206 (Ai) LSD--8.
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of administration at the local level
there can, probably, be no dispute.

But, ag regards the language of the
Union, the question basically is this:
Which language is most likely to serve
the country’s best interests? Surely,
in order to settle this, we have first
to be clear as to what functions we
want the official language to perform.
Firstly, the language of the Union
must be one which is understood wide-
ly by the people throughout all the
linguistic areas. Secondly, it must
have the requisite range and maturity
to operate as a vehicle of expression
with precision and clarity. Thirdly,
there should be the possibility of the
language either absorbing trends of
thought from abroad or of opening the
window on the outside world.

By these tests, according to my hon.
friends from the Hindi side, Hindi
qualifies to be the official language.
It is widely understoood. It can be
enriched by drawing from different
languages, and it has a sentimental
value in the context of the past. But,
on the other hand, let us clearly rea-
lise that it will take considerable time
and effort before Hindi can absorb on
a continuing basis the flow of know-
ledge from the rest of the world
Moreover, there is no use disguising
the fact that it is as much a foreign
language as any other to vast sections
of the people in different areas of our
country. The case for continuing
English rests basically on the ground
that it is an important world language,
that, whether one likes it or not, it is
in effect the lingua franca of the edu-
cated classes today and that it is emin-
ently suited to open up wide vistas.

An Hon Member: What is their
number?

Dr. Krishnaswami: ‘If my hon.
friend interrupts me and if the Chair
will give me time I am willing to give
it.

16 hrs.

Shri Shree Narayan Das (Dar-
bhanga): What ig the number of those
who speak English?
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Dr. Krishuagwami: I am coming tn
that It is eminently suited to open
up wide vistas of thought all the
world over. It can be that
the persons knowing Eng today
are relatively fewer compared to the
population It is true . ..

Shri Shree Narayan Das: What is
their number?

Dr. Krishoaswami: Their number?
What is the number of pecple who
know Hindi?

But this 13 by no meang conclusive
&z an argument aganst the continu-
ance of English Surely, by the same
token, few pcoplc know to read and
write their mother tongue and even
fewer know Hindi as an additional
language Today, the debate over the
official language seems to be conduct-
ed in a vacuum because the choice is
not now between English and any
other language For a substantial
proportion of our population, we have
not succeeded even in teaching their
mother tongue To be sure, reference
is made to the constitutional provi-
sions on the official language. My hon
friend, the Home Minister referred to
articles 343 and 344 and the other pro-
visions relating to the official language
This, he lugubriously terms as a con-
stitutional settlement. May I remind
him—he 1s undoubtedly one of those
who has a keen insight into the know-
ledge of the provisions of the Consti-
tution—that there are other provisions
which are equally, if not more, import-
snt provisions relating to the official
language According to article 45
which 13 one of the Directive Princi-
ples, it is pointed out:

“The State shall endeavour to
provide, within a period of ten
years from the commencement of
this Constitution for free and
compulsory education for all chil-
dren until they complete the age
of fourteen years”

Now, this 15 undoubtedly a provision
o be found in the Directive Principles
and it may not, therefore, be on the
same footing as article 343 which lays
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down the official of the
Union. But article 48 is the most ape-
cifically-worded of all the articles in
the Directive Principles. This is as 1t
should be since no democracy can
afford to thrive on ignorance, And
yet on a vital issue like the language
of the Indian Union, some are impres-
sed with the sanchity of article 343
without caring for the essence of arti-
cle 45. In a sense, article 343 and

ve

effect to article 45. The Prime Min-

ed that the people of non-Hindi speak-
ing areas should have the ultimate

Aecharya
decided the gquestion, why are yom
wasting your breath?

Dr. Krishnaswami: If I could be
sure that it was a decision of the Gow-
ernment then, 1 need not waste my
breath But I do not know whether
it 1s a statement of policy or an ex-
pression of hope That is why I have
to waste my breath Those who are
most affected by the decimon must
have a domnant voice, if not the sole
voice, in the making of the decisiom.

Let us realise that this 1dea of the
non-Hindl speaking peoples having a
dominant or a sole voice m the cholce
of the methodg to be achieved for
replacing one language by the other
is not something which is s0 fanciful
Even after centuries of integratios
with the United Kingdom. the Scottish
Members continuc to have the final
word on Scottish affairs There is such
a thing as the Scottish night in the
House of Commons where the Scottish
members meet in a conclave to discuss
affairs pertaining to education, to Jocal
seM-government and to certain other
matters. It is said that this has pre-
moted greater emotional integratiom
between Scotland and the United
Kingdom. It is a valuable convenition
which we might do well to adopt anéd
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therefore, I think that this is a con-
vention which we ought to adopt
Indeed, had I been fortunate to have
my amendment moved, probably this
point of view would have been pre-
sented more prominently to the atten.
tion of the House. But I would like
to say that even for us, people of the
non-Hindi-speaking areas, the cholce
as to whether we should decide
between Hindi and English or any
other language has necessarily to be
dependent on the satisfaction of cer-
tain essential conditions. Firstly, we
have to realise that education up to
the age of 14 must be universal. It
is only then that the citizens would
know what choice they are making.
It is an undemocratic decision to mere-
ly suggest that we shall make a choice
taking advantage of the illiteracy of
the vast majority of millions of our
countrymen It is only after this pro-
<cess of education up to the age of 14
has been achieved after some years
that the large masses of our people
will be in 3 pomition to express them-
selves rationally and meaningfully on
the change-over to a new language.
Any attempt to hustle a decision
earlier can only mean that the deci-
sion will be based not on an assess-
ment of merits but on passion. pride
and mere majonrity I would only ask
my friends who have given thought
to this question to consider carefully
what the implications of this haste
would be

1 have very few objectiong to
advance against some of the recom-
mendations in detail made by the
Official Langusge Commuttee But the
basic approach 1s somcthing which 1s
far removed from reality They were
over-weighted by the fact that there
was a Constitution Some of our old
tammdars 1n the past were over-
weighted by the fact that they had
sznads from the previous rulirs But
the Constitution is intended for Indid
and not India for the Constitution. If
the Constitution doey not serve our
Purpose, let it be amended. Let us
have the courage to say that we will
Amend it. And it we do not want

Parliament on Official

to have amendments of that type, let
us have fresh conventions, conventions
where representatives of the non-
Hmdi- areas will have the
dominant if not the sole voice of
determining how, when and by what
methods there should be a change-over
to agother language

BHADRA 11, 1881 (SAKA) Report of Committee of 5946
Language

It is clear, according to all who have
given thought to thus language ques-
tion, that in the coming years we are
bound to have greater improvements
effected in the realm of industry and
science and that for the purpose of
effecting such improvements we neces-
sarity must have a modern language.
It 1s also clear that the regional lan-
guages will play a very great part, I,
therefore, feel that when we think of
a switch over from one language to
the other, to an Indian language, we
ought to educate our people, we
ought to give them a chance to make
their choice and not rush through
these things

It 1s true that a commuttee has re-
commended that even those who come
from non-Hindi-speaking States should
have knowledge of a language from
the non-Hindi-speaking State. But
then, like all workable compromises,
thus may not work effectively In fact,
the Home Minister has in a very quiet
manner, the quiet manner with which
he familiarises this house whenever he
wishes to make an important change,
suggested that they were going to
constitute a committee to enquire into
this parti~ular recommendation, No
compromise which 13 based merely on
politics will ever survive. What we
did in the Constitution was to say that
we should have an official language.
That is all that we can accept. The
various quabifications that have been
put m the constitution, the various
steps that have been taken there, have
to be reviewed from time to time.
And, certzinly, in this matter as to
whether we should switch over from
one language to the other, it should
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be taken only after consideration by
the non-Hindi-speaking members and
enly after some of the pre-requisites
that we have suggested are fuifilled
Indeed, it 1s odd that we should work
ourselves i1nto a passion over the offi-
cial language when we have \done
notlung in the least to really or ap-
preciably remove the load of illiteracy
in our country Even according to the
present statistics supphed by the Edu-
cation Munster by 1965 we' would
have only about 32 per cent of the
people who will have education up to
the age of 14 Can we not afford to
wait a little before we thunk of decid-
mg upon a new language’ Can we
not be democratic, because ultimately
it 12 the people that must decide” And
the people cannot decide unless they
are 1n a position to make a choice?
Can we not be a bit more democratic
and have a proper decimion®

Whule 1 agree that the members of
the Committee were ecmunent men
with saturnine wisdom, I venture to
think that some of these points have
been overioocked 1 would request the
Home Minister to re-think over this
matter The Home Minister has been
saying that he 1s very friendly to us—
the people of the non-Hindi-speaking
States. But may I remind him, 1n the
words of Goldsmuth  “Handsome 1s
that handsome does"* That has not
been done to ug until now

o wey o (W)  ITeEw
T, Wit W agy o A et &
Y ¥¥ guds MNfex g fr @ @
qfy | g Tt AW w1 www Iw gE
¢ fr oy o Y v S A A gw
v® wife 7Y a7 g% fw zq aoft arey
7 wolt qrn ®) v@ ww W ey aw
Tt frg o aad wf wiaw A § o
# ot o fo oY Qar ¥ R av
g & §, wgr ¥ Frardy wolt Wy
¥ wre A %7 & fodfy At W ¥
s § 1 ay oF W gan fagre ¢ e
wor7 figdfYy ¥y ¥ ToH wvow v §, oY
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Swami Ramananda Tirtha (Auran-
gabad) Sir the Parliamentary Com-
mittee on official language has spent
some anxious moments and the sug-
gestions made by the Committee are
now before this Sabha for discussion.
The delav that has occurred 1s under-
standable in view of the great emo-
tions that this matter had roused m
the country and also in the minds of
people who were going to be affected
by any decision or suggestion made
Therefore 1t was felt necessary by the
hon Members that the matter should
be considered dispassionately in  all
1ts bearings and with the best of
intentions to serve the interests
its beannge of this great democracy

recommendations were being connider-
ed the members of the Commuttee
were quite conscious of their own res-
ponnbility We knew that there was
great opposition 1 the country and
the opposition came from very big
personalities, whose views could not
be summanly brushed amde They
carned their own way The
of those persons could not be

ed and therefore we had to give due
weight to what they said and felt

I
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[Swami Ramananda Tirtha]
Therefore, the Committee tried to
bring about the greatgst maximum
unanimity in its suggestions or deci-
sions and to sve that a swing forward
was given to this most vital question
of official language in this céuntry

At tumes, there were deadlocks
Sometimes we fe't that no progress
was possible We adjourned, and ad-
journed and adjourned the meetings
till we came to certain conclusions
which carried the maximum weight
with the members of the Caommittee
The part played by the Chairman, his
indefatigable energy. patience, sweet
ressonableness and the persuasive
manner 1n which he conducted the
deliberations, wag grest and the Com-
mittee would not have arrived at
these conclusions but for these quali-
ties of the Chairman

The main recommendation of the
Commuttee 15 that till 1965, Englsh
shall continue to be the pnncipal
official language of the Union and after
1085, Hind: shall be the principal
official language and English shall be
the subsidiary official language for
such purposes to be specified by Par-
Lament by Law m duc course and
for a, long as may be nccessary The
Offical Language Commussion had not
gven any fixity to the matter ‘There
was great discussion in the Committee
itself whether any deadline so far as
the period was concerned, should be
sct  The Commiltee was against any
deadline, because, basically, our
approach was that there should be no
feeling of impowtion on the¢ part of
the non-Hind1 speaking sections of the
country, We fclt that the matter
ghould be considered m regard to the
difficultics which the non-Hmd: speak-
ing sections experienced and so there
should be no imposition At the same
time. we felt that there should be
fixity fhat ambiguity should end and
uncertainty should go. and that there
should be a firm decision m regard to
ane 1ssue that, henceforth, so far as
English
shall not have that place which it
has enjoyed so far and in the deli-
berations of this great republic, it
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would be any of the indigenous langu-
:;s that chall be the official language
India

That being so, and Hindi being the
most suited language, i1t was conzider-
ed necessary that Hind: should have
the place of the main officia]l language
in the year 1965, wath option and free-
dom to such people and areas who
considered Hind: not feasible in the
near future for their practice, to use
English so long as they felt it neces-
sary That freedom is given to non-
Hind1 speaking areas We were
anxious and I know cvery Member of
the Commitiece was too anxious to
carry the Tamil-speaking brothers
with us [ do not sav south Indians
because from Andhru and Kerala,
there was no substantial opposition
to Hindi being the official language
But even the difficulty expencnced by
our Tamilian friends had to be taken
into consideration They were not
opposed to Hind: as the official langu-
age Let there be no mistake about
that They supported Hind: as the
official language, but they wanted theiwr
cwn time-table, they wanted theiwr
own period and their own phasing of
thc programme, and, the¢refore. we
felt that that freedom should be given
to our friends

Therefore, it 1= now necessary for
u~ to consider thi, main recommenda-
tion of the committee in itz true and
proper perspective Why 1s it that
this suggestion of the committee has
been well received not only in this
rountry but outside also® It e
because it 1s realistic approach, am
approach which will find maximum
-upport 1n this country

Well, human sentiments carry very
great weight They can either make
or mar the nation They can unite,
and also thev have the power to dis-
integrate Language is vital; langu-
age 1s a great force Human sentl-
ments, culture, are in fact, everything
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eminent statesman of Ireland, Mr. de
Valera. He has stated in one place
that given a choice between freedom
and language, perhaps, he would be
tempted to choose the language.

That being so, the suggestion which
the committee made wag that there
should be no feeling of imposition on
the part of the - non-Hindi-speaking
people. Dr. Krishnaswami wanted a
categorical statement of. policy as to
whether the Prime Minister's state-
ment was a matter of policy or was
~enly a pious hope. I do not speak for
anybody, but the main recommenda-
tion of the committee is quite in line
with what the Prime Minister has
stated. Those whose mother-tongue is
not Hindi have the freedom to con-
tinue English so long as they desire,
and it would be left to them to choose
Hindi whenever they think it possible
to have it as the official language.

Another thing has to be remember-
.ed. There is no conflict between the
regional languages and Hindi. The
Report of the Official Language Com-
mission has left this impression thzat
Hindi wag going to take the place of
the regional languages. That fear has
peen removed. Viewed in the true
perspective, English would be substi-
tuted by the regional languages at the
State level, in all the three spheres of
- life, that is, education, judiciary and
administration. And whatever re-
mains in regard to Union purposes
would be dealt with in Hindi. S,
there is no real conflict between
regional languages and Hindi.

In this connection, I would like to
make one thing clear. The medium of
instruction is changing; it ig bound to
be changed. Regional languages have
tc be the media of instruction, if I
might venture to suggest, even at the
university stage. It would be very
gifficult to make Hindi as the medium
- ol instruction at the university level,
when a student has received his
instruction all through in the regional
language; it would be very hard for
the student to learn through Hindi,
while he has been accustomed to
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receive  instruction through the
regional language or the mother-
tongue at the earlier stages. That
may be!a matter for difference - of
opinion. The unity of the country will
not suffer so long as we see to it that

‘Findi is a compulsory language from

the lower secondary stage up to the
University stage, that is, for about
welve years of his student life. Given
that grounding in the national langu-
age, if the medium of instruction at
thre University level is the regional
language, all talk of disintegration of
the nation will be found to be slip-
pery. That ig my view. It can be
questioned, but -I think that is tke
aply practical way of solving the pre-
blem.

The Committee has deliberateiy,
intentionally, left one aspect of this
question undecided, and that is with
regard to the time-table, how the pro-
gramme is to be phased and how &'l
these various suggestions have to be
:mplemented. My senior colleague,
Seth Govind Das, has a grouse about
this matter. In the Committee also,
he complained and very vehemen'iy
opposed our suggestions. But we felt
ibat after all, it was the Government
which had to implement these sugges-
iions. Whatever time-table we drew
would not be realistic because we
were not in a position to appreciate
the difficulties and the short-comings
that might be there in the situation
or tha* might arise from time to time.
Su we wished to leave the entire mat-
ter of the phasing of the process of
implementation to the Government.
We have left it at that.

I would like to suggest one more
thing. Let us remember that the pre-
sent Hindi is not and cannot be the
official language of this country. The
Hindi which is the regional lanpuage
of perticular areas cannot, as ‘t is,
be adopted as the official language.
The ¥indi that is to be the official
langurge of this country has to a ass-
milate absorb and make its own vari-
cug terms and words from the regional
ianguages. Unless the present Hindi
is remodelled so as to assimilala a:n
that is good in the regional languages,
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it will not be possible to carry the
ron-Hindi-speaking sections with you
Let us remember that. Ever when I,
who have tried to learn Hindi—I must
make it clear that I come from a non-
Rindi-speaking area and I have tri.d
to learn Hindi—read the wiors,
11 1s d €lcult for me also to follow what
those statements are,

Pandi Govind Malaviya: He says
he caanot follow the present Hind:,
but he wants to adopt it when it &
more developed and becomes enlarg-
ed more and more'

Swami Ramananda Tirtha I want
it to te simphfied,

oY oy e # aneie v
® wrrr e fie gl e F s WY
fear ewg W o ggt dved &
fwwsr www Wy

vt TR A Qg Ay o dne
t 1w & o ot e e Y€ age
o7 M Wy § 1 Afew o Y W)Y
feft & 37 Y oo W qrewm
won wifed 1+ v & qwvw W
e g ¢

Shri Palaniyandy (Perambalur) It
may ke some time

wne ey (yrawdt) oy
o fpdt wiw B £, aw agE § g
el ¢

ITsaw agiee ot oY oy feeray
we g { e 3 it ;g et § o oY
oY w1y eww owd §, 3¥ W ff ww
ar €

it o il 3T vy

H N} w erd o F ot
wlt § 1

Avn o o § . .
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Swami Bamananda Tirtha: Mr, De-
puty-Speaker, the question of recruit-
ment to the services has also been
very thoroughly dealt with and we
have recommended that so Tar as the
medium of examination is concerned
it can be in the language of the candi-
date humself., So, there should be no
difficulty on that score

The report of the commitiee is ex-
haustive and since it has been consi-
dered in a very calm atmosphere it is
necessary that the suggestions should
be adopted in toto and that, at least
for the time being, all the contro-
versies about the official language
should be laid to rest and the recom-
mendations, if accepted by the Presi-
dent, would form the true basis for
making Hind: as the official language
of this country

Shri Ajit Singh Sarhadl (Ludhia-
na) Mr Deputy-Speaker, 8ir, it
must be admitted that we are debat-
g a most mmportant problem per-
tamning not only to the language as
such but also to the stabihty of the
country It certainly relates to =
subject which 1s dearest to an indim-
dual because he takes it from his or
her mother Therefore, on our
dispassionate observations, and deli-
berations and decimons thereafter
depends the future umity, oneness,
strength and stability of the country.

It has been recognised that there
are 14 major languages in the coun-
try bemides many others that are
spoken in the different parts of the
It is also admitted that
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It is also correct that Hindi is the

the official language of the Union. We
have got to abide by that decision;

sion In all possible ways. Therefore,
I submit that these are the premises
from which we have to start. It
cannot also be denied that after the
decision that Hindi should be the offi-
cial languege of the Union was ac-
vepted, there had been certain move-
ments Certain steps were taken by
certain sections which brought a cer-
tain reaction against Hindi 1 parti-
cularly refer to the debate which was
held on this issue in the West Bengal
Assembly and to the movements in
other parts of the country including,
of course, Punjab. Despite our deci-
«on at that time, we cannot escape
what has happened thereafter in
different parts of the country and the
movements that started there against
it

1 might submit here at the outset
that Punjab had supported the deci-

sy, that the regional languages must
prosper and grow in their own sphere
10 the greatest extent

With this basis, let us see the re-
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the case of those means, even if we
have got to take any other language
even English, we should n'ot exclude
that contiigency. Therefore, it is the
second premise. It is the second
premise also on the basis of which
we shoyd examune the recommenda-
tions of this Committee.

I have said at the outset that there
have been certain reactions and 1e-
vulsions by certain movements and
they have affected the nearnesz 1of
Hindi to the people and particulariy
those people who are living in non-
Hindi areas and every effort should
be made to avoid such things. In this
connection, I would draw your atten-
tion to what has happened in Pun-
jab You will recollect, Sir, that
there had been a serious controversy
going on in Punjab on the Hind:-
Punjab:  issue This controversy
started at the tuime of the Census n
1851 when many high-ups there
started a virulent propaganda in the
rural areas that they should wrrte
Hind: as their mother tongue in the
census records It was a most dan-
gerous step detrimental to the inter-
est of Hind: taken by those who pro-
fessed to be the protagonsts and pro-
pagandists of Hindi They went to the
extent of using all means. I am glad
that the Prime Mimster was kind to
come t0 our aid and declared then
that this was a very false step and a
wrong step they were taking and
condemned 1t and directed that those
figures should not be taken as cor-
rect and they should be scrapped
from the census records. But, Sir,
the mischief had been done. Many
high-ups 1in public lfe took up that
position. They made a propaganda.
But, as I have just now submitted,
the muschfef had been done. There
was a consequent revulsion of feel-
ings on the wuther side—those who
wanted Punjabi, those who loved
Punjabi. As I said, Punjeb was one
of the Statee which had“mmly
supported the adoption Hindi as
the Union language, because Punjab
feels that Hindi is the one language
that can be adopted as an official lan-
guage. But as I submitted, thia
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created a reaction and the result was
the cry for the Punjabi Supa

Thi=s cry of the Punjabi Suba was a
purely linguistic cry It had not the
least communal colour in 1f The
mere fact that many people from all
pections went to jail, if the figures
and the names of people who went to
jmil are seen will itself establish my
contention that it was a purely ln-
guistic move simply because of the
revulsion of feelings as @ counter to
the one that the protagonists of Hindi,
the musguided protagonists of Hindy,
did m 1951

I am glad that the Prime Minister
in his wisdom and Indian leadership
came to our aid We had discussimns
and a pohtical settlement was arriv-
ed at As you know, Sir,—you 'vere
one of the participantg 1n that—it was
the fortune of the country and the
fortune of my State that the point
was settled in the form of the Regon-
al Formula

In the Regional Formula, you will
recollect, which was agreed to, there
are two clauses to which 1 would
particularly lhike to draw the atten-
tion of the House It was postulated
in paragraph 8 that demarcation of
the Hindi and Punjabi regions in the
proposed Punjab State will be done
in consultation with the State Gov
ermment and other States concerned
Paragraph 0 of the statement said that
Sachar formula will continue to
operate in the areas compnsing the
existing Pumab State and n the
area which now comprises of the
PEPSU State the exising arrange
ments will continue until they arr
replaced or eltered by an agreement
later on This political settlemoent
postulated two things demarcation of
the two areas between Punjahi-
speaking and Hmdi-speaking regrons,
and, secondly, the application of the
eccepted formula m the Punjabi and
Hindt regions and the then existing
formula in the PEPSU region ‘This
was a pohtical settlement which had
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an absolute and unanimous support
of the Sikhs and many other sections
of Punjab and also the Government
of Indm You will also recoliect.
Sir, because you were one of the
leaders in that, that this sugust House
was kind enough to adopt thin for-
mula m its entirety

Now, despite the settlement of the
question, again a movement started,
the Hindi Raksha Movement, undar
the guidance of the Hindi Raksha
Samiti That was again an unfortu-
nate thing which put Punjab again in
trouble and turmoil Sir, I am just
trying to draw the attention of the
House to one thing What are tne
factors, what are the things what
are the reactions subsequent to the
adoption of Hindl as the Union Jan-
guage which have crept in to elimi-
nate if not a large section at least a
some section from adopting l.ndi as
the Union language’ What are the
factors that have crept n to induce
some of our Members to make the
speeches that we hear today” It s
the apprehension that there is to be
which we have got to avoid

As 1 was submiting, the Hind:
Raksha Samit: started this move-
ment At that time, I would respect-
fully submit, 1t was never a hingustic
demand  Who does not knuw that
Punjabt is the mother-tonguc of the
piople living in Punjabi region of
Punjab they speak in Punjab: n
their homes, converse in Punjab out-
side and are brought up in  Punjabi
and all that> Who does not snow
that” Yet the demand was made that
Hindi was their mother tongue The
fact that it was a communal move s
amply established from therr own
manifesto to which 1 take the lhberty
of drawing the attention of the House.

Shri Braj Raj Singh: Was it a poli-
tical organisation?

this propagands.
that 1 consider Hindi to be the spolten
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language of 42 per cent of the peo-
ple. It is not the language of the
soripture of "any community. But
what the Hindi Raksha Samiti said is
that Hindi is a “language which has
a vital link with Sanskrit, the foun-
tainhead of Indian culture, the lan-
guage of our scripture”, and that “it
is in the fitness of things that no res-
trictions ‘or limitations are imposed
on the teaching and use of Hindi in
tree India.” This is what I find in
their manifesto,

Mr. Deputy-Speaker: The hoan.

Member's time is up.

Shri Ajit Singh Sarhadi: I have
taken ten minutes.

Mr. Deputy-Speaker: He has taken
15 minutes,

Shri Ajit Singh Sarhadi: 1 will
finish very soon. As I was submit-
ting, this was a propaganda and they
said it was their ‘religious’ language.
This again created a reaction, and I
am glad that the Prime Minister came
to our aid and made an unequivocal
declaration, condemning such a move.
Yet, the mischief was done. This is
the unfortunate aspect of the whole
thing. What happened later? The
thing was dead and gone, but yet,
the Punjab Government appointed a
goodwill mission. What was the
object of the two-man goodwill mis-
sion. Its terms of reference were
only two. A notification was issued
when the goodwill mission was
formed, and the terms of reference
were, they were “to tour the States,
meet important persons, sound pub-
lic opinion for promoting good rela-
tions between the communities and
secondly to devise ways and means
to bring normalecy to the State.”
What was their object? ‘The object

- was that they should move about
throughout the State and bring good-
will to the people. Nowhere has it
been laid down that they should go
and tackle the language question. I
have read the terms of reference ver-
batim.  Yet, they constituted them-
selves into a language committee and
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started meeting the people and mad;
the Punjab Government spend near-
ly Rs. 16,000 by way of TA and DA.
They evolved a different formula over
and above?the political settlement
that had been arrived at and had been
decided upon once and for all and’
finished. ,

They have submitted their report.
They have interviewed about 700
people. I am a very small fry; I
have been a social worker all my
life; but I represent about seven:
lakh of people in my constituency.
But nobody came to see me because
they felt that I have got my set views.
I do not know what they thought
about the matter. They posed them-
selves as the language committee and
are reported to have said that Pun-
jabi, as one language, should have
two scripts, I cannot understand the
basis on which they said so. I believe
that previous to the report, the Chief
Minister of Punjab had already made
an .unequivocal declaration and said
in so many words that there cannot
be any change without agreement.
because, it has already been postula-
ted in the regional formula. Unless
those parties to the agreement agree,
there cannot be any change, and
there is no question of having two
scripts. Punjabi has its natural
seript. Yet, it is reported that they
have said so. I am sure that the
Punjab Government will not touch it
even with a pair of tongs. It is not
worth the paper on which it ig
written. We want the unity of the
country. We want its strength and
stability. It is after much discussion:
that we have come to a decision. So,
it must be maintained. That is why
I am trying to place these facts
before the House. Not only this. It
was settled that the PEPSU formula
would apply to the population of the
erstwhile State. Yet, the High Court
issued a circular applying its own

~orders and Rules about language of

Courts without caring to know what
the orders of the PEPSU High
Court, the then High Court of Patiala,
were. So, then again the settlement-
was infringed. I am drawing vour -



977 Motion re; SEPTEMBER 2, 1080 Report of Committer of 9978
Parliement on Offtcisl Language

[Shri Ajit Singh Sarhadi.)
attention to this to show that thesm
are things which in a way will create
reaction, against which we have to
safeguard ourselves. '

T e
L]

Mr. Deputy-Speaksr: The hon.
Member should now conclude.

Bhri Ajit Singh Barhadi: The ulti-
mate result should be that the re-
gional language should have a full
right to grow and prosper. 1 was
very much pleased to hear—and 1
congratulate the Home Minister for
‘that-—that in all the High Courts also
the regional language will be wused
The lhanguage of the administration
at all levels, and also medium of ins-
truction in the University should be
the regional language. May I say in
the end that we should function in
such a way that the regional lan-
guage suffers nowhere?

o v wmeraw “waw” (fgwgr )
eqTRw AP, WIw A W R ¢ fawa
TC WY frwTe saws $77 w7 wawT
wrfat ae St TAR

wisd Ty aftfo ofrow
Wy evr QL e
W o€ A o fN wfgd
forg w7 0 U 1 Ty v & el
W g T o o g wfwrow
¥ fiodr wwrc ot fwre ot a1, Sw
qe I i gyeqr 7 gw @, I any
7 7 oy fely ferqr o, Wi oy e
! fadx frwf qraT Y@ AT WY
wWEl e gwww AR Qg
e Af PrAHE ) aw
€ vy " forwr v @ @ el @
g NN, ITF T
W 7 T WY v N srenar § o
R 97: T I OYAT wiwwr T
wviw yrQ €, § yart e € e
firw wer o, gyt o F = &

T W e e ¢ o W ay
w2 ¢ fr oy T fafex et
{9 1w wrov qu dw # fyelt ¥ Y
faIw 3w Y o §, & e ve firdy
Tuwer ) e R e F W
werc wi  fuowre sow wff gon, o
Sy aven ofte w it 17w @ 9w
oy Y e wg worgy o o
wuy &, Wi Ay ay wwr st ot § o
o7 wrow 7% § fe oo o wr
% § | Wit gesin f e T W Y
www £ ¥ fad g w f s owrned-

»
¥

awwer § fe fos wr
qfgar a7 wdy & gu Qres &Y
am o ox wr et S g I

i

@ i wty it fe %t fafey

v IurT A ww e & g7 fewn
ot wadY grew § 39 Ium & gufew
wrg ) et e w e d
fafaw wmard o & fhor € Ty wanedy
¢ TR T R g T oA oot
g ot for.eRE & fir wrodvgy Ot
o fet & fandy sowrr Wt fartrw Wit
O gl 1 fesly aneli o day qafer
wft wardy wifed forg ¥ fw qut wwedt
¥ wray AveA wreit ot g wrow & fed
g feror e w1 s el
A & et oot Y W Wy
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aft @oon wif)d fr ewpd W
o oft ¥ gre & war oy site
gara it aem o Qv ¢ Qe
o P ¥ ofr @Y aff gwar )

dut ¥ &% i fo, fiply &
weft e wer § fe ererenr ofems
¥ @ *Y qyr oy qwen § 1 fonr wit
R q@ 10 fre e ok W W W
w1 wed F wr § ufe & xe @ for
W et w & W fgelr & ford
wir § oY 39 o7 wTeT Wiy 8 I W
Feerer XYY A vy 1 A O AT AW
we w o g fody w1 o ey Wit
! witfe g felt got & wAw QY
£, xa were wr forrer faowa § o
Pl cad g B i KA
o wrgr W gwar § Afer A amd
T & w1 agrn fed awr § e afe
& sl 1 war g2y wg oY e
il Ffrgt & sewar Pefr-a am
R gy e W § I F o
guwt @t § ¢« 3T W gWAE F A
wgn ot wwd ol O @y | wiffe &
N fremme AT

@mﬁqm.mmaﬁﬁ
gART § Ane Af g wkw I A
gORT §®Y

o Sy ww meraw Caae ST SR
wiamemwitNdwd T &
e g W YA g i

NA g A eyconnfs R
o% ST & Wt %1 fomiw fm an o
& 1 g wg 11 fi e g i e afemm
w & oy wer fefea g ol wot
ot ani, qp wrd o g wvE sl
vty alfe W
WINFE A Hawr ¢ 7@ STl
o e ol 3R g Y qw g @

on Official

wry ¢ & fie o gt qowfnte romk 4,
wiwr & &@w F gar wo sfere @
way §, depfy & & & gara v wie-
e g, wE ¥ A § gr AW
&% v wd @t ™ §, avnfaw gw &
AT FAeT TR Y AT R ) WA ¥
wrt &Y s o Wi ge § S
W weft Wi, Wi ¥fwe,
Wiy wegfn, wol qooTO ¥ @
Wi ivdm g
sAdoThiivp RN RE
ford &are £ 1 Afer ofc ¥ g w frern
g § o mfir & ST v o A
i Fgrory Ml @V oW
wen daw gy W §gw A ¥aw
fred fred o @ 3w o fomr €0
o A ¥ ad W § e we gre F
aff forar 2, W &1 o N W qv
& Fery § 1 & o e & 3 e for
oty gw & far 73 A A Ky,
i g F@ gu 9 afeerd W
qrear & fordt fasar an « e ooft g X
faa® v i e frOw g av & ot
oo aw wdwd fe 3w W
o oy Ay X oy dad ) @A e
&t e ot e & ford ot A A &
e wré gaT s @ @

gqvﬁeﬁﬁqwi'ﬂﬂwiﬁ
et ¥ awfar & ol Y g TR
vt & fogw wmE, gATC AT
uﬁw@wﬁm‘ﬁr*ﬁaﬂ%m
¢ fr afz & of 9z AT @ WA 2
Fyar AN fait g Ag aF A
o wEw v 9T f s Id
W W W g A qwAT | W ¥ I
Aifer § oy ow wW wEST A W
WX § 1 e Faw gufawar & @
IR w7 awn fear R e
e @ Wt ava W el & asmm
Fam i@ & el & dfe
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W W I ¥ oy gl &
9fer W aEd | Wk =i e a8
§ fonm w2 & dred § & ol
wix ag fafaar =y Foay mar ¢
fs st & srefta s W@l ] I
! gAY ¥ 97 9qEv frwar AR o
i A SR ¥ g g W I X
fedt I v Y e v S
nfegd, 37 & i q=mw e
won g | F AN wAv e e d e
fogem & &y gk W ww ly wd
&1 T @ wer TS o gl
ANt qaweT § o F et awar g o
S ¥ FET e A § N W
W W ST e AR g, AR &
et § ‘o Aew WY ) oA w
w6t & e 9w A wrwle, 30 H e
IW ® w7 wife g7 7 Ay §, wwhaa
g gard 7/l 1 W ® Y I e
¢, ol sy 2. fagrd aen &
& AW AT ww grr § fe 30w
A O T § 9T X A aw
ot &

AYT A€ T ATATHT § TR WA W
waw §, w0 fram g fe fiedy 3 ww
fewa & a1 vt awre fsar f T8
WUT AY AASA ¥ AN T AW AIHA
W AT KA A iR
TSR N TR T N IN A W AN
Fawe & =1 § "fw w fam e
wre  fedT T § WS arF A W
i fe ofe & wiw ® vy =9 §
TR NTHNITAR ST EEH
gz forar fasr & w1 ag wqw ovwE
¥ fa avg 7 @ 2t & forar
I AT AW A HEW 1 R w7 oy |
Afgn vy 7@ W 57 € N v
¥ 2 a5 g7 I e Ay gafr

goT qu frder ag ¢ fe 3w W
aPw ¥ T § o & R aTW WX
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R Rfwr e R § 1 M fedt
T ot W oAy & o e
wz fear o fie 3w & daY W oder
# T W% 36 & ga e ey g
g amd, 3re et T ¥ g X Fr o
& 9 I W o Rl B o v oY
oz v § 1 39 oY sreow i@
ww wrf AN fe “faer e WO,
e &Y 1" 7 ey “ger’ W@
gr e 7 “fa o e wi
gt ? fensgramn § e “frm d w1
‘FgA v’ wgTr wrige, ag o foen”,
“gm” e g AW €T SR
" AT A g e § | @
& qma f, wT-aW X fg=r & qfonfoe,
T FFT & AT W ey e, W
wefen frdt & o g %1 aqw
®Y¥ nufor et FY gy g wcEwA €
o i N s wmwe §,
Wit ATHTOT X WY gy w7 afww
Wk wifgleaw & amr Y av-wmamon
¥ AT AT w7 g W 6
Farvar, gfgwe oY i w1 orre
6 & wafer w gwre s agiemn
forerer &t wfed 1 oft gw wwTc e,
A AT € whar N ogwe v @ &,
T W, &1 FATT AT & AT e
wa AR aA e A B
- w579 & felt oy
w1 W 1 I & 1 & Arercw gafere
HHR TR A |} X R qEA d ay
AN W sy yAa Am, wfE O
FETHE WA 7 awaft v gl ot
2 1 avTE & gTA A, Wi i fory WY V2w

g §—3 TN T T w7 A AN
¥ 1 ofs 7 w9 w1 or A W,
o wfew wowen qiw ot gl
uy wrd gt wwar § )

W W & wwfar o W
w1 W wayr Wy §, vq F oot



«9%3. Motion re:  BHADRA 11, 1881 (SAKA) Report of Committee of 5084

or ot iy § 1 ¥ wfew ATy wR@ &
M unt et & fad W wgr
¢ oo W # g T
AR I TRV wEw g s
W ¥ T W ww gear § W
Y WY Ty o S e ) R el
sy got fie awdde W aw # arff
¥ wir g § fF oo o ok
! segen wT fqr o O o
wafr oy BeeWEPgu ¥,
werR AT # T g 7 g A et
¢ w wyfer & wvf g 1w
o 8 W W S0 FOU § ) AT
Hrer 3% I § e dw o a3 Aw,
o forey < 1 F SweT g v dm At O,
o & qifearie w1 dae ¥ @
W qur, N ox ¥, @ xR
@ = W aEm ) Afer wngfe
wgifedsose A g
¥ ® gy Y gy ;T 1 ag A o s
e a afegw W&
o gAY & 7, F, 0 e ow yeed
aga A fgwr a7 o §, ag W @),
ot 2w w A1 e aga e wife
FAT F ATV | T8 WIAAT $) A WY
&7 g 0

graTee ot § ¥ o e gww
w §, ¥ o gy o &« e gy A
¢ fe o & Wi figl oy o
Aewng s o N o
iy iy, oY figedy wnft e g |
ww ot ot Mt Frely, o flt
wEm AR AT R Xy
wWiwvyga g oy o fawt Wl
Faw fieay arar § 1 o figg W) fea
AT ¥ wF, AE GG el T e g
Wi fewe § wyrk srow ), g 9t
wt, ag yeter w1 W § 1 farw s
g ¥ v ¥ fd qegdr wh—aiit
ty ot q¢ ¥qw ¥ Prewt—aw ¥
208 (Al) LEBD--§.
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g T F qr&ﬁﬁn“um fqz
F WTHaT 9 T 1 AT AW F wrasy

av® W% Wk’ oW wwE N A
gt & 1 worer A Awrer &Ry wX §
Y [TAT § F7AT 9T | ATAAT ¥ AAAT
ot ot 7y § o wark e § Wi
o #YY & Fr s wgdt § o Afer
T | fae o § W g o WY
W T 1 g9 39 N faw-faw
THS AW O F A N Afawwd § 4
TR qFreaaT ¥ gfer ¥ 2w g
oY & o fredy frmrg & woneht v
g v &, W ¥ avawr g wfed o
qg woit fafrse sy & e W@
WA giIRAEmd § @ W
PRI —ET T AT YO O
& @ wargdt, I ¥ wEwd,
E8 W, ¥ W W,
g W wwar ar g 1 qg W wwar f?
qE A QTA Y, IAAT WEATTC WAV
wrfg? 1 qfz &€ vl ¥ o @
waii 1 ), dfws s & 2 g
wg & fega &t afe ¥ ag faw ant
qT arat §, SHA g3 At awcerivw
wiqa QP Mrwcwmirww &
g &Y Ja ¥ agr wfw grd ey
A qF vewr A ofcam w3
wigi—<iwAafm frarag,
s i awAT AT rAr AL
wx g% @ gfe ¥ fasme WG, &
figedr w1 fraa g1 @ W sl Ol
i@y W 0 &1 on SRR ¥ AW
24wl WY Wl 9 B4 qet &
gfr A v der gk g, w & fee
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[dfrer ww e “wie”)
WY | waviw qE woew § o
free faeax §, @1 @ fedt Y @
aft wad {1 Wi ww e
& fet wred & anrd T W, 9w
wred wr fearer we & woeyd W
wr wavr fegr wrr § oY Q&Y ww
WY 0w 1Ay anar §, 9w v fawrw
g fenorm g, wReg o @ ww
Q1 wwavaad, A 3xq Ay
oY YWz wauT d, IAT ey N oY
Wk & i o Yoy e § o il
¥ w1 § ¥ T O &7 g ool ow
ekl wxawa wfwrk
what & Qg wic gl
wra d g Qw wrorqm, @Y § fudy
Yt e e AQ i fw
R & o Ture Wt Qe aff o §
are A I § wrewirar ¥ araar §
¥ qx wraar § el o avt wew
wier ot §, dfer g oW w1 {2
wgy fedt & foz ot @, 39 g A
WP AW N waR
wit 3 99w ganfade wT fam,
¥ $F TAATST A7 fewr 1wy Wy
Fad & zix que wT Wxd ¥ Nfve
W i et ¥ T NI N
ot ghis  grar o qo o o gife
QN o AL e R T Ao
oWt v wAR fae v wax § et )
e fad ¥o & gpwwax a1 R i 1

€ wwayw § fu & * vy wiew
oy ¥feerd1 cu & fad X o
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feelings in my own mother-tongue in
which I have besn accustomed ¢o
speak. Of course, I shall be allowed
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ment on Officlal Language will have
to be completely revised, especially
the opinion of

E
;

i
ﬂfg‘
At
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Supreme Court will also be pub-
lished in the same language”.

Then we have recommendation, serisl
No. 38: !

“Processes issued in Hindi by
the Supreme Court, when address-
ed to a non-Hindi region or
against a person whose mother-
tongue is not Hindi, should be
accompanied by a translation for
the convenience of the concerned

Supreme Court decisions being
available in the State languages in
separate regional language series™

Of course, this does not come under
that. Anyhow, 1 do not want to go
into the details of the findings of the
Committee. But what ig the kind of

snd utter disregard for other
Janguages and cultures of this land.
(Interruptions).

Seme Hem. Members: No, no.
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(Shri Sampath]
with the banner ‘Hindi at any coat’
(Interruptions). It has been witness-
ed more than once An hon, Member,
for whose age I have every respect,
only the other day—that is, very
recently—took the Defence ter
and his Deputies to task for not
answering questions in Hindi, know-
ing full well that they do not know
Hindi He is a very responsible
Member. He js not an ordinary Mem-
ber; he is a very responsible, aged
elderly Member, He was very keen
on that. He expressed such a gusto.
Not only on that occasion, but on
many occasions we have been witness-
dng et X iv always fomry & fAird
him getting into the fighting mood,

Shri Kalika Singh: (Azamgarh): I
think the word ‘funny’ is not wvery
parliamentary.

Shri Nagi Reddy (Anantapur): It is
parliamentary.

Shri Kaliks Singh: To say ‘It is
very funny on hus part’ is not parlia-
mentary.

Mr. Deputy-Speaker: Order, order.

8Shri Naushir Bharucha:
right.

Mr., Deputy-Speaker: There 15

It is al!

nothing objectionable in wusing the
word ‘funny’
Shri Sampath: I am not blaming

him. That is the kind of approach.

Mr. Deputy-Speaker: 1 do not objact
to that. Funny’ is all right.

SEPTEMBER 2, 1989 Report of Committes of 5990
Rarliament on Official Language

‘words, 1 think, will be appropriate to
be quoted here. He said on the 1th
September, 1040:

“I may say that the South
feeling frustrated. If there is the
feeling of having obtained liberty,
freedom and all that, there is very
httle of it felt in the South, 8ir,
coming here to the capital in the
nothern-most part of the country;
and feeling ourselves as strangers
in this land, we do not fee] that
we are a nation to whom
the  whole thing  belongs,
and that the whole coun-
iry is ovrsa DUnless stepe are
taken to make the people in the
South feel that they have some-
thing to do with the country, and
that there is some sort of unity in
the country, I do not think the
South is going to be satisfled at
all. There will be a bitter feeling
left behind. To what it may lead,
it iz not easy to say at present.”
Shr1 Ramalingam Chettiar was a

Congress member, He was a very
Tesponsible and very respected mem-
bher from Tamul Nad. He said that
ind nobody heeded these words.

I can understand the feeling with
Which you would have spoken, Sir
When you uttered these words. You
53id—] assure you I will not put you
in an embarrassing position. In the
beginning of your speech on the 14th
September, 1949 in the Conatituent
Assembly you said:



ed an authoritarian approach? I
venture to put this question to the

democratic context of India it is
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position, my
my friend says, applies to Oriya also.
What 15 bappening in U.P.? It 1s more
or less the birthplace of the Urdu
language Have they given the status
of a State language to Urdu? ! want

hon. Member saying that they are
deatroying. There, they bave
every right to communicate in Urdu;
they have got the mght to apply In
Urdu (Interruptions.)

8hri Sampath: It has not been gi
that status of Official language
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n fad aoft woft wamr oY &Y afew
ghemr ¥ owre O o wara o
agarat @ PRy W7 weAr S
sva® wox foar 1 dfwa we o=
o WAt o arfee ¥ arm, wed
ey ot e foardt &Y ow
M ¥ gl ow § oadiw w@
ZRRET WOk AT ZTENE €I W1 wW
Q¢ fen ot o fedt wiwr, oy
P arlte 7 quet wifow & @
M VAR A A OE
ey ¢ 1 ¥fex gy sifge aem
fut ) g aw fe dree @ W

TERE, TEOW & aww, ¥, e,
wawgs dc rRTd & v T qe
finar WY g € e oY T AW qRA
it free fe gfimre sgdew o,
sredt e o € warat 6t womee el

on Official Longuage
Arfat %mmmﬁmf‘
A BE o senft warr w9q adiR
F A ¥ A AISTE ¥ g
04 wamr W e P
a3t o fe 3 ¥ gv wmir o
ARE "G e 9 v § wudw
i A femrar @ g, fer
Ty ot Tw s few g7 a7 Wy 8,
&® X At gfar dmir g fe maw w
LA o W 7 wiE ¥ & et
(§zxiwww)  owat &  sgRER
:{ © feger & qarel sl
]

W §T W, @ AW
AN A A wEH TAT 947, o7 OWY
I e A warw vy Amet PoAY,
A} A XA CHTA T ), R w7
@, W weerx § g 1 dfea A
i e Bt Em, Bt e,
WIT £ U Jam e e & e
T W@, wern Wi W AR
R W gedier, W a8
o8 wTT N, EwAr Wi At Iy
8 o Rxgd goit |« wife quAr
I g W EEr yefo §
qu w@ & fad amerer 1 £E-
g zaR gIrer wTAT 9¥M, AT
fim el @, wAeRe A BT
o ax qoitw & gw T AT W@
it e axw T af §@ wier
o ¥ty fT ow A Jam ) JwEr
*i¢ wrer vy ) § wife Iu% fed
Ty W WY g ¥y At el
T £

W T A ) T TR
* Ofwd, @ Ty quw a@ gl
wwar §, v vwen § fe va
Syt o) FoaTe # qog #7T ¥T R
ot ot e cog W, g W,
Wit uE qes aeh amfre W, §2-
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frd &, @ Wi W Wi |
T g awar § 1 07 A arhw
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SEPTEMBER 2, 1968 Report of Committes of 6002
Language

Parliament on Offtcial
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Goog Motion re: BHADRA 11, 1881 (SAKA) Repott of Committee of 6004
Parlioment Language
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[z~ s3]
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6009  Motion re:

[t Y]
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6011 Motion re: BHADRA 11, 1881 (SAKA)
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Report of Commitiee of 6012

Parliament on Official Language
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The Lok Sabha them adjournad tll
Eleven of the Clock on Thursday, the
3rd September, 1900|Bhadra 12, 1832
(Saka).
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{Wodnssday, September 2, 1950/Bhadra 11, 1881 (Sahs)]

Corumws WRITTEN ANSWERS TO
QUESTIONS—contd,

ORAL ANSWERS TO
QUESTIONS « . Vgyar—s8
sSQ Subject

No

1084 Co-operstive Farming §727—30
1055 ment  Schemes K

Nauncsi e
1086 and Enpineer-

g College, Bombay 5733-34
1058 Patharkandi-Dharama -

nagar Rmiway Line $734-33
1059 Steed allotment o

Bombay . . e §736~—38

1060 Rural electnficanon in

Delln 5738-41

1061 Development of Than-
Pcn

$741—44
1063 Rice Govm
Godmln m Calcutta 574447
1064 Central Seed Pumo
Control Board 574748
1065 B.C.G waccine 5748—52
1066 Specialists 1n construc-
tion work 575355
1069 Platform Tickets $755—37
1070 Bndge on River Rapu
near Gorakhpur 575739
1071  Mushm Wekfs 1n
Punjab 5759-60
1 Land near Patpargan
73 Pethi ' §760-61
3074 Bridge &t Pacom 1o
Himachal Pradesh 5761 —63
1075 Himkod Project 5763—65
1077 Bhakra Dam §765-66
1078 Mm of Khand-
san Sugar 5766 —68
WRITTEN ANSWERS TO
QUESTIONS $763—5851
5Q.
Neo.
1053 Japaness QGardens §768-69
1 Rosd Trensport in
o Punjab - 5769
so62 Mnurder 1 trmn $769-70
1 Hotels by foreigners 10
o6 Indw s70

1068 Nagasjunssgsr Project STIO7E
1072 Poultry . . 577173
2076 Assam Trunk Rosd S173—173

sQ

No

1079

1080
1081
1082

1083
1084
108§
1088
1087
1088
1089
1090

1004
1092

1093

1004

Subject

Train  accident near
Vijayavada .

Kakarapara Project
Requisitioning of lands

Exchange of
with Rusus Sooce

Tounst Coupon Scheme
Bhutan-India Road Link
Asusn Highways Plan
Death of Shn Ashum
Shome 1n Raulway
Hospatal

Purchase of nce by
Middle West Countnes
Incubator lundstu of
eges -

Rw&-nuuh
Food Technology ‘

Waterlogging 10 Pun-
jab .

L] . -
Mscaron plant, Kenala

Damaged  Amencan
Wheat

Smke by Piots of
LAC

Detennon and looting
of tran at Cuddapah

uvsQ

No.

1973
1974

1975
1976
1977

1978
197%

1980
1981

1982
1983
1984

Tounst Bureaus
Tonnage handled st
sea ports

Water supply to refugee
colomes 1 Delln

Construction of roads
1n Bombey

hemes 1 Bombay

T.B. Clinics

dara, Delhu S SE

Hospitals 1 Delhu
Treatment of M.Ps
as V.LPs .

Srudy of agriculture
m U S.A .
Cuddspsh  Rallway
Station

Ilrld'na:‘m

6014

5785
5785-96



1989

1990

1991
1992

i §i§

g

SARLERIRREE

New Railway Lines i
Punjsb . . an

Mangaloge Port . .
Si.lli.nnombu}}hrbwr

2 fiauvnwld
New

Flmilyl‘hlmn; .
Nangal Dam Sution .

qu-bndp near Am-
Rlil Level Cromsing
near Sefdarjang .

Sﬂt m  Calcutea Port
Bhakrs waters
Gurgeon District

Tesk Planwation n
Bombay .
Tobacco prices in
Bombay

Chemcal fertilizers for
Bombay .

Cooperanve Societics
T B Isolaton  beds
in Onwa
Chittaranyan
uve Workshop
Tounam in Orissa
Schemes for  Mibor
Irrigation, Onissa
Functions of the
Pnmary and Marketing
Societies .

Ford
Grants

Large
Soeties

Sheep  breeding
Punjab . . ‘?

l;ocmho-

Foundation

Co-operative

FRorest development
Chandigerh Station
P. & T. buliding =
Gpalganj . . :

w92

5793

5794

579493
$795-96
5796
4796-97

5797
5

5798

5798-99
5799

5799-5800

s8o0
sEoo-o1

s8o1-02
580104

s8os

s80s

£806

580~
5Ba7-08

stoy
sRog

2016

2017
2018

2019

2011

2032
2.3%

2034

2036
2037
203k

20% Ra

050
2041

W. Railway
Mogha! Sarsi Yard
Construcrion of roads in
Construction of roads
i Manipur .
_lrmmSchum in

Captain Anwar of 1A.C.
vatl::n in Bikaner Dr-

on .

Ayodhya Stauon .

Gangs bridge =t Ghlxi
mar

New Lines on N.E.
Ralway .

Decaspalisaton  Scheme
for Puorters.

Slaughter Houses

Electrificanon of Statwons
wn S Ralway

Cwenng  of  plaforms
on . Ralwsy

Trin accident a3 Lum-
ding . .

Tube-wells i Madras .

Telephone Exchanges

Agriculiural Informa-
ton Unuts.

lam- Bans“n-l')nnp;-
par Rul Lank

linde a1 Kumbs "tl,i-“puﬁ

Metre-gauge coach factory
m T rappaili

Pepper . . .
Hcl-ﬁlmcn of N.E.S.
Hlocks ] .

5813
5814

sBig-15
sB15-16

5816

s816-17

st17
sR18-19

s819 ,
s819-20

§820
s<21

s821-22
§522-23

si23
5523-24
5824-25
5825
s8as 26
$836-27
sR27-28
<828

5828-29
s839

5829-30



Ry (Dinde Bhaity . o

WRITTEN ANFVARITO Cottan
QUESTIONS oW MOTIONS FOR ADJOURN-
USR. Subgect Covwvans MENT shy1—4
No. 'l‘hl&pdga:lthhdd m&
2044 Ommty for dixinage the geven adjourtotwent me-
schemes . ; . 8w tions notioe of by 3
3 on
oo gy o B 1 L R
n Orma sler-sa ke Chiar of STl
2047 T. B. among Ceniyel Go- Army, to be followed by the
vernmment Employess sisa resignations of dua%g
2048 Silt in Govind Sager Re- the Indisn Alr
servolr . . . 5833 fad l'“'; ":, Kn N
045 S\m ffmh:.m to 5 s"."'h'l } Mehm, wm'
2050 Fiood Conmtrol Capecity : Hem " Berus, S, M.
of Bhakrs Dam Pro- gm«m Vir Shas-
ect . " 5835 i1,  Surendrs Hﬂ%.
a8 Landlesa Jbcurers m Shraddha¥ar So ., $.
Punjsb . . 5835-36 Gupn and Kumar
Schemes . U.P 5836 -
wm
i * CﬁlNGA’I“I‘ENTION
2083 &ﬂy of feruhzers to TTER OF Unomlnv
e 83798 PUBLIC IMPORTANCE 587490
2084 Willingdco Houpuzal, s
New Delhu. 5837 S vcarton of the Misusier of
2055 Commerot] S1aff on Pood snd Agnculturc to he
Railways 5838 iﬁd::nn;mmWﬁ; Ben-
Carrupts Railways 3940 and the s'eps 1 ar
m um?t;: Results” * g\w mn this regard.
Scheme . . . sk mw "f(g';,""ds"ﬁl
“ . : 14 T .
2038 ch:?al hfmlhm o1 Patil) ?l:g; : starement n
Drinking wiier aryange-
i ments m Astasol Divi- PAPER> LAID ON THE
sion 584142 TABLE 5890-91, 5896
2060 Amimal busbendry and t of the fol-
milk supply schemes 1n t)m umu simnu
Aseam 5842-43 the ac 10on, taken by the Go-
2061 clectnfication veroment on VANOUS RRi-
schemes in Assmm $843-44 reances, br?ll:m
mw‘ m 1 ven Minis-
iy~ SB44~45 e of Seond Lok S.bma_
2063 Deil Zoo _ 5845-45 () Supplememuary  Seventh
2064 Loading snd Statement Session,
of goods at No. VI 1959.
2065 Agroadk Ghee 3846-47 lsi::i..n"' sm-:u
2066 Dertilment setr Khalik :
s = B T e
2087 Aeciemis ® Bersbenis g indioal Sciances for  the
Suon . ste8 yu:‘:m,uh Section
2068 Imcome from aad-:m sBed-49 &:.“m ms:mh.m“”.
Criliery  slding
e Riestgundsm shep (3 A copy of the Dethi Dave-
sovt Tysin collirien Sverted  SB90-$1 Ruies, 1939, published in
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PAPERS LAID ON THE
TABLE—contd.

STATEMENT BY MINISTER

‘The Miruster of Irmgation end
l’mmrg-hﬁz Mohammed
Ibrahim) made s further
staiement ing the
damage by scaudent
on the 218t August,
to the holst chamber of &
tunnel at the Bhakra Dam.

{Dany Dmasr]

6020

Coromms

Couosaws  BILLS INTRODUCED

(l}\l’?ﬁu Taxation (Amend-
;e”.@ snd Validston) Bill,

(2) The Appropnistion (No. 7)
Bill, 1959. . . .

MENT
LANGUAGE

The Minuster of Home Affain
(Shri G. g' Pant)

Sa91

AGENDA FOR THURSDAY,
SEFTEMBER 3 1000/BHA-

s891-95 DRA 13, 1851 (3AKA)

Convuiderstion and passing  of
the Approprison (No. T}
Bill, 1959 and further dis-
cussion on the motion re:
Report of Commuittee of Par-
Lbament on Officisl Language

§895—97

s8g7— 6012



